
LOK SABHA 
DEBATES

(Second Scries)

VOLUME XXXIV 1959

[August 31 to September 12, l̂jBhadra 9 to 2i> 1881 {Sakdj]

EIGHTH SESSION, 1959/1881 (Saka)

(Vol. XXXIV  contains Nos. 21— 31)

LOK SABHA SECRETARIAT 

NEW DELHI

Thursday, September 11, 1959
Bhadra 20, 1881 (Saka)

Second Series, Vol. XXXI, No. 30



CONTENTS
(Sewed Send, Vol. XXXIV—August 31 10 September 12, 1939 Bhadra 9 to 21,1881 (Saka)J 

No. z\.—Monday, AtiguU 31, 1959’Bhadra 9, 1881 (Saka)
Columns

Oral Anawers to Question*—

Starred questions No*. 962 to 970, 972, 974 » 976, 979> 980, 992.984
9*5 5223—59

Written Answers to Questions—

Starred Questions Nos. 961, 971, 973, 977. 97*. 981, 983. ®>d 986 to 1010 5260—79

Unstarred questions No. 1809 to 1900 5*79—531*

Papers laid on the Table 533*—34

President’s assent to Bills 3334

Message from Rafya Sabha 5334*35

Petition r*. renewal of broadcast receiver licences for villages 533$

Rm: Withdrawal of a Member from the House 5335—37

Billa introduced

(1) Geneva Conventions Bill 533®

(2)Kerala Appropriation BiU 533*

Government Savings Banks (Amendment) Bill 5339—7°

Motion to consider 5339—7°

Clauses 2 to 9 and 1 537°

Motion to pass 537®

Government Savings Certificates Bill 537*—*®

Motion to cnnsider 5*71—78

Clauses 2 to n and t 5378

Motion 10 pass 537®
Public Debt (Amendment) Bill 5381—87

Motion to consider 53®*—*7

Clauses 2,3 and J„ 53®7

Motion to pass 5387

Motion Xt . Fourteenth Report of the La* Commission J3&7—547°

Business of the House $461*62

Half an hour discussion rw Scholarships to .Scheduled Gastev Scheduled Tri
bes and other Backward Clashes 5471—84

Daily Digest 54*5—9 4

So. 22.—Tuesdayt tepttmber 1, 1959 Bhadra 10, 1881 (Saka)

Oral Answers 10 Questions- -

Starred questions Nos ion, 1012. 1037, 1014 ro 1021 and ion 5495—553*

Written Answers to Questions- , •

Starred Questions Nov 10x3,1022,1024 to 1036 and 1038 to 1055 5531—4$

Unstarred Questions Nov 1901 n* i9~s 554̂ —86

Short Notice Question No. 8 55*®

Motion for Adkmmwent—

(i)Reported resignation of Chief of Arm> Staff 55*7—5*0°

(10 Food situation S&*o-oi

JIt. Procedure for Disposal of Motions for Adjournment 3601—07



u

CQfctlMMC

Statement #•. Breach in D.V.C Canal 5607—1©

BUI Passed--

Kerala Appropriation Bill 5<M-n

Motion rt. Fourteenth Report of the Law Commission j6l»—<40

Demands for Excess Grant (Delhi)  • 3*4®““S7

Demands for Excess Gtants (Himachal Pradesh) J<J<—<1

Anns Bill—
Motion to conside., as reported by Joint Committee J66*««70

Mouon r». Annual Report of Hindustan 'Shipyard (Private) Limited 5*70—57**

Daily Digest 57**-*

N*. 23.—Wtdmsday, StptmJbir 2,1̂ $̂'Bhadra 11,1881 (Sakd)

Oral Answers to Questions—

Starred questions No 1054 to 1056 ,1058 to to6i, 1063 to 1066,1069 to 1071 
1073 W >073. *077 «nd 1078 57a*—-•*

Written answers to questions-

Starred questions Nos. 1053,  10575 to6a,  1067,1068, „107*» *076 *nd  t „___fi
1079 to 1094 370&—~B4

Unstarred questions Nos 1973 *° 2°71 578*—5*5*

Motions for Adjournment—

Resignation of Chief of Staff of the Army 5851  74

Calling Attention to Matter of Urgent Public Importance—

Pood situation in West Bengal 5874—9°

Papers laid on the T»b’c 5*90-91, 5*9 6

Committee on Private Members’ Bill' and Resolutions—

Forty-.unth Report *®9*

Statement R*. Accident in Bhakra Dam 5*9* 95

Bills introduced
(1)Travancore Cochin Vehicles Taxation (Amendment and Validation; Bill J895-96

(2) Appropriation (No 7) Bill, 1959 5*96-97
Mouon R* Report of Committee of Parliament on Official Language 5897—tow

Daily Digest 6013—20

No. 24 —Thtnday, Stpltmbtr 3, 1959 Bhadra 12, 1881 (Sakai

Oral Answers to Questions
Starred question* Nos 1095 to n02,1104, t" 1107. no#.1,11 and 1 in 6oai—55

Written Answers to Questions—

Starred Questions Nos 1103, noi, mo, 1112 and 1114 to mi ^

Unstarred Questions Nos. 2702 to 2(44 7

R§ . Motions for Adjournment— ,
— . •fOf—tz

Situation in Calcutta 6**a-iJ

papers laid on the Table 6113-14

Messages from R»jy* Sabha
Calling Attention to a Matter of Urgent Public Importance ^

Army help in floods in Ambala 

Point of Information— 6x16-17
Absence of Defence Minister on U.N.O. wmk

Bill passed— «lX7»xt

Appropti*w*> (No. 7) Bill 5*18—6394
Motion»».yfeeport of Committee of Parliament <m OBtart Language un- W

DaUy Dm**'



COLUMMB

Ho. 25.—Friday, Stpumbtr 4, lvwlBhadra 13,1881 (Saka)

Oral Answers to Questions—

Stxrred questions Not. 1132, to 1136,1138,1139,1144.1140 to 1143,1146,
1149 to tiji and 1153 to 1136 . . . . . . .  6301—40

Short notice question* Nos. 9 to 11.........................................................6340—149

Written Answer* to Questions—

Stund questions Nos. 1137, 1x45,1x47,1148,1152 and 1157 to 1178 6349—63

Unstirred questions Nos. 2x45 to Zii7.................................................6)63—64c:

Motions for Adjournment— ,

Situation in West Bengal.................................................................6403—<13

Paper* laid on the Table......................................................................... 6423

Message* from Rajya Sabha . * ..................................6424-2$

Criminal Law (Amendment) Bill—

Laid on the Table as passed by the Rajya Sabha................................. 642$

Committee on Privileges—

Tenth Report.................................................................................. 6425

felting Attention to Matter of Urgent Public Importance— *

Talks between the President of Pakistan and the Prime Minister of India 6425—38

Business of the House . . . . . . . .  6449*30

Blecrion to Committee—

Committee on Public Account*  .  .  .................................6430*31

Mines (Amendment) Bill—introduced................................................. 6431

Motion re. Report of Committee of Parliament on Official language 6432—92

Rt. Business of the Kmic . . . . . . . . .  6492-93

Committee on Private Members' Bills and Resolutions—

Forty-ninth Report........................................................... 6493

Resolution re. Reference of the Tibet Issue to the U.M.O. . . . .  6493—6560

Resolution rt. Session of Lok Sabha u Hyderabad or Bangalore . .* 6560—62

Daily Digest..........................................................................................6563—70

No. 26.—Monday, Septrmber, 7, 1959jBhadra 16, 1881 (Saka)

Oral Answers to Questions—

Starred Questions Nos. 1179 to 1184 , 1186 to 1196 and 1198 to 1201. .  . 6571—6611

Short Notice Questions Nos. 12 and 13.................................................6612-17

Written Answers to Question*—

Starred Questions Nos. 1x8$, 1x97. 1202 to 1213 and 121; 66x8—26

Unstarred Questions Nos. 22x8, to 2308 and 2310 to 2325 6626—92

Its: Motions for Adjournment...............................................................................66921-9?

Papers laid on the Table ........................................6693—99

Messages from Rsjya Sabha  .  . « ...............................................6699—6700

Ststenatm re : Accident to Hoist Chamber in Nangai . . . . .  6700—09

Committee of Privileges 

Tenth Report  . . .   .................................................67°»-*o

Motion rt: Vivian Bose Board of Inquiry’s Report of Life Insurance Cor
poration Inquiry.........................................................................67x0—6826

Daily Digest . ..................................................................................<>>7-94



Afo. Vl.—Tmi&ay, Stpumbtr 8, 19591Bkaire 17, zSSi (.?«*«)

Oral Answer* to Questions—

Spurred questions Nos. zai6 to 121ft, iaao to 1226 and 1228 to 123a . 6835__yt

Written Antwert to Questions—

Soured question* Not. 12x9,1227, and 1233 to 1252 687s—S3

Unstarred question Nos. 2336 to 3393 . 088}—6918

Papers laid on the Table......................................... 6917—18

Committee on Absence of Members—

Sixteenth Report......................................................... 6918

Statement rt : Accident to a Tug in River tiooghly 6919—ax

Motion re : Vivian Bose Board of Inquiry’s Report of Life Insurance Corpora
tion Inquiry  . . .   . . .  69at—80

Motion rt: Report of Commissioner foi* Linguistic Minorities 6981—7036

Business Advisory Committee-—3

Forty-third Report......................................... . 7036

Daily Digest 7037—4a

r
No. 28.—Wtdtnzday, Stpitmbtr 9,1959/Bhadra 18,1881 (Saha)

Oial Answers to Questions—

Starred Questions Nos. 1253 to 1258,1260 to 1267 . 1269, 1270 and 1300 7043—8a

Short Notice Questions Nos. 14 and 15 7082—90

Written Answers to Questions—

Starred Questions No*. 1259,1268, I27oA, 1271 to 1274, 1274A, 1273  to 
1299.1301 to 1303, 1303A, 1304 to 1309, 1309A and 1310 7090—7119

Unstarred Question Nos. 1394 to 2437, 2439 to 2485, 2487 to 250s, 2505-A,
3505-B 2505-C. 71X6—82

Paper laid on the Table 718a

Messages from Rajya Sabha 7182-8?

Committee 6n Petitions—

Minutes  . . .  7184

Committee on Subordinate Legislation—

Sixth Report , 7184

Committee on Private Members’ Bills and Resolutions—

Fiftieth Report . 7184

Committee on Petitions —

Seventh Report . 7184

Orrfctioa of Reply to Starred Question No. 1978 7184—86

Business Advisory Committee—

Forty-third Report 7186—90

Travancore-Cochin Vehicles Taxation (Amendment and Validation) Bill—

Motion to consider 7191—7224

Clauses x to 4 7334

Motion to pass « , 7225-26

Motion rt.- Report of the Commissioner for Linguistic Minorities 7237—66

Motion rt: Annual Report of the Employees' State Insurance Corpatacion 7266—7330

Haif-as-HcWr Discussion re:—

(I) Manufacture of \vro 748. 7330—->60

00 Replacement of Oakotas . . .   . . .  7330—40

Daily Digest.................................................................. 736Z—70

iv



V

Cannon

No. 29,—Tlmnday, Stpttmbtr 10, i959fShadra 19, x88x {SakQ

Onl Abmdm wQuecdoa—

Starred Questions Mbs. 13-11 to 1311 and 1923 to 13x5 . . . . 7̂7*—74P*

Written An*w«n to Question*—

Starred* Questions Nos. 1322,1326 to 1334,1334-A, 1335 to 1352, 1352-A and
1353 to 1362.................................................................................7408— 32

Qtemtrcd Questions No*.25o6 to 2626, 2626-A, 2626-B,2626-C and 2626-D 7431-̂7502 

Statement Correcting repl* to S.Q. No. 1826 ... 75*2

Motion* ibr Adjournment— •

Alleged attack on procession . . . 7502—-05

Paper* laid on the Table .................................7507—xx

Meuage from Rajya Sabha................................................... 75W

Miaoeitaaeous Persona! (Lews) Extension Bill—

Laid on the Table as pasacd by Rajya Sabha . 75**

Correction of Answer to Starred Q jeŝion Mo. 219 . . . 751 *-*2
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LOK SABHA
Triday, September 11, 1959/Bhodra 30, 

1881 (Saka)

The Lok Sabha met at Eleven of the 
Clock

I  M r D eputy-Speaker m  the Chair] 

ORAL ANSWERS TO QUESTIONS 

NattMMl M a m , New Delhi

rShri Subodh Haaeda:
( Shri 8. C. Samanta:

"•ISO. V Shri D. C. Shanaa:
1 Shri Ru b  Krishaa Gupta: 
IS h fi R. C. Majhi:

WiU (he Minuter of SeicBtHe Re-
search u d  Caltaral Affairs be pleased 
to refer to the reply given to Un- 
atarred Question No 2272 on the 23rd 
Harch, 1959 and state:

(a) whether the construction of the 
national museum building m New 
Delhi has since been completed; and

(b) if so, whether the museum has 
'been removed to this new building 
from Rashtrapati Bhawan*

The Minister of Seteattte Research 
•ad C dtan l Affairs (Shri Hnmayan 
la b lr ): (a) and (b) No, Sir

Shri Sabodh Hansda: May I know 
whether it is a fact that foreign 
experts’ assistance was sought for dis-
play arrangements at this museum?

Shri Haatayun KaUr: We have
secured the assistance of two foreign 
aaperts, one regarding lighting mnd 
Hut other regntding display.

• M  8. C. t — H Hr Lest time we 
were informed that by mid'1969, that 
fe, by the Sist August, the Ant phase
3W LA D — 1 .

will be complete. May I know whe-
ther that has been done?

Shrt Hmmyun KaMr: No, Sir. I  
regret that it has not been done Hie 
Central PW D  now tell us that H 
will be completed by the 31st Decem-
ber, 1959

Shrt D. C. Sharma: May I know if
this National Museum will have an 
advisory body of its own9 If so, what 
will be its nature9

Shri Hmaaynn KaMr: This ques-
tion w specifically about the building; 
but I can answer that. It will have 
its own governing body It will ulti-
mately be set up as an autonomous 
organisation

Shri Ram KrMian Gupta: Into how 
many phases the construction work 
has been divided*

Shri H n a ju  KaMr: The building 
will be constructed in four phases.

Shri R. C. Majhi: May I know whe-
ther the construction is already 
delayed from its scheduled tune?

Mr. Depaty-Speaker: That he hat 
said

Shri Haaaayaa KaMr: I have said
so Actually, at one stage we were 
hoping that it would be ready in 1957, 
but for various reasons there has been 
delay
Contributory Scheme for Edaeattaa at 

Children ef Defence Bet tises

f  Shri 
Shrt Sabodh Hanada* 
Shri S. C. Bamaata: 
Shri Bhakt S a n ta :

Will the Minister of 
pleased to state:

(a) whether the details of

DeCeaoa be

the
contributory scheme for educational
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facilities tor the children of the per* 
jaanel of the throe service* have been 
finalixed;

(b) if so, the details thereof; and
(c) whether this has been imple-

mented?

Hie Depaty Minister of DefnMe 
(Shri Raghuramalah): (a) to (c). A 
statement is laid on the Table of the 
Lok Sabha. [See Appendix IV, an-
nexure No. 88.]

Shri Barman: What are the reasons 
for keeping the three funds for the 
three Services Separate? Has the 
concurrence of the three Services been 
obtained?

Shri Raghqramaiah: Yes, Sir. This 
has been constituted with the absolute 
Approval of the three Services. They 
thought that it would be best to keep 
it so considering the composition.

Shri Barman: By what time is the 
Scheme for the others, that is, other 
than officers, expected to be finalised 
and by what time it will be imple-
mented?

Shri Rafhuramalah: The matter is 
tinder active consideration at the 
Services level. So, it will take some 
time. It is difficult for me to say as 
to when exactly it will be ready.

Shri Snbodh Banda: May I know 
whether children reading in any 
Institution in India will be able to 
fcvail of this opportunity or only 
certain institutions will be specified 
for this?

Shfl Baghanuaaiah: The details are 
yet to be worked out But broadly 
speaking it is true that it is intended 
to cover all educational institutions.

Shri S. G. Saauuta: With reference 
to part (ill) et the statement,' may I 
know whether in the case of children 
qf an officer who retires after serving 
tor ten years and who will have to 
contribute Bs. 10 per month, Govern-
ment WiD contribute Rs. 10 or Bs. 8 
jWT ixitafii?

Shri H fhR M H hbi It has a&eady 
been stated in the statement laid on 
the Tab}e of the Lok Sabha that & 
thatchihg contribution from the Gov-
ernment equal to the amount contri-
buted by the officers will be made.

Shri Bhakt D urian: What is the 
reason that the scheme about the 
children of officers has been finalised 
while that for the Other Banks has 
not yet been finalisedt I think they 
should have been given some priority.

Shri Bagharainalah: Both have t»  
come in but it so happened that this 
was taken up first It has been done 
on the recommendation of the 
Services.

Shri Tyafi: How many schools are- 
proposed to be opened and has it been 
decided that the curricula apd the 
medium of education in all the schools 
will be uniform?

Shri Bagharainalah: I will like to- 
remove a misapprehension. This 
scheme does not contemplate opening 
of any new schools. It contemplates 
the grant of a certain amount to each 
day scholar and the grant of a certain 
amount to each boarder, as stated in 
the statement to be given to the boys 
and girls of the officers concerned 
wherever they may be studying.

Shri Taagamaai: We find that tbe
scheme for the children of commis-
sioned officers will come into force 
from the 1st October, 1968. May we 
know whether the scheme will come 
into force for the non-commissioned 
officers' children by the end of this 
year at least, that is, the financial 
year?

Shri Haghuramatah: As I said, the 
scheme is under consideration. Tfiti 
will be one of the points that will’ 
necessarily have to be looked into.

Shri Tyagt: There was a scheme 
under consideration of tbe Deltae* 
Ministry a few years bhdt whetetti 
the proposal was to start a clhttn at 
school* with a similar type at currl> 
culutq etc. so that students, oil tran* 
u t  qf fheir guardians or patents, th ft 
is, the officers, from one place tip
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tgother, aaay not find any difficulty 
With regard to the medium of educa-
tion etc.

Mr. Depaty-Speaker:  That was a 
different thing.  This is only with a 
view that boys can be helped wherever 
they may be.

Shri Tyagi: Now according to him 
the boys will be in local schools, 
whatever type of schools they are. I 
want to know what has happened to 
ttye original scheme whereby a chain 
of schools was to be opened with 
similar type of books, curriculum and 
everything.

Shri  Kagtiaramiish:  Various
schemes have been under considera-
tion of the Defence  Ministry from 
time to time.  After considering all 
that, this is one of the schemes which 
has now been approved.  I do not 
know what other detailed scheme my 
hon. friend is referring to. If he gives 
me notice about it I will be very glad 
to furnish the information.

Shri Tyagi: My point is that I want 
to know as to what will happen in 
the case of a student who was read-
ing in one place where Hindi is the 
medium----

Mr.  Depaty-Speaker:  The  hon. 
Minister says that there might be a 
separate scheme and if a fresh notice 
is given to him he will find it out. 
He cannot answer that just at present.

Shri D. C. Sharma: May I know if 
the  scheme  will  be  administered 
departnfentally or whether any inde-
pendent board will be set up for 
managing it?

Sfcrl Baghuramaiah:  This will be 
under the Charitable Endowments 
Act and it will be administered as 
now contemplated by a committee. 
The management and administration 
of the funds will be vested in a com-
mittee consisting of the following:

(1) Adjutant General.

<1) Director of Personnel Ser-
vices.

(9) As tiftccr of Army Head-
quarters appointed by each of 
the following:

Chief of the General Staff

Quartermaster General

Master General of Ordnance

Director of Medical Services.

' (4) Secretary/Treasurer.

Shri Kamalnayaa BaJaJ:  May I
know from  the hon. Minister that 
there will not be any exclusive atmos-
phere for the children of officers of 
the Defence Services who take the 
advantage under this scheme because 
if that happens probably it may not 
be in the larger interests?

Mr. Depaty-Speaker: It is a diffe-
rent thing altogether, namely that 
children ought to be helped wherever 
they may be studying.  Here is no 
question of a different atmosphere 
exclusively.

Shri Joachim Alva: While consider-
ing this proposal, has Government 
considered the advisability of the 
children of officers being automatically 
admitted in any school because when 
an officer is transferred to some place 
he finds that the door is banged for 
the admission of his children in 
schools in any part at India? Has he 
considered that proposal along with 
it?

Mr. Depaty-Speaker:  That would
be considered. Next question.

OO Exploration in Punjab

+
(*Shri D. C. Sharma:
I Shri Pangarkar:

•isas J Shri gaghnwath Siagh:
5 Shri Earn Krbfaan Gupta:
I Shri Mohammad KHaa:
I Shri Daljit Stagh:

Will the Minister of Steel, Mteea 
and Fad be pleased to refer to th* 
reply given to Unstarred Question 
No. 181 on the 12th February, lfiW 
and state:

(a)  the further progress made in 
the exploration of oil and gaa la 
Janauri and Bothnia i£f Punjib;
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(b) whether it has b«en found com-
mercially feasible to exploit oil la 
these areas; and

(c) if so, to what extant?
The Minister of Mine* w l  OU 

(Shri K. D. Malaviya): (a) Janauri: 
The results of the seismic refraction 
survey which haa been completed 
recently ere being computed.

Bathula: The Bathula deep well 
No. 1, is under production test to find 
out possibility of oil and gas

(b) It is too early to say.
(c) Does not arise.

Shri D. C. Sharma: What u  the
latest position with regard to explo-
ration at Bathula? Is it still continu-
ing or has it been given up?

Shri K. D. Malaviya: The drilling 
o f the deep well No. 1 has been com-
pleted. It was completed about four 
or five months back. I do not remem-
ber the exact month. After the com-
pletion of the well it was discovered 
by instrumental investigations that «n 
this well there are about ten or twelve 
different layers which are worth 
investigating by perforating the hori-
zons and producing gas or oil. Usually, 
we start from' the bottom. Before 
these tests are started, lots of prepara-
tions are made. The well is cemented, 
casing is lowered. It takes two or 
three months. After that, one by one 
each layer is perforated and we have 
to wait for about 8 to 12 days or 
sometimes 15 days for saline water to 
come from each of the layers and then 
to reject it or get oil or gas. In this 
process, we are just now engaged. The 
bottom lowermost horizon has been 
tested and after saline water test, it 
has been rejected. We have plugged 
it and come to the second. These two 
lowermost horizons were not of very 
much hope or interest Higher up, we 
are going to test and it will take 
another 6 or 8 weeks to complete all 
the horizon tests from Bathula Well 
Mo. 1 .

Shri D. C. flfeanm: May I know ....

Mr. Papaty Bpeaksrt After the loa f 
statement, there ought to be no 
supplementary.

Shrt K. D. Malaviya: That is what 
I thought.

Shri D. O. Sharma: I have so many. 
May I know which foreign Consultant 
is helping us so far as these investi-
gations in Janauri are concerned?

Shri K. D. Malaviya: Not a single 
foreign personnel is helping in the 
investigations at Janauri. Indian 
technicians are doing it. The seismic 
test has been completed and the data 
are being interpreted.

Shri Hem Baroa: May I know whe-
ther it is a tact that the Janauri 
structure extends from the plains of 
Punjab round about Hoshiarpur to the 
Himalayan foothills in the Kangra 
valley and if so, whether this initial 
geological survey that we conducted 
was conducted all over the area or 
was it limited to particular places?

Shri K. D. Malaviya: This long
Janauri structure has been mapped 
out geologically by the Indian team. 
After that, at various places where 
the technicians think investigations 
should be pursued, those separate 
areas will now be taken one by one. 
Just now we have taken up seismic 
investigation i.e. (by sound method). 
It has been completed. We have to 
interpret the data.

Shri DalJIt Singh: May I know what 
steps have been taken in starting 
drilling operations in Janauri and 
when it is expected to start?

Shri K. D. Malaviya: Drilling in 
Janauri will only start after compu-
tation of seismic investigations is 
completed and it is found hopeful and 
encouraging.
Aboriginal Tribea In Andaman sad 

Nioobar Islands
+

f  Shri B. C. Mafki:
«IMV. J Shri Sabodh B an ts:

('Shri S. C. Saoaaafe:
Will the Minister o f B « w  A*ata* 

be pleased to refer to the reply given 
to Unstarred Question No. J40 on the 
24th November, 1858 and state:
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(a) whether any improvement has 
btan noticed In the conditions of 
aboriginals in tbe Andaman and Nico- 
bar Islands after the ameliorative 
measures were undertaken; and

(b) tbe amount spent up-to-date for 
their welfare?

The Depoty Minister of 
Affairs (Shrimatl Alva): (a)
Sir.

Yes,

(b) Information is being collected 
and will be laid on the Ttable of the 
Sabha when received.

Shri R. C. Mafhl: May I know what 
are the mam ameliorative measures 
that have been taken?

Shrimatl Alva: We have laid a state-
ment on the Table of the House 
There are seven in all Shall I read 
them?

Mr. Depnty-Speaker: No, no Hie 
statement has been laid

Shri a . C. Ma|hl: May I know
whether the tnbes living there are 
not recognised as Scheduled Tnbes w 
the Constitution (the Scheduled Caste 
and Scheduled Tribe Orders) and 
whether they are entitled to get the 
facilities which are provided in tbe 
Constitution for the Scheduled Castes 
and Scheduled Tnbes?

Shrimatl Alva: They are declared 
as Scheduled Tribes. It is a recent 
order.

8hr! B. K. Gaikwad: May I know 
what attempts tbe Government have 
made to improve the economic condi-
tions of the aboriginal tnbes m 
Andamans and Nicobar?

Shrlasatl Alva: A  number of 
schemes have been started under tbe 
Second Five Year Flan With your 
permission, I would read out the
• schemes: Tribal welfare schemes— 
the usual schemes.

Mr. Depaty-Speaker: Are they con* 
tained in the statement?

Alva: Yes, Sir. That is 
also given In the statement

Mr. T l f f j  B m lir  Then, need not 
t o  road out

Shri Snbodh Haaada: May 1 know
whether any attempt has been made 
for better bousing of these tribes?

Shrimatl Alva: That comes under 
the welfare schemes

Shri S. C. Samanta: Is it not a fact 
that the Ministry of Scientific Research 
and Cultural Affairs is carrying on 
researches on aboriginal tnbes m the 
Andamans and has given suggestions* 
and may I know whether those sug-
gestions have been taken into con-
sideration9

Shrtmati Alva: In the Andamans, 
there are several tnbes out of which 
the most progressive tribe is in the 
Nicobar islands There are Anda-
manese, Jaravas, Onges, Shompens 
and Nicobans In tbe Andamans, the 
Jaravas are far away They are forest 
dwellers The others are also forest 
dwellers With the Jaravas, we have 
no contact at all Unless they be-
come friendly, we cannot do anything 
to them

Shri R. C. Majhi: When was the 
Schedule Tribes Order issued7

Shrimatl Alva: It was issued 8 at 
8 months ago

Manufacture ef Tracks and Tractors

+
f  Shri Baa Krishan Gopta: 

Shri Ajit Singh Sarhadi:
Shri Bajendra Singh:
Shri D. C. Sharma:
Shri Barman:
Shri B. C. Samanta:
Shri Sabodh Hansda:
Shri Vidya Charan Shakla: 

Shri S. M. Banecfee:
Shri Jagdish Awasthi: 

Shrimatl 11a Palthendhnrii 
Shri Sadhan Gapta:
Shri M. K. Krishna:
Shri N. B. Maniswaasy:
Shri Nath Pal:
Shri BaHka Singh:
Shri L  Aehaw Singh:
Shri Fahadia:

Will the Minister of Defense be 
pleased to refer to tbe reply given to
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Starred Question No. 1937 and 1955 
on the 21st April, 1959 and state;

(a) the nature of progress made so
far in the manufacture of trucks and 
tractors in Ordnance Factories;

(b) whether production has begun;

(c) what percentage of the compo-
nents of the products is wholly Indian;

(d) whether any request for the
purchase of the tractors has been 
received; and

(e) if so, the action taken thereon?

The Deputy Minister of Defence
(Shri Ragrhoramaiah): (a) to (c). A
statement is laid on the Table of the 
Lok Sabha. [See Appendix IV, an- 
nexure No. 84.]

Shri Earn Krishan Gupta: In the
statement I find that a large order for
the supply of tractors has been 
received from the Ministry of Re-
habilitation, Ministry of Steel, Mines 
and Fuel and the Rajasthan Canal 
Board. May I know how far their 
requirements have been met so far?

Shri Baghnramaiah; So far as the
Rajasthan Canal Board is concerned, 
we have only had an idea of their 
possible requirements. We have not 
so far received any final order. But, 
we have received firrri orders from the 
Army and the Rehabilitation Ministry. 
It is 351 numbers. But, this has to 
be spread over roughly three years. 
We have so far supplied 38 tractors, 
20 for the army and 18 for Danda- 
karanya.

Shri Ram Krishan Gupta: In the
statement I find that the balancing 
plant required for the production of 
trucks and tractors has been ordered. 
What is the cost and capacity of this 
plant?

Shri Raghuramaiah: All these
details were already give in the earlier 
answers and the statements made in 
the House from time to time.

Shri Ajit Singh Sarhadi: I find
from the statement that the percent-
age of indigenous content in the

tractors at present is 5 per cent. What 
would be the burden on foreign ex-
change for the deliveries of tractors 
that would be made this year?

Shri Raghuramaiah: It depends on 
the number of tractors that are to be 
imported. If the hon. Member wants 
to know the production cost price, I 
can give it. I do not know whether 
that is what the hon. Member wants.

Some Hon. Members: Yes.

Shri Raghuramaiah; Production cost
price, according to present informa-
tion, for a D 120 tractor is Rs. 1,06,700 
per tractor. For a D 80 tractor, it is 
Rs. 71,200.

Shrimati Rennka Ray: May I
k n ow .. . .

Mr. Deputy-Speaker: I shall first
call those Members who have given 
notice. Shri D. C. Sharma.

Shri D. C. Sharma; May I know if
the Minister has received any report 
about the performance of the tractors 
and if so, what is the kind of report?

Shri Raghuramaiah: Our report at
present is quite favourable.

Shrimati Renuka Ray: I would like
to ask the hon. Minister this. He said 
that 30 per cent, of the components 
are made in India. It does not include 
any important items such as carburet-
tor. When do the Government expect 
to be able to nearly manuflacture a 
few of the important component parts 
in this country?

Shri Raghuramaiah: There is a
graduated programme as already 
indicated in the House. I shall state 
it again; first year 30 per cent; 2nd 
year, 50 per cent.; 3rd year 70 per 
cent.; 4th year 80 per_ cent.; 5th year 
90 per cent. The more complicated 
parts will naturally take more time, 
but within the ambit of the pro-
gramme already indicated.

Mr. Deputy-Speaker;
Charan Shukla.

Shri Vidya

V

Shrimati Rennka Ray: When do you
expect to manufacture carbu-
rettors . . . .
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■epMy-lfWflur: 1 have eailed 
wtotfw&r* Ghcran fmukia.

Shrt VUt> Chuu Shikli: May I 
Know if it it a fact that certain (mpor- 
mt eeanpohents in the engine in the 
trueka aa well as in the tractors, we 
•frill never be able to manufacture in 
India and we aball always have to 
depend on importation of these impor-
tant parts, anil) it win be 5 per cent 
«f tin total parts?

9M Itagtinninntah: X do not think 
the position ftated by the lion. Mem- 
1>er is entirely correct  As will be 
feen from the statement I have made 
a few minutes ago, in the case of 
trucks by the 5th year, we hope to 
make 90 per cent, of all the compo-
nents  indigenously.  Hie  question 
arises what is the ten per cent left 
over. It consists of very complicated 
electrical components wjxich we may 
not be able to manufacture within the 
time stated.

Shri S. M. Baaerjee: I want to know 
whether it is a fact that the cost of 
our tractor is far less than that of 
the imported tractor, and if so, what 
are the comparative figures?

Shri Bagharamalah: At the present 
moment I am not in a position to say 
that in regard to tractors. In the case 
of trucks, however, our production 
cost is lower than the imported price. 
In the case ot tractors, it is more or 
less on a par, but as the number of 
tractors we manufacture increases and 
labour gets experience and overheads 
are reduced,  we hope to  make it 
cheaper, and Government adheres to 
the programme which  they have 
indicated earlier on other occasions iu 
regard to the ultimate price of the 
tractors.

8hH N. R. Muniswamy: May I know 
the marginal profit this factory is 
having with regard to the trucks and 
tractors, and how does ettdency com-
pare with the imported ones?

Shri Begharamaiah:  In regard to 
qAcfatcy, I have already indicated in 

to the question of my learned 
that vra have received a vary

favourable report, but aft regards Sue 
marginal profit, I suppose what wf 
learned friend wants to know is the 
difference  between  the production 
price and the imported price. 1 have 
already answered that as fat as 
factors are conperntA bity.Jn regard 
to trucks I bay« been able to get fhe 
figures which show roughly, bec%use 
we cannot yet finalise the figures, that 
the price works out  roughly at 
Rs. 39,000 per three-tarn truck aa 
against the imparted cost of Rs. 48JtQQ 
roughly.

Dr. mm Safehag Singh: May 1 know 
whether for carrying on the assembly 
of trucks and tractors the Government 
are depending only on the ordnance 
factories  employees or they have 
engaged some fresh hands or trans-
ferred some army personnel there?

Shri Bagharamalah: Frankly I have 
not got those details.  I would like 
to supply the information to the hon. 
Member if he puts a separate question.

Shri Barman:  May I have some
idea about this SO per cent, of the 
parts that  is being made  in the 
ordnance factories in terms ot impor-
tant parts or minor parts, or in terms 
of value? May I know what are fhe 
important parts that are being made 
now?

Shri Bagharamalah: 1 cannot say 
that it includes any complicated parts. 
Complicated  parts  naturally  take 
more time. After all, the first truck 
which the Prime Minister inaugurated 
was only in June, if my memory is 
correct, and the 30 per cent, excludê 
of course, nearly 8 per cent, indige-
nously purchased items like batteries, 
tyres, seats etc. That is only 8 pee 
cent,  but  the  complicated  parte 
naturally take time, but it wiB be 
within the schedule which I have sub-
mitted to the House.

Shrt Morarfca: May I know whether 
this Japanese firm has increased the
price of the tractors, and  if so, l&y 
how much?

Shri Baghxramaiah:  Not to tty
present knowledge.
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A M  Mu t e  A  few days M e  th*
hon. Defence Minister a id  that he 
would make enquiries and let vm 
knew. X thought the Defence Mini*- 
ter must have made enquiries end 
should be able to let os know.

Mr. Dev«ty-8peaker: I think he 
would supply tbe information as soon 
as he gets it

Shri Kamalaayaa BaJaJ: May I 
know whether in planning the 
ordnance factory's programme for the 
production of tractors, civil require-
ments are also considered, or only the 
defence requirements are considered?

Shri Raghoramaiah: All require-
ments are, and will be, considered as 
<aod when they arise.

Contract far Erection of Blast 
Fumaoee at Boarkela

*1M9. Shri Vidya Charan Shaktau 
Will the Minister of Steel, Mines and 
F M  be pleased to state:

(a) whether there is any penalty 
d&use to deal with delay in supply in 
the contract executed with the foreign 
supplier concerned to whom the work 
of supply and erection of the blast 
furnaces at Rourkela was awarded;

(b) if so, particulars of the clause; 
and

<c) whether there have been any 
occasions to consider the necessity for 
invoking the provisions of this clause?

The Minister ef Steel, Mines and 
Fad (Sardar Swaraa Stnafr): (a) and 
(b). Yes, Sir. For each month of 
delay in the delivery or erection of 
equipment the contractor is liable to 
a penalty of 1  per cent of the value 
of the complete unit in question, sub-
ject to a limit of 8 per cent

(c) There has been some delays 
and Hindustan Steel is considering 
whether these were caused by reasons 
beyond the control of the contractor 
or not

Shri Vidya Charan Shakla: May 1
know if the same contractor is also 
constructing other Mast furnaces la

the Hourkela ateal plant, and whether 
that construction is going on accord- 
ing to schedule?

8a*dar Swaraa Singh: It is truo
that all the three blast furnaces in 
Rourkela are to be supplied and cons-
tructed by the same Ann. According 
to the revised schedule of construc* 
tion, the first blast furnace should 
have been completed by 20th Decem* 
ber, 1958, As against this revised* 
target date, the first blast furnace was 
finished towards tbe end of January, 
1989. So, there was a delay of about 
one month. With regard to the other 
two blast furnaces also, the pace o f 
construction is pretty rapid, but I can-
not aay whether they will be commis-
sioned on the due dates or not.

Shri Vidya Charan Shakla: May I
know by what time this consideration 
whether to impose a penalty on the 
contractor or not will be finished, and 
who are the authorities, the Ministry 
or the Hindustan Steel (Private) 
Limited, who are considering this 
matter?

Sardar Swaraa Slagh: It is pri-
marily for the Hindustan Steel (Pri-
vate) Limited to examine any plea 
that might be put forward by the sup-
plier for delays. It is primarily for 
them to consider whether those are 
good justifications for the delay.

Shri Morarka: May 1 know whether 
the Government is aware of the rum-
our that some of the equipment sup-
plied at Rourkela is not quite new 
and is second-hand and slightly 
defective?

Satdir Swaraa Slagh: I take this u  
a statement, not as a rumour, and I 
will have a look at it and find that If 
thenj U any substance in this, but I 
will be sorry if there is any such thing, 
and I hope there is none.

Shn Saiwadnaath Dwlvedy: It is a
fact that the production in tbe first 
blast furnace is not according to the 
target Has it been enquired into 
whether it is owing to the defect tat 
the Are bricks that have been supplied 
by the current suppliers?
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IwfcH Swacaa Stagk I could m l 
•ay. It it a fK t th«t the actual pro* 
duction in the flrat blast furnace at 
Rourkela it not up to the rated capa-
city, but I could not say whether this 
la due to any defect in the fire bncks, 
but the advice that was received by 
me was that this was mainly due to 
the troubles in the big casting 
machine

Shri Tangamanl: May I know whe-
ther it has been brought to the notice 
of the Government that the cement 
that is supplied by the contractor is 
of an inferior quality?

Sardar S war an Singh: That does
not arise out of this because this is 
•bout the blast furnace, but it is a 
fact that some of the cement that was 
supplied by one of the factories near-
by was found to be of inferior quality 
when we tested the core, but that is 
in the rolling mill section That, un-
fortunately, has retarded to a certain 
extent the progress of construction

Shri Snpakar: May I know if suffi-
cient precaution is taken to see that 
the same defect which has occurred 
in the first blast furnace causing a 
shortfall in production does not take 
place m the case of the second and 
third blast furnaces when they are 
constructed?

Mr. Deputy.8 peaker: Does he expect 
that the answer would be ‘No’.

Shri Sapakar: My question is if suffi-
cient precaution has been taken

Mr. Deputy-Speaker: Government 
would always say that sufficient pre-
caution is taken What is the signi-
ficance of the question?

Bspaaatoa of Harness and Saddlery 
Factory at Kanpur

•int. Shri Keahava: Will the 
Minister of Defence be pleased to 
state:

(a) whether there ia a proposal to 
aapand the Harness and Saddlery Fac-
tory at Kanpur and add a boot section; 
and

(b) how does this feature affect the 
small scale industries in the locality?

Ihe Deputy Minister ef Defense 
<Sbrl Eaghanmalah): (a) Yea, Sir.

(h) It is proposed to undertake 
manufacture for the present only half 
of the annual requirements of boots 
and the other half will be obtained 
from trade through the Director 
General of Supplies and Disposals in* 
the normal manner

The production in the Ordnance- 
Factory is not likely to affect the 
Small Scale Industry as it will only 
be a very small percentage of the- 
total quantity of boots produced by 
that Industry

Shri Keshava: May I know whether, 
consistent with our policy of en-
couraging small-scale industry and co-
operation, any attempt at all waa 
made to secure the supply of gooda 
from the small-scale industry and the 
co-operatives*

Shri Kagharamaiah: The point here 
is that in the supplies got from the 
trade we noticed various defects. 
First of all, there has not been any 
uniformity, and there have also been 
other defects, but more than that, we 
have found also idle capacity in tM| 
particular factory in fact, a num-
ber of workmen are officially listed aa 
being on 1 dle-tune. Considering all 
these facts, we have thought it ad-
visable in the interests of the country 
to have boot manufacture from this 
factory But as I have already ex-
plained, it will only cover a fraction 
of the supplies by the small-scale in-
dustries making boots in the country.

Shri S. M. Bm ojae: May I know 
when this plant is likely to be estab. 
lished, and whether the foreign ex-
change difficulties in getting the 
machinery from Czechoslovakia have 
been overcome?

Shri Bagharaasalah: I n ib* all the- 
difficulties are got over, and we bope- 
to have this as soon as pflwrtfrie.

A il  & M. BanerjetfTMay I know 
the capacity of this plant, and the-
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number of boots likely to be manu-
factured per month, and the employ-
ment potential?

Shri Raghuramaiah: As I said, now,
it will be confined to the manufacture

-of about a lakh numbers.

Mr. Deputy.Speaker- He wanted to
know the employment potential also.

Shri Raghuramaiah: I have not got
those figures.

Shri M. R. Krishna: The hon. Minis-
ter has just stated that the boots pro-
cured from the small-scale industries
were found to be inferior. May I
know the number of boots so far
.secured by the Defence Ministry from
the small-scale industries?

Shri Ragburamaiah: The annual re-
quirements of the Army stand at
about 2 lakhs pairs of boots.

Shri N. R. Muniswamy: May I know
whether in the boots section that has
been added in this factory, cost ac-
counting has been done, and if so,
how the cost of production of a pair
of boots compares with the market
price?

Shri Raghuramaiah: We have work-
ed out the figures; the production cost,
will be a little over what we now pay
to the civil trade. It is stated that
the average price per pair of boots
produced in the civil trade is Rs. 17;
in the case of the boots that are pro-
duced here, it will be slightly on the
increase, that is, about Rs. 18.46. But
the total benefit to the Defence
Budget will be round about Rs. 6
lakhs, but because the overheads of
the factory will get reduced, overall,
there is a benefit to the Defence
Budget to the extent of about Rs. 6
lakhs.

Geological Survey for Sulphur

*1373. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state whether to find
out new mines of sulphur in India the
Base Metal Unit of the Geological
Survey of India has decided to carry

Oral Answers

O\1t detailed exploration in Bihar,
Mysore and other parts of the
country?

The Parliamentary Secretary to the
Minister of Steel Mines and Fuel (8hrl
Gajendra Prasad Sinha): The Base
Metal Unit in the Geological Survey
of India was set up with a view to in-
tensify investigations pertaining to
base metals, e.q., copper, lead and zinc.
These ores ordinarily have a propor-
tion of sulphur content in chemically
combined form, which, under suitable
conditions of metalurgical treatment,
can be obtained as a by-product. The
Base Metal Unit proposes to carry out
detailed exploration for sulphide ores
in different parts of the country in-
cluding Bihar and Mysore, etc.

,

"

••

Shri Raghunath Singh: May I know
the consumption of sulphur in India,
and whether we are self-sufficient in
sulphur?

Shri Gajendra Prasad Sinha: The
import in 1958 was near about 2 Iakhs
tons, but mostly, for our total con-
sumption, we have to depend upon
imports.

"

Shri Raghunath Singh: May I know
the amount which we have paid for
these imports?

Shri Gajemlra Prasad Sinha: I am
not in a position just now to say the
exact amount of foreign exchange
which we had to pay for it, but I
have already stated the quantity
which we had imported in 1958.

~
;.:.,..•.

Shri 8hree Narayan Das: May I
know whether any programme has
been prepared for the exploitation of
this element in Bihar?

Shri Gajendra Prasad Sinha: The
programme is already there, and ex-
ploration had been started long before;
we have already proved 9 million tons
of pyrites in Bihar, which are the
main source for sulphur production;
we are also doing exploration in other
States where it is in the preliminary
stage.

t
••I

I
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- Shri W n a w t a n : Mar I know
4 m possibtiitle* of (a
Hk* State o f Mysore?

Shri C ta M n  Prasad Slajuu The 
investigation in Mysore is going on. 
Tbe&i baw  bean same favourable re-
ports also, but I t m a o f in i  position 
to say the exact amount of deposits 
just now.

n *r it i*  fff s w  »  t u x  w
wrvthr f t  *  wennn fa fffrr,

f t  «ftr w %t*t wr*ff *  m tv-ifa
arr 1 1 *f arm i *mprr f  f t  

■$Sw **rar*nn*tolifar% tr,
f t  ywrwHi <afcjHfcr
^IT T ^I ?

4k w fci w i t  fw^f : fa^re, 
wtw, ^ r r  sf^r, ar»j- 

wtft 3pi|j wftfijm *t 
«rtr f t  *r 1 1
Shri T. B. VitUl Kao: The hon Par. 

Iiamentary Secretary has said that 9 
million tons of pyrites have been 
proved m Bihar May 1 know when 
we shall be able to exploit these de-
posits9

Shri Gajeadra Prasad Sinha: A com. 
pany is going to be formed, which 
will be in the public sector; the in-
vestigation is also going on simultane-
ously; it will still take some time to 
complete the thorough investigation

Shri T. B. Vlttai Rao: May I know
the approximate period that it will 
-take?

Mr. Depaty-Speaker: If he had
known that, he would have given the 
information.

Hw Minister at Mias* and Oil (Shri 
K. 9 . Malaviya): May I supplement 
the information given by my col-
league? Hie investigations are prac-
tically completed, and the body that 
has to do it has also been formed; 
and we hope that very soon, perhaps 
before the next Budget Session com. 
stances* we shall start operations for

Shri Maraahnhan: May I know the 
name of that body?

Mr. Depnty-Bpeaker: Next question.

Advance* agrisi Fusdgrstns
4-

Shii S M. Baassfae:
Shri 8adim flu iH  

•1174.̂  Pandit Mnnishwar Dstt 
Upadhyay:

Shri M. L. DwivedJ:
Will the Minister of 

pleased to state:
Vbnace be

(a) whether any new restrictions 
bave been imposed on advances 
against foodgrains by scheduled 
banks, and

<b) if so, the nature of tbe restric-
tions imposed particularly in the case 
of rice and paddy?

The Deputy Minister of Vksasse 
(Shrtnatl Tarkeshwari Sinha): (a;
Yes

(b) A statement giving the requisite 
information is placed on the Table of 
the House. [See Appendix IV, annex* 
ure No. 85].

8hri S. M. Banerjee: May I know
the total amount advanced by various 
banks against foodgrains during 1956- 
59, and to what extent if  has now been 
reduced9

Shrimatl Tarkeshwari Sinha: I can
give the figures from month to month 
m 1959. In January, it was Bs. 9*60 
erores.

Mr. Depnty-Speaker: Is it not avail.
able in the statement?

Shrimati Tarkeshwari Sinha: No,
this information is not contained in 
the statement

In February, it was Bs. 11*14 crores, 
m March Bs 11*40 crores, in April 
Rs 11*64 crores, in May Ba. 16*90 
crores, and in June, Bs. 17*08 crores.

Shri Shvse Narayaa BM: May X 
know bow these advances given in 
1959 compare with the advances given 
in 1996?
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Shrtautit ItokMhwari 9tOmt They 
are leas.

Shri May I know whe-
ther there it any special reason why 
130 per cent of tbe advances given 
in 1958 are being  made available 
against paddy and rice stock for the 
Orissa merchants?

8fcrlmati Tarkeahwari Sinha: What 
advance?

Shri  Tufunui: In  respect  of
paddy and rice, so far as the Orissa 
State is concerned, now, the advance 
will be about 120 per cent, of what 
has been advanced in 1958. Is there 
any special reason why the percentage 
of advance has increased?

ghrimatt Tarkeahwari Sinha: So far 
as the paddy area is concerned, that 
is, mainly, Orissa and Andhra Pradesh, 
the  need for  allowing  additional 
credit facilities is due to the fact that 
in Andhra Pradesh and Orissa, they 
are required to hold stock on behalf 
of Government.

Shri Tangamanl: I wanted to know 
about Orissa.

Shrtmatl Tarkeahwari Sinha: Mostly, 
this is the guiding consideration on 
tbe basis of which the advances have 
been increased.

Shri Morarka: May I know whether 
any comparative study is made of how 
this expansion of credit against food* 
grains affects the prices of the food, 
grains?

Shriaatl Tarkeahwari Sinha: Cer-
tainly, this is under constant study.

Shri Morarka: May I know where 
the data of the studies are available?

Shrtmatl Tarkeahwari  Sinba: The 
Reserve Bank is continuously making 
the inquiries and collecting the data; 
this is a continuing process.

Oil Sarvey la Sanrashtra

-HS frsu*
Will the Minister of Steel,  Mbtt 

mi IW be pleaaed to state whether

OU and Natural Gaa Commission has 
investigated the possibility of exist-
ence of oil in the Gdhilwad District of 
Saurashtra?

The Parliamentary Secretary to tbe 
Minister of Steel,  Minas  and Fuel 
(Shri Gajendr* Praaad Siaha):  The
region is being investigated by the 
Geologists of the Oil and Natural Gas 
Commission.

Shri Tangamanl: The area that is 
mentioned in this question is No. 9 
in the map entitled Distribution of 
Geological Jffeld Parties  in 1957-58’. 
May I know whether this party start-
ed the survey in 1957-58, and if so, 
how long they will take to complete 
the survey?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): We started With a 
single party in 1957*58; now, as the 
systematic geological oil  exploration 
goes ahead, we have  increased the 
number of persons.  Geological in-
vestigation is the first part of oil ex-
ploration, and we hop*; we shall soon 
finish it, and then go ahead with the 
second part of oil exploration, namely, 
geophysical investigation.

Shri Tangamanl: In view of the fact
that there is a possibility of the exist-
ence of an underground long belt of 
oil on the coastline, will this survey 
be completed and chemical examina-
tion of the subsoil made?

Shri K. D. Malaviya: I wish I could 
accept the presumptions of my hon. 
friend. So far there are no data with 
us to presume as my hon. friend has 
done. But as our investigations pro-
ceed further, we shall be able to know 
more about it.

Shri Narayanankatty Means: Direct, 
ly related to the exploration going on 
in different parts of the country i* 
Government's proposal to revise the 
petroleum concession rules.  May I 
know when Government propose to- 
finalise these rules sand make them 
known to Rarliament?

Shri K. D. Malaviya: Tbe petroleum
concession rules are In the last staget
of finalise tion
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flbui T. B. Vittel Mat: The hon. 
Minister has Mid that survey is being 
carried on by our geologists in this 
region. May I know the nature of 
the survey that i« being conducted, 
whether it if aero-magnetic or any 
other type of survey?

Shri K. D. Malaviya: There are 
three processes of investigation for oil: 
first, geological; second geophysical 
and third, drilling. Geological inves-
tigations which include mapping all 
those things are well-nigh being com-
pleted for this area

Mr. Depaty-Speaker: Next question
Shri Tangamani: May I ask one 

more question9 It is about a specific 
place. Villagers are coming in depu-
tation in connection with that

Mr. Depnty-Speaker: I have already 
called the next quest‘on. He will 
have another opportun ty later
Council of Scientific and Industrial 

Research
*1378. Shri Naraaimhan: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state*

(a) the present procedure followed 
in placing information concerning the 
accounts and audit reports of the 
Council of Scientific end Industrial 
Research before Parliament; and

(b) whether the Council of Scienti-
fic and Industrial Research will be 
converted into a statutory body9

The Minister of Scientific Research 
and Cultural Affairs (Shri Hamaynn 
Kabir): (a) The accounts of the 
Council of Scientific and Industrial 
Research as certified by the Comptrol-
ler and Auditor General together with 
the audit report thereon is forwarded 
annually by the Council to the Gov-
ernment of India and the latter causes 
the same to be laid before the Parlia-
ment.

(b ) The matter is under consider*- 
Hon.

Shil C. 1 ' Naraebnhaa: Is it not a 
fact that the Public Accounts Com-

mittee have reported on this twice 
to the Government and reiterated 
their demand?

Shri Hnatayan KaMr: Is it about
submission of the report? We have 
accepted and said that it will be done 
when we receive the report.

Shri C. k. NarasUahaa: I am refer-
ring to part (b).

Shri Hamayan KaMr: It is true that 
the Public Accounts Committee have 
reiterated that recommendation. The 
Governing Body of the CSIR, which 
is also an autonomous body, unani-
mously disagreed with it on two 
occasions But as the recommenda-
tion has been reiterated by the Com-
mittee, we are placing it before the 
Governing Body at its next meeting 
on October 17.

Shri Shree Narayaa Das: May I
know whether the working of this 
organisation has been reviewed by 
any departmental committee or any 
person appointed for the purpose9 If 
so, what is the result of that review?

Shri Homayun KaMr: No review as 
such has been made, but annual re-
ports of the CSIR are available. 
Governing Body and Council meet to 
review the work of the laboratories 
and the Council

Election Petitions
+

•m o f  Shri Hen Baroa:
•\Shrl Nath Pal:

Will the Minister of Law be pleased 
to state

(a) the number of election petitions, 
appeals etc. still pending disposal in 
the High Courts and the Supreme 
Court beyond six months; and

(b) the specific reasons for this 
delay?

The Depoty Minister of Law (Skrl 
Hajamavls): (a) Arising out of election 
petitions, five appeals and one writ parti-
tion are at present pending before the 
Supreme Court and one wnt ptfffiaa
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is pending before the Madras High
Court for a period of over six months.

(b) As far as is known, two appeals
are pending as the preparation of
appeal records is not complete. It is
not known there is any delay and if
there is any delay, it is for the parties
concerned to take steps.

Shri Hem Barna: May I know whe-
ther any Minister or Deputy Minister
or Speaker of Assembly are involved
in these election petitions that are
delayed in disposal for over six
months or more? If so, what is their
number?

Mr. Deputy.Speaker: Why should
he be after Ministers and Speakers?

8hri Hem Barua: There is a com-
plaint of undue delay about it.

Shri Hajarnavis: If the description
applies to the case Devkanta Barua vs.
Usha Ram, the appeal was filed on
23-4.1958. It is for the parties to
move the court to expedite hearing
of the case.

8hri Hem Barna: The Deputy Minis-
ter has fixed the responsibility on the
parties. May I know whether there
is no responsibility on the part of
Government and also the Supreme
Court, because this means super-
imposition of an official dignitary on
the people when he has been already
discarded by a High Court or an Elec-
tion Tribunal.

Mr. Deputy-Speaker: Government
cannot give a direction in a' particular
case to expedite the matter. The
general policy is that it should be ex-
pedited. That we have indicated when
we passed that law. But Government
cannot give a directive in any indivi-
dual case to the Supreme Court. That
would rather be deemed as contempt
of court.

8hri Hem Barna: Indirectly, it
affects the morale of the people.

Mr. Deputy. Speaker: If it does,
other measures might be devised or
proposed by the hon. Member.

~" ..
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Shri 8. M. Banerjee: I want to know
whether a Constitution Bench consist-
ing of five Judges is likely to be
formed in the Supreme C()lUif-1:or
specially dealing with election peti-
tion cases? If so, when?"

Shri Hajarnavis: I have no informa-
tion on the point. This is a matter
entirely within the jurisdiction and
discretion of the Chief Justice of
India. We have no information about
this matter, nor are we likely to
obtain any as to the course he is
going to adopt in a partlcular matter.

Shri Narayanankutty Menon: The
majority of cases pending before the
Supreme Court are cases where the
original election tribunals have dis-
qualified the candidates and set aside
the election results and the High
Courts have confirmed them, but the
Supreme Court has issued stay orders.
Because about 2! years have gone
by, are Government aware that this
has resulted in an uncomfortable
position with disqualified candidates
sitting in the Assemblies? May I
know whether Government propose to
make any amendments to the law
whereby these cases could be ex-
pedited?

Shri Hajarnavis: Government do not
propose to take powers to interfere
with the proceedings in the Supreme
Court.

Mr. Deputy.Speaker: He has asked
whether there is any proposal for
making amendments to the law.

Shri Hajarnavis: That is what I
answered. The Supreme Court wiil
guide its own procedure; it is the only
authority which will determine its
own procedure and Government do
not intend to take any powers to
interfere with the hearing of the
cases.
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Shri Shree Narayan Das: May r
know whether the hon. Minister can
give us an idea of the extent to which
the various tribunals, High Courts and
the Supreme Court have been able to
adhere to the provisions of the Rep-
resentation of the People Act with
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4© tfeb diqjbttl «  nU » filed 
fN&?

' MM Bajamsvis: I require notice.

h lir iu B tu lM i Coscftfttg OIiims fn  
fetedilled Castes and Scheduled 
tH M  at Allahabad University

+
ttf B. C. Malltck:

Shri ftlddlah:

Will the Minister of Hoaw Affairs 
be pleased to refer to the reply given 
to Starred Question No. 1841 on the 
18th March, 1959 and lay a statement 
showing:

(a) whether the pre-examination 
coaching classes at Allahabad Univer-
sity for Scheduled Castes and Schedul-
ed Tribes candidates have since been 
started;

<b) the number of applications re-
ceived from each State and Union 
Territory for admission to these class-
es;

(c) the number of candidates being 
coached at present; and

(d) the total amount sanctioned for 
the purpose for the year 1959-60?

The Deputy Minister of Bone 
Affairs (Shrimatl Alva): (a) Yes, Sir.

(b) A statement is lfcid on the Table 
of the House. [See Appendix IV, 
annexure No. 86}.

(c) 87.
(d) Rs. 66,820.
Start B. C. MaWek: From the state-

ment, 1 find that no application has 
been received from Orissa. Was the 
Orissa Government not addressed in 
the matter?

Alva: Admissions were 
made after advertising all over India. 
I do not know about the exact case 

Orissa. But it must have been 
tavertisfcd there. Perhaps no student 
was forthcoming.

f&li k  C. NMtyek: In the previous 
answer, it was stated that four

ifnivepitfes—Sknnbay, Agra, Madras 
and Calcutta—were addressed to taka 
up the scheme. May I know what 
replies have been received from them?

Shrltuatt Alva: I have not got the 
details here.

Shrf Stddtoh: from  the statement, 
I find that out of 166 applications, onjy 
87 were admitted. I want to know 
what is the procedure adopted. Is 
there a Selection Committee to make 
selections? If so, who are the mem-
bers of the Committee?

Shrimatl Ahra: Only first-class anrf 
second-class graduates and post-gra-
duate candidates are to be admitted. 
They were selected in this manner;
40 were selected and 87 students have 
finally joined.

Mr. Deputy-Speaker: The question 
is whether there is a Selection Board.

Shrimatl Alva: There must have 
been a Selection Board.

Shri Jadhav: Where were theae 
students accommodated in Allahabad?

Shrimatl Alva: They were first ac-
commodated in the G. N. Jha Hostel, 
and when the academic year began., 
they were placed as ‘casual* students- 
in other places. Suitable accommoda-
tion has now been found perhaps at 
some distance from the College, and 
the Hostel was vacated for regular 
students who would be the hosttUers 
there.

Sfcri B. K. GaUcwad: May I know
whether it is a fact that the Schedul-
ed Caste IA S . trainees were ill-treat-
ed and harassed by the caste Hindus 
of the Jha Hostel, Allahabad on thfc 
ground of untouchability and the 
Scheduled - Caste trainees for th»- 
LA.S. reported the matter to the Home 
Minister? If so, what action has been 
taken by Government In the matte*?’

Shrfanatt Alva: What the hon. Mem-
ber says is not correct. The Home 
Minister did receive a complain fra *  
the students and that complaint was 
sent to the Vioe-Chancellor and he has 
tooted into it and he has also fh n *  
his comments.
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Btai D. A . ta m  May I know wtae- 
1 h«r Am students have left the txato* 
'ing centre?

ShrtauAt Alva: No, Sir; according 
to my knowledge no student h u  left 
flia centre.

Shri M. &, Krishna: Have the Gov* 
'•eminent of Indie got any programme 
to advise all the other Universities to 
take up the scheme? Hay I know 
whether any request has been made 
to the Osmania University?

Shrtmati Alva: All the Universities 
-were requested to open these coach-
ing classes. The Delhi University 
agreed and then backed out of it. 

'The only University that agreed to 
take the students wfs the Allahabad 
University.

Shri Goray: Is the Government 
aware that the trainees had published 
in the Times of India that 30 trainees 
belonging to the Scheduled Castes 
were abused by the caste Hindu boys 
and the Vice-Chancellor asked them 
'to vacate that particular hostel and go 
-to some bungalow which was far 
away?

Bhriaoati Alva: The bungalow was 
acquired for these casual students who 
were to have this intensive coaching 
before they appeared for the competi-
tive examination. Nobody was taken 
•out of the hosteL The B. N. Jha 
Hostel was to be vacated to make 
room for the regular students.

Shri TMmmaiah: Out of 140 students 
-that appeared for selection, only 37 
were selected. May I know whether 
the Government propose* to increase 
the number in future? May I also 
know whether the Government is pro-
posing to start training centres in 
■other Universities also?

Shrbnatt Alva: Other Universities 
■will be directed to do"- so. Whether 
they will agree or not, it is not for us 
to say. It is too early. I have already 

-stated that the other Universities did 
not agree. The only University that 
•greed to have these coaching classes 
was the ABahabad University. The 
ether question is why only 40 were

selected. Dtfs. daw was started fax 
a burry, it was started last May and 
the original plan was to take 14# 
students for this intensive nflachingi

Shri M. K. Krishna: Sine* many of 
the Universities are not keen to aecept 
financial assistance from the Central 
Government to start the schema, may 
I know what are the conditions laid 
down by the Central Government for 
the Universities to accept this grant?

Shrlmatl Alvar The Estimates Com-
mittee also has observed that the 
Universities be asked again. Accord-
ingly, we are going to ask them again.

Some Hon. Members rose:
Mr. Depaty-Speaker: Unless an hon. 

Member catches my eye and I call 
out his name, he should not put a 
question. Shri Gaikwad.

Shri B. K. Gaikwad: May I know
whether it is a fact that the Schedul-
ed Caste trainees complained to the 
Vice-Chancellor and to the District 
Magistrate regarding the harassment 
to them but no action was taken by 
both?

Shrimatt Alva: There was no ques-
tion of harassment With your per* 
mission, Sir, I will go through the 
complaints that were made to the 
Minister of Home Affairs here, ftrst, 
there was the question ot the lights 
being switched off, about which the 
Vice-Chancellor has made enquiries. 
These things happen in any hostel; 
and there was no motive behind it.

Then, the second thing was that the 
canteens refused to give them food. 
That also has been looked into and 
the canteens have been warned that 
their contracts will be terminated if 
they continue in this fashion. (Jntcr- 
ruptions) .

Everything has been satisfactorily 
done. The students have rushed and 
published some pamphlets. X think 
that was very wrong on their part 
(Interruptions).

Hr. Depaty-Speaker: Next question; 
Shri Mathur. (Interruptions). Is this
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to be decided here in the manner. 
The Government say they have takes 
steps. The hon. Member has been 
Informed that the eenteen contractor 
has been warned that if he behaves 
In that manner the contract would be 
terminated. There should be no 
arguments here; only information 
eould be elicited now. Order, order.
I request hon. Members now to 
resume their seats. Next question.

8hrl K. U. Farmer: On a point of 
order, Sir. Constitutional safeguards 
have been given to the Scheduled 
Caste students. Hie Minister says 
that the Vice-Chancellor has looked 
into this. This is most important and 
we should be allowed to ask more 
questions.

Mr. Depnty-Speaker: I have allowed 
so many questions. During Question 
Hour only information can be elicited 
and there can be no discussion of 
policy. We will have some other 
opportunity far that. I have been 
rather indulgent. I have allowed so 
many questions. I have not been 
harsh as a matter of fact. Let us now 
proceed to the next question.

Expenditure on Higher Education

•1S81. Shri Harlsh Chandra Mathnr:
Will the Minister of Education be 
pleased to state:

(a) what is the average expenditure 
which a student has to incur to tak® 
a decree in (1) Engineering, (ii) 
Medicine, and (iii) 3 year university 
course; and

(b) what steps, if any, are being 
taken to make such education cheaper 
and within the means of average 
Indian students?

Hie Minister of Education (Dr. K. L. 
ShrlmalD: (a) and (b). The informa-
tion is being collected and will be laid 
on the Table of the House.

Shri Harlsh Chandra Mathnr: Is the 
hon. Minister aware that the present 
expenditure is beyond the means of 
at least 95 per cent of the Indian 
population?
m  LSD—1

Dr. ft. L. 8krtudt: Before 1 cxprses 
an opinion 1  must have the necessary 
data. In this ease, since the hon. 
Member wanted to have some infor-
mation which concerned other Minis-
tries and State Governments also, I 
shall have to collect the information 
before I express an opinion on this 
subject.

Shri Harlsh Chandra Mathnr: May
I ask the protection of the Chair? The 
information asked for is so simple: 
what is the average expenditure incur-
red in engineering, medical and three 
year university course? If the Minis-
ter has not got even this information 
1 do not know how the Ministries are 
functioning.

Mr. Depnty-Speaker: Order, order. 
May I seek the indulgence of the hon. 
Member if he wants my protection? 
A question had been put; information 
has to be collected. The Minister says 
tha* it is being collected and will be 
put before the House as soon as it is 
ready. Now, it is going into argu-
ments: Why is it not ready by this 
time; enough time had been given. 
That will be a separate thing. It can 
be gone into separately. If the hon. 
Member has any basis, then he can 
come to me and I will just And out on 
what date the notice was received, 
when it reached the Ministry and what 
steps have been taken etc. That can 
all be done, but not during the Ques-
tion Hour.

Shri Harlsh Chandra Mathnr: My
only submission is. . .

Mr. Depnty-Speaker: He may put a
question if he wants to.

Shri Harlsh Chandra Mathnr: My
only submission is, D o you agree that 
the Ministry should not readily have 
this information?’

Mr. Depnty-Speaker: My opinions 
are not to be asked during Question 
Hour; only information has to be 
sought from Government.

Shri Radha Raman: The Eon. Minis-
ter Just now said that information is 
being collected. May I know whether 
Government is also contemplating to
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collect Information with regard to 
the expenditure to be incurred by 
students in all these subjects in other 
countries?

Dr. K. L. Shrimall: The hon. Mem* 
ber is making a suggestion; I shall 
consider that also.

Shri Harish Chandra Mathar: May 
I know what information is being col-
lected and whether Government is 
also collecting information as to from 
which income group students come for 
this education?

Dr. K. L. Shrimall: It is a very 
complicated question. The hon. Mem-
ber would, I hope, understand this. 
He is asking a question with regard 
tp the average expenditure ibat a 
student has to incur to take a degree 
in engineering, medicine and a three 
year university course. This affects 
the whole country and all the depart-
ments are not under the Ministry of 
Education. There are various Minis-
tries which are concerned. The insti-
tutions are spread all over the whole 
country. Therefore, I have only said 
that I am collecting information. And, 
as soon as that information is avail-
able, I will supply that to the House

Shri Harish Chandra Mathar: May 
I know what is the percentage of 
scholarships offered to the number of 
students who undertake these studies?

Dr. K. L. Shrimall: This does not 
■rise out of the present question.

Shri Thbmnaiah: In view of the 
fact that students in the engineering, 
merited? and technical colleges find it 
costly, has Government any scheme 
to help the poor students by giving 
stipends or any sort of financial help— 
to students other than the Scheduled 
Cashes and Backward classes.

Dr. K. L. Shrimall: Studies in
science and technology have natural-
ly to be expensive because they can-
not be very cheap.

The Government are considering as 
to what could be done for those 
deserving students who are poor and 
who could not afford to study at these

collages. We have instituted a scheme 
of Scholarship and we are now con-
sidering how to expand the scope of 
the scheme so that we ean bring in a 
larger number of poor and deserving 
students in these scientific and techno-
logical institutions.

Shri S. N. Baaerjee: May I know 
whether any information has been 
collected from Delhi? Delhi is very 
new.

Mr. Depoty-Speakerx That informa-
tion is being collected.

Shri Braj Raj Singh: May I know 
whether the Government are taking 
any steps to decrease the cost of this 
sort of education?

Dr. K. L. Shrimall: I am afraid that 
the cost of education will have to rise, 
particularly, in the higher educational 
institutions as we increase the salaries 
of the staff and equip our institutions 
better. Therefore, I am afraid that I 
cannot tell the House that the cost 
would decrease. It would increase. 
But we should make provisions for 
students who are deserving but poor 
That is a question which is being 
examined by the Government

WRITTEN ANSWERS TO 
QUESTIONS
Reserve Bank

*lSM. Shri Radha Raman: Will the 
Minister of Finance be pleased to state:

(a) whether the question of Reserve 
_  Banfc to act as banker of Jammu and

Kashmir State has been considered; 
and

(b) if so, with what results?
The Deputy Minister ef Finance 

(ShMmatl Tarkeshwari Slnha): (a)
No, Sir.

(b) Does not arise.

Degree Course In Management Sdeaee
•1*11. Shri Damanl: Will the Minis-

ter of Scientific Research and Cultaral 
Aflatrs be pleased to state:

(a) whether there Is any proposal to 
organise full time degree courses in
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Management Science la the country; 
end

(b) it so, the details thereof?

the Minister ef Sdeatile Research 
and Cultural A M i  (8hrl Htmuyun 
Kabir): (a) There is no proposal to 
organise full-time courses in addition 
to the one already offered in Indus-
trial Engineering at the Indian Insti-
tute of Technology, Kharagpur.

(b) Does not arise.
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Manufacture of Ferro-manganese

•1*W. 8hri AaroMado Gboaal: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state:

<a) whether any new Arm for the 
manufacture of ferro- manganese is 
proposed to be started; and

(b) if so, where and by whom?

Ike Minister of Steel, Maes and 
Vfcel <Sardar Swaraa Singh): (a) No,
Sir.

(b) Does not arise.

fa rih c #  <Nv ¥1 «INr

«?• fn« w m m : 
w rfw w ,u w  ilk  f w  *rft ^  war*

f^T fr:

(«p ) wr Trawpr v
*T *!>t WfaT *PT T P f  STRI'ST fft *T*TT

S ;

(w) *ift 
fofsn | ; 

(*r) #?r fswT5R >r w  w
f t  3fW«IT ; i f o

(*r) P rrt sttrt ^  
»r«TraRT ?

wm tita <Nr «N* (<f) ) «
* n * n t a ) : ( * )  tf t  jflgt 1 

«r y » ^ i i  * r f t

Tf»r 1

(w) sre* $  * §  1

( » t )  ?tot (* ) •  ^ r t  ^  SHTRT

 ̂ I

NW I1IW I «f WWW W l
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(sr) Jtfefr,?r>wT^Br5^RTw 
«fra «»k qrft*r ^  «w  ^  anw-
TTfr &T ®TRT trap fortjr <R3T ’TT 
T*rrarmT; <ftr

(»T)

W T  JP lfa  5 f  I  ?
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tow «Nfc («t* «fftmft) :  (v)

it I  fwfWTHW 

? ftwfwxffff * faw fgnr 

siiffra v v? ̂ «rr̂ *f fcyjs f4»f*? *terr- 

fit, *Tf fitwft ijW tt «pt vtft«t-

w ir̂ spftŵ fkwrl t
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Distortion of the Bimviu by an 
American

{
Shri N. ft. Montaamy:
8hrl Yadav:

Shri Arjn Singh Bhadanrl*
I Shri Baghanath Singh:

wai the Minister of Hone Affairs 
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to violent 
distortions  of  the  sacred  text of 
uRamayana" by an American humo-
rist;

(b) whether any protest meetings 
were held in any part of India re-
questing the Government  through 
resolutions to proscribe the book as 
it wounds the religious susceptibilities 
of the Hindus; and

(c) if so, what action has been taken 
to prevent circulation of this Ameri-
can version of the Ramayana?

The Minister of Hone Affairs (Shri 
G. B. Pant): (a) Government's atten-
tion has been drawn to a book entitled 
“Valmiki Ramayana"  written  by 
Aubrey Menon.

(b) Yes.

(c) Such action as may be necessary 
will be taken after the book has been 
examined.

•fed ▼. ffhofcac* JMlgttNM* * 
Kerala

•MUJi

rMu4 Waiter:
Bhrl A. K. Gepalaa:
Shri Kuhn:
Shri Kodlyaa:

£ Bhrl Naraafanhaa:

Win the Minister of Heme Affairs 
be pleased to state:

(a) whether Shri V. Shankar, I.C.S. 
has been sent to Kerala for  any 
official work; and

(b) If so. what is his official designa-
tion?

The Minister of Home Affairs (Shri 
G. B. Pant):  (a) and (b). Shri V. 
Shankar, Director-General, Post and 
Telegraphs, was on tour in. Kerala 
for some days, and while there his 
services were also available to  the 
Governor.

Educational Facilities for Backward 
Classes in Bombay

*1M5.  Shri Sonavane: Will the 
Ministet of Hoove Affaln be pleased 
to state:

(a) whether the Bombay State have 
requested for an additional amount of 
Es. 65 lakhs to provide educational 
facilities to the Backward classes this 
year;

(b) if so, whether the Government 
of India have considered the  pro-
posal; and

(c) the decision taken in the mat-
ter?

The Deputy Minister of Home Affairs 
(Shrlmatt Alva): (a) Yes. Sir.

(b) Yes, Sir.

(c) Since the proposal amounts to 
increase in the Plan outlay ft* Other 
Backward Clasaw, the  State Gov-
ernment have been requested to take 
up the matter with  the  Planning 
Commission by indicating 'additional 
resources or adjustments.



7731 WHO** Anmatn  BHADRA 20, 1881 i t  AKA) Written Afwtecra 7732

Hw la H B tey Farm, ftiafcals Oasttea- 
• a n t

•ISM, S M  n. VL Baaerjee: WiU the
Minister of Defence be pleased to 
state:

(a) whether fire broke out in Bir 
Dhantauri Farm, an out-station of 
Military Farm, Ambala Cantonment in 
April, 1999;

(b) it so, whether huge quantity of 
wheat was burnt as a result of this 
fire;

(e) what was the actual loss;
(d) whether any enquiry was held; 

and
(e) the result of the enquiry?
The Deputy Minister ef Defence 

(Slot Bagharamaiah): (a) Yes, Sir.
(b) and (c). The following harvest-

ed crops were destroyed as a result of 
(he fire:—*

(i) Wheat 6650 lbs.
(ii) Bhoosa 10050 lbs.

The loss is estimated at Rs. 1550-92. 
In addition, a quantity of 8635 lbs of 
wheat was partially damaged.

(d> Yes, Sir.
(e> The Court of Inquiry has ex-

pressed the opinion that the fire was 
accidental and has recommended that 
the loss be borne by the State.

Declaration of 59 Colonies as Urban 
Area

*1387. Shri P. G. Deb: Will the 
Minister of B oat Affair* be pleased 
to state:

(a) whether it is a fact that Delhi 
Corporation have decided recently to 
declare that about 59 colonies should 
fall in urban areas;

(b) whether prior sanction of Gov-
ernment was taken for this policy de-
cision; aad

(c) what extra charges will be 
iacvned la implementing this ded- 
etaaff

The M atter ef Male la the Mhrts> 
ttf ef Heaw Aftain (Shri Detar): (a)
The Delhi Municipal Corporation has 
passed a resolution to seek the ap< 
provel of the Government ot India 
under section 507(a) of the Delhi 
Municipal Corporation Act, 1957, for 
the inclusion of 71 localities in the 
urban area.

(b) No prior sanction of the Gov-
ernment is required for p»«*»«g such 
a resolution.

(c) It is difficult to estimate the 
extra charges likely to be incurred on 
the inclusion of the above localities 
in the urban area. After the Govern-
ment has approved of the inclusion of 
these localities in the urban area, 
the Corporation will be entitled to levy 
taxes in these localities on the same 
scale as in the other urban areas. 
At the same time, it will be necessary 
for the Corporation to provide such 
services as roads, drains, street-Iight- 
ing, water supply, etc., on the same 
standard as in the other urban areas. 
It i$ not possible to give any idea of 
the cost of providing such services as 
it will depend on the programme to 
be drawn up and the period over 
which such programme will be im-
plemented and the funds which the 
Corporation can spare for the pur-
pose.

Strike by D.T.U. Staff
'  Shri A. M. Tarlq:

Shri Bern Kriahaa flapta: 
Shri S. M. Baaerjee:
Shri T. B. Vittal R*o:

*1188. J Shri Faalgrahl:
[ I  Shri P. C. Beraoah:
I Shri Bhakt Darshan: 
j Shri D. C. Sharma:
I  Shri Vajpayee:

WiU the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that the 
Delhi Transport Undertaking emplo-
yees have threatened to go on strike 
if their demands are not accepted;

(b) if so, what are their demands; 
aad
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(c) the nature of the steps taken or 
imposed to be taken to avert strike?

A t  Minister of State in the Minis-
try ef Awn* Affairs (Shri Deter): (a)
No.

(b) and (c). Do not arise.

Masenm at Haupl

•1389. Shri Agadl: Will the Minister 
of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether it has been decided to 
construct a museum building at 
Hampi in District Bellary of Mysore 
State, for preserving rare antiquities 
of Vijayanagar empire, and

(b) if so. when was the decision 
taken;

(c) the amounts provided for this 
purpose and the amount spent so far, 
and

(d) the progress in construction 
made so far?

Ihe Minister of Scientific Research 
and Cultural Affairs (Shri Hnmaynn 
Kabir): (a), (b) and (d) It was agreed 
to in principle in 1957-58 to construct 
a museum in Kamlapur village to pre-
serve the antiquities from Hampi, but 
details have not yet been worked out

(c)

Year
Bujget
Provi-
sion

Expenditure]

Rs. Rs.
*957-58 78,000 Nil

1958-59 78,000 NQ
*959-60 ax,500 ‘Nil’ on mute-

um: but s turn 
of Rs. 6«900 has 
been spent on 
acquisition of 
land for the mu-
seum and other 
works.

Provision mate wader Article 189 ef 
fhe Constttetion hi regard to Kerala

r  Shri B. 0. KjunfcJe:
I Shri K. V. Parmar:

'IM i 1 Shri Dfge:
I Shri Maaay:
l^Shri Balaaaheh SahuUw:

Will the Minister of Haase Affairs 
be pleased to state:

(a) the provision made, if any, by 
the President of India under Article 
160 ol the Constitution of India in re-
gard to Kerala after the issue of 
President’s Proclamation; and

(b) if not, the reasons therefor?
The Minister of Home Affairs (Shri 

Q. B. Pant): (a) No provision has 
been made under Article 160 of the 
Constitution in regard to Kerala.

(b) No contingency has arisen for 
making any provision under the 
Article

V F.-Bihar Boundary Dispute
•1390-A. Shri Radha Mohan Singh:

Will the Minister of Home Affairs 
be pleased to state.

(a) whether it is a fact that a large 
portion of U P m Ballia District com-
prising about ninety villages had been 
transferred from U.P to the State 
of Bihar dunng 1956-58; and

(b> if so, under what authority and 
by whom?

The Minister ef Home Affairs (Shri 
G. B. Pant): (a) As a result of deep- 
stream verification of the rivers Ganga 
and Ghagra for 1955-58 and 1957-58, 
the major portion of land in 84 villages 
has gone over from Baiba District to 
Bihar and similarly land in 30 villages 
had come to UP. from Bihar;

(b) under the Governor General’s 
Order (Home Department) No. 2598, 
dated the 27th September, 1888, the 
deep-streams of rivers Gangs end 
Ghagra are the boundaries between 
the district of Ballia in UP. «»A the 
districts of Saran sod Shatufert
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Bihar, At the c Io m  of the rains each 
year, when the rivers return to their 
natural limits, steps are taken by the 
Collectors of both the States to verify 
the deep-strearns. After verification 
of the deep-stream, a map is prepared 
and attested by the Collectors which 
limits the boundary of the district tor 
that year and defines the jurisdiction 
of tiie Civil, Criminal and Revenue 
Courts, the Police, the Excise De-
partment ete.

Iron Ore Mining Industry in Bihar

*1S90-B. Shri Anirudh Sinha: Will 
the Minuter of Steel, Mines and Fuel 
be pleased to state:

(a) whether it has come to the notice 
of Government that the iron ore min-
ing industry of Bihar is almost paral-
ysed?

(b) whether it is also a fact that 
majority of private owned ore mines 
in the State have either closed down 
or have suspended their work due to 
huge accumulation of iron ore; and

(b) if so, the steps Government 
propose to take in the matter?

The Minister of Mines and OU 
(Shri K D. Malaviya): (a) and (b). 
No, Sir.

(c) Does not arise.

National Memorial at Jalllanwala 
Bagli, Amritsar

Shri D. C. Sharma:
Shri Bhakt Danhaa:

Will the Minister of Scientific Re-
search and Cultural Attain be pleas-
ed to refer to the reply given to 
Starred Question No. 660 on the 25th 
February, 1050, and state:

(a) the further progress made in the 
Betting up of National Memorial at 
Jallianwala Bagh, Amritsar; and

(b) the total expenditure incurred 
on the work so far?

The Minister of Scientific Reeearch 
and Cultural Affairs (Shri Humayun

Kabir): (a) It la estimated that about 
60 per cent of the work had been 
completed upto 7-0-1850.

(b) Rs. 4,47,112*03 nP. upto 81-8- 
1050.

Central Advisory Committee for 
Ubnriee

f  Shri R. C. Majhi:
| Sari Snbodh 
| Hurl S. C. Bamaata:

*1802.  ̂ Shri Ram Krinhan Gupta:
| Shri Raghanath Siagh:
| Shri Aurobindo Qhoaal:
I  Shri S. A. Mehdi:

Will the Minister of Education be 
pleased to reter to the reply given to 
Starred Question No. 1332 on the 18ih 
March, 1050 and state:

(a) whether Government have con-
sidered the report submitted by the 
Advisory Committee for libraries; 
and

(b; if so, the action taken on the 
recommendations of the Committee?

The Minister at Education (Or. K. 
L. Shrimaii): (a) Tbe Report is still 
under consideration.

(b) Does not anse.

Research in Steel
*1892. Shri Ram Krishan Gupta:

Will the Minister of Steel, Mines and 
Fuel be pleased to state:

(a) whether it is a fact that Gov-
ernment is considering a Scheme to 
set up well-equipped and organized 
research establishments in the Steel 
Plants, or elsewhere; and

(b) if so, at what stage the Scheme 
is?

The Minister of Steel, Miaes aad 
Fuel (Sardar Swaran Singh): (a) and
(b). In each of the Steel Plants, a 
well-equipped central laboratory is 
being put up for research on the 
operational side. Hie equipment has 
been ordered. Besides, a number of 
small laboratories for specific pur-
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poses, like ar« tasting, coal analysis 
ete., are being put up. Many of these 
are already ready.

Industrial Finance Corporation
•1*94. Shri Vtdya Ghana Shokla: 

Will the Minister of Finance be pleas-
ed to refer to the reply given to 
Starred Question No. 1198 on the 13th 
March, 1989 regarding loss incurred 
due to disposal of land purchased for 
building Industrial Finance Corpora-
tion's office ia New Delhi and state:

(a) tbe further progress made in 
the investigation into this matter;

(b) whether the point relating to 
fixing of individual or collective res-
ponsibility for this loss has since been 
examined in the Department; and

(c) if no further progress has been 
made, the reasons therefor?

The Depaty Minister of Finance 
(Shrimati Tarkeshwarl Staha): (a) to
(e). The matter is still under consider-
ation. Certain information supplied 
by the Industrial F nance Corpora-
tion of India is being vetted by Audit. 
When this is completed the question 
of fixing responsibility tor the loss will 
be examined.

China Clay and Ball Clay at 
NeyveU

f  Shri S aM h  Hansda:
•1898. {  Shri 8. C. Saaumta:

Shri Ban Krishan Gupta:

Will the Minister of Steel, Mines 
and P M  be pleased to state:

(a) whether it is a fact that large 
deposits of China Clay and Ball clay 
are found above the lignite seam at 
Neyveli;

(b) If so, the steps taken by Gov-
ernment to make best use of this day; 
and
' (c) the steps taken to make it tree 
from impurities?

The MtaMer o f Mines and Oil (Shri 
K. D. Malavtya): (a) Yes.

<b) and (e). The ban clay need not 
be washed before use and can be sold 
to consumers as mined. White clay 
(China clay) has to be washed before 
it can be used. It is proposed to esta-
blish a clay washing plant at Neyveli 
for the purpose.

Jail Manna!

f  Shri Badha Banian:
•1896. < Shri S. M. Banerjee:

I 8hrtaatl Ba Falehoadharl.

Will the Minister of Bone Affairs 
bt pleased to stata:

(a) whether the work of preparing 
a draft jail manual has been com* 
pleted; and

(b) if not, how long will it~take?

The Minister of State la the Minis* 
try of Home Affairs (Shri Datar):
(a) and (b). It is expected that the 
work will be completed shortly.
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Police Cod* BctU m  Coamittee et 

Kerala
fShri A. K. Gopalu:

*1399. J  Warior:
| 8hri Koatua:
[ShH Kodljraa:

Will the Minister of Honu *>«§»« 
be pleased to state:

(a) whether it is a fact that the 
Government have abolished the post 
of Member Secretary of the Polios 
Code Revision Committee of Kerala; 
and

(b) if so, whether Government have 
taken any decision regarding the con-
tinuance of the Committee?

The Minister of Home AJTatn (Shri 
G B. Pant): (a) Yes.

(b) The Committee continues to 
function.

Special Chic Unit for DsM
•MO®. Shri Harish Chandra Mathar:

Will the Minister of Hone Affairs be 
pleased to state:

(a) whether any Special Civic Untt 
is being created to keep Delhi cleaner;

(b) what is the nature of tbs 
scheme; and

(c) what has necessitated its creaV 
ion?
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The Minister <rf Stele ta the Minis-
try of Bene Attain (Shri Datar): (a)
No.  A department of Urban  Com* 
inunity Development  has, however, 
been recently set up by the  Delhi 
Municipal Corporation.

(b) The Department has launched 
six pilot projects each under  the 
charge of two Community Organisers 
covering about 200 to 300 families liv-
ing in close proximity.  The Organ-
isers are charged with the duty  of 
stimulating interest in the people in 
their local problems and of organising 
them into a primary association to be 
known as Vikas Mandal of the area.

(O Rapid industrialisation and ur-
banisation in the country has exerted 
great pressure on civic amenities lead-
ing to a deterioration in general facili-
ties and giving rise to slums  and 
other difficult civic problems.

State Finance Mfcnisten’  Conference

•1401. Shri S. M. Banerjee: Will the 
Minister of Finance be pleased to state:

(a) whether the Chief Ministers and 
Finance Ministers of the States  met 
the Union Finance Minister in a Con* 
ference at Delhi on the 22nd August, 
1999;

(b) if so, what points were discuss-
ed;

(c) whether any  agreement  was 
reached to replace sales tax by excise 
duty; and

(d) if so, on what commodities?

The Deputy Minister of  Finance 
(Shrbnati Tarkeahwarl  Sinha):  (a)
Yes. Sir

(b)  Matters of common  interest, 
such as the replacement of sales taxes 
by additional duties of excise on selec-
ted commodities, the ways and means 
position of the States, the sharing of 
expenditure on  natural calamities, 
taxation of departmentally run com-
mercial undertakings, etc. were  dis-
cussed.

(c) No, Sir.  Tha matter is still 
under consideration.

(d) Does not anaa.

Bhubaneshwar Finds

*1492. Shri P. G. Deb:  Will  the
Minister of Scientific Research  and 
Cultural Affairs be pleased to state:

(a) whether it is a fact that stone 
age tools were discovered at unit No. 
4 m the new capital Bhubaneshwar;

(b) if so, the details of all the finds 
in that area; and

(c) the period to which these finds 
belong?

The Minister of Scientific Research 
and Cultural Attain (Shri Hnmayun 
Kabir):  (a; The Union Department
of Archaeology has no information.

(b) and (c). Do not arise.

Arrangements for Administration  in 
Kerala

•1402-A. Shri Narasimhan: Will the 
Minister of Home Attain be pleased 
to state:

(a) whether Government have any 
proposal to set up a  Consultative 
Committee for advising the President 
in  respect of legislative  measures 
pertaining to Kerala State as was done 
after proclamation was issued ou 
prior occasion; and

(b) if so, when such Committee will 
be set up?

The Minister of Home Affairs (Shri
O. B. Pant): (a) Provision-for  such 
Consultative Committees was made in 
tbe past in some cases when Parlia-
ment was moved to empower  the 
President to make laws in punuance 
of Article 357(l)(a) of the Constitut-
ion.

(b)  Does not arise until the Parlia-
ment is moved for legislation to con-
fer on the President such power.
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Collision ot British and l"1*1*" Naval 
Ships

f Shri Ra{hoaath Singh:
•1404.  Shri S. A. Mehdi:

(_8hri P. G Deb:

Will the Minister of Defence  be 
pleased to state:

(a) whether it is a fact that  the
I.N.S. ‘Mysore’ and the British  des-
troyer "Houge” collided off tbe coast 
of Ceylon on the night of the 26th 
August,  1959, killing  one  seaman 
aboard ‘Houge’, and

(b) if so, the causes of the accident 
and other details?

The Deputy Minister of  Defence 
(Shri Raghuramaiah): (a) Yes,  Sir; 
but the accident took place on the 
night of the 25th August, 1959 and not 
on the 26th August, 1959.

(b)  The accident took place  at 
about 19*10 hours during the  night 
encounter Exercise in Phase III  of 
the Joint Commonwealth  Exercises 
in the Bay of Bengal.

The  exact  circumstances  under 
which this accident occurred are be-
ing investigated by a Joint Board of 
Inquiry consisting of Senior Officers 
of the Royal Navy and the  Indian 
Navy.

Central Institute of Education, Delhi

•1405. Shri Ram Krishan  Gvpta:
Will the Minister of  Bducattam be 
pleased to refer to the reply given to 
Starred Question No. 1224 on the 13th 
March, 1959 and state:

(a)  whether Government have since 
taken  any decision regarding  re-
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organisation of the Central Institute 
of Education, Delhi as a national 
centre for educational research; and

(b) if so, the nature of the decision 
taken?

The Minister of Education (Dr. K. 
L. Shrlmaii): (a) Yes, Sir. A pro-
visional decision has been taken to 
amalgamate the Central Bureau of 
Educational and Vocational Guidance 
and Central Bureau of Text book 
Research with the Central Institute of 
Education.

(b) Further Retails are being work-
ed out.

Geld Bonds Scheme

f  Shri D. C. Sharma:
•MU i  Shri Hem Raj:

(.Shri Manabendra Shah:

Will the Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No. 962 on the 5th 
March, 1950, and stBte the further 
progress made so far in the finalisat- 
ion of the gold bonds scheme?

The Deputy Minister of Finance 
(Shri B. R. Bhagst): The matter is 
still under consideration.

m vnpr

( * )  w  jf* w* t  fa  %
isfr ffTTf fiT^ frr fN w r

f a r  *rar t  ;

(w) jrf? |[t, ?rt ^r% vrm
t ;

(* )  wr «rr farer *w  *r
*Fj*rf t  | ?

wyjwrm mvi
4 *  f W f j  « # r )  : ( * )  f t *
1 HTWRf* * * «STf(RTt

t m  w rtm w r
fort % CMIfdl VTifT t

(•r) fcr * 1*  m  v
vm  1 1

(n ) «m m «ifrTO T
qwr tfurO* y,®*» «q t 1

Payment of Compensation
*1498. Shri S. M. Banarjee: Will the 

Minister of Defenee be pleased to re-
fer to the reply given to Unstarred 
Question No. 1117 on the 4th Decem-
ber, 1957 and state whether any pay-
ment has been actually made to 
Indian citizens whose properties were 
derequisitioned in East Pakistan be-
fore partition?

1%e Deputy Minister of Defence 
(Shri RaglMnuaaiah): Not yet, Sir.

Institute for Journalism
•1449. Shri P. G. Deb: Will the Min-

ister of Education be pleased to 
state*

(a) whether it is a fact that an In-
stitute of Journalism is to be estab-
lished in New Delhi;

(b) if so, the nature of the scheme 
and its details; and

(c) what is the contribution of 
UNESCO for this purpose?

Ike Minister of Education (Dr. K. 
L. Shrinali): (a) Government have 
no such proposal at present.

(b) Does not arise.

(c) No request for aid has been 
made to the UNESCO for this pur-
pose, so far as India is concerned.

Multipurpose Schools ia Pmjah

uh S ***** l i t t n  Gopta: 
\Shri Da&t Kmgt:

Will the Minister of Education be 
pleased to refsr to tho reply given to
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tfartMMd Question No. 1190 on  fhe 
2nd March, lift and state:

(a) whether information relating to 
District-wise  distribution of multi- 
purpoee schools in Punjab has  since 
been collected; and

(b) if so, the nature of the infor-
mation collected?

The Minister of education (Dr. K. 
L Shrimall): (a) Yes, Sir

__________________________

SL  DJtrict 
No.

No. of 
Multipur 
poae 
schools

x. Gurgson 7
a. Hitter 6
3. Ambal* 15
4. Karnal 5
J. Rohtsk 3
6. Amnmi . 17
7. FevoKpur 8
8. Gmdmpnr 7
9 Hcfhiamur 18
to Ju’tundur . 12

xs. Ludhiana 8
.a Kangra 5
13. Patiala >4
14. Kapurthala 1

it. Bhatinda . 5
16 Swigrur . 3
17. Mobindeigarh 3

Total 136

Tourists in Kashmir

2628. Shri D. C. Sharma: Will the 
Minister of Defence be pleased  to 
state:

(a) the number ot foreign tourists 
and Indians separately  who visited 
Jammu and Kashmir during the year
1958, so far; and
(b) how do these figures compare 

with those of 1988 for the same period*

A* Minister of Defence  (Shri 
Krishna Menoa): (a) The Ministry of 
Defence do not maintain figures of the 
number ef tourists who actually visit-
ed Jammu and Kashmir. They have

only statistics of the number of per-
mits issued under the Kashmir Permit 
System. The permit system has been 
abolished with effect from 1st April, 
1959  The number of permits issued 
to foreigners by all  permit-issuing 
authorities in India during 1959 upto 
31st March, 1959 was 701

(b)  The number of permits issued to 
foreigners dunng  the corresponding 
period of 1958 was 814.

Limestone In Bombay

2829. Shri Paagarkar: Will the Min-
ister of Steel, Mines and Fdel  be
pleased to state:

(a) the present position of avail-
ability of limestone m Bombay State;

(b) whether any investigations have 
recently been made m Bombay Staic 
of formations of limestone; and

(c) if so, the details of such investi-
gations*

The Minister of Steel, Mines  and 
Fuel (Sardar Swaraa Singh): (a) to
(c). A statement is laid on the Table 
of the House  [See Appendix  IV, 
annexure No. 88]

Cultural Activities Abroad

2630 Shri Bam  Krishaa  Gupta:
Will the Minister of Scientific  Re-
search and Cultural Affairs be pleas-
ed to state the total amount of grants 
sanctioned dunng 1958-59 for  pro-
motion of cultural activities  abroad 
(institution-wise) ?

The Deputy Minister of  Scientific 
Research and Cultural Affairs  (Dr. 
M. M.  Das):  A  total  sum  cf
Rs 3,01.295 60 was sanctioned during
1958-59 to various institutions  for 
promotion of cultural activities abroad 
as per statement laid on the Table of 
the Sabha {See Appendix IV,  an-
nexure No. 89.J

Refrain la Dewan-e-Am, Bed  Pert, 
Delhi

MSI. Shrtmatt Mafida Ahmed: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a)  whether it is a fact that  the 
roof of the Dewan-e-Am in Red Fort,
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Delhi it leaking* profusely during the 
reins;

(b) if *0, whether repair* thereto 
are being undertaken; and

(e) the estimated cost thereof?
The Depot? Minister of Scientific 

Research and Cnlteral Affairs (Dr. M. 
M. Das): (a) There has been no leak-
ing during the present rainy eeason, 
as necessary repairs were undertaken 
and completed by the middle of June, 
1959.

(b) and (c). Do not arise.

Manpower Pbuudag for Soothera 
Zone

USt. Hurt Rand So&Ay.
Minister of Home Attain be pleased 
to state:

(a) whether the Committee set up 
by the Southern Zonal Council has 
considered the manpower planning 
for the region; and

(b) if so, the main decisions taken 
m this regard?

The Minister of State hi the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The Committee set up by 
the southern Zonal Council to con-
sider the question of manpower pan-
ning in the zone, has held two meet-
ings so far, one in January, 1958 and 
the second in December, 1958. The 
final recommendations of the Com-
mittee have not yet been received by 
the Zonal Council.

Agricultural Colonies in Myaere

MSS. Shri Stddlah: Will the Minis-
ter of Heme Affairs be pleased to 
state:

(a) the names of places where Agri-
cultural Colonies were started for 
Scheduled Castes and Scheduled Tri-
bes in the State of Mysore and in the 
year 1988*99 under the centrally 
sponsored schemes;

(b) the names of places where they 
are proposed to be started in the year

1969-40;

(t> the amount of grant sanctioned 
by the Central Government for the 
years 1958-59 and 1959-60 for the pur-
pose; and

(d) the amount actually spent in 
the year 1988-59?

H e  Deputy Minister of Ho mo  
Minister (Shrimati Alva): (a) to (d). 
The information is being collected and 
will be hud on the Table of the House.

Clasfees between Commimists and 
Non-Communists hi Kerala

S6H  Shri Raghaaath Singh: Will 
the Minister of Home Affaire be pleas-
ed to state:

(a) whether it is a fact that many 
cases of clashes in Kerala between 
Communists and non-Conununists 
have been reported during the last 
two weeks; and

(b) if so. the number of persons 
injured, admitted in hospitals or who 
died due to these clashes?

The Minister of Home Affairs (Shri 
O. B. Pant): (a) and (b). Informa-
tion i* being collected.

Customs and Central Excise Advisory 
Connell

f  Shri Shree Narayaa Das: 
ttt J Shri Radha Raman:

'S Shri Ram Krishan Gapta:
(_ Shri Khimji:

Will the Minister of Finance be 
pleased to state:

(a) the precise nature of subjects 
discussed and recommendations made 
by the Customs and Central Excise 
Advisory Council since the same has 
been constituted; and

(b) whether any, and if so, which 
of the recommendations have been 
accepted by the Government?

The Minister of Vtaaaee (Shri 
M on*# Deeal): (a) The Customs and 
Central Excise Advisory Council at 
the Centre was constituted by ■ Reso-
lution of the Government dated Am
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9th May, 1868. A  copy of tbe Re«o- 
lution la laid on the Table of the 
Sabha. [See Appendix IV, annexure 
Mo. 80] and it would be seen from it 
that the Council la a forum In which 
the general problems or procedure 
relating to the clearance of goods and 
passengers in so far as they concern 
the Customs and Central Excise laws, 
tariffs and rules are discussed. The 
first meeting of the Council was held 
on the 3rd and 4th September and 
considered a lengthy agenda of 72 
points relating to both Customs and 
Central Excise matters. A list of the 
points discussed is also laid on the 
Table of the Sabha. [See Appendix 
IV, annexure No. 90.]

(b) A statement will laid on the 
Table of the Sabha.

Fruit and Vegetable Preservation 
Industry

f  Shri Shree Narayaa Das:
\  Shri Radha Raman:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state:

(a) whether regional research 
stations and sub-stations to assist, the 
fruit and vegetable preservation 
industry have been established;

(b) if so, their locations;
(c) whether the proposed research 

station in Bihar is function; and *
(d) if so, the precise nature of its 

work?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. ML Das): (a) Not yet, Sir.

(b) to (d). Do not arise.

Oil Development
MSI. Shri D. C. 8harma: Will the 

Minister of Steel, Mines and Fuel be 
pleased to .state:

(a) the percentage of the allocated 
amount for oil development during 
the nnrrmil Five Year Plan period

which has been utilised by the Centre 
and the States, separately;

(b) whether it is a fact that pro-
grammes for oil development during 
the Second Five Year Plan period 
have not been finalised by some of 
the States; and

(c) if so, what action Government 
have taken in the matter?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to
(c) The question of non-preparation 
of programmes for oil development 
by the State Governments does not 
arise because oil development is the 
responsibility of the Central Govern-
ment. Originally, a provision of 
Rs 11*5 crores was included on this 
account in the Second Five-Year Plan. 
Adding to that original provision the 
further proposals that have been ap-
proved by the Planning Commission 
from time to time, the total amount 
now is Rs 56*67 crores. Out of this 
amount, Rs. 11*52 crores had already 
been spent by the beginning of the 
current financial year; another 
Rs. 11*25 crores are expected to be 
spent during this year.

Foreign Training for Defence 
Personnel

2638. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
state:

(a) how many officers of Army, 
Navy and Air Force were sent to 
foreign countries for higher training 
during 1858 (upto the 30th June); and

(b) the names of the countries other 
than the U.K. to which they were 
sent?

The Minister at Defence (8hrl 
Krishna Menen): (a) 21 officers
were sent during 1959 upto June for 
higher training abroad on courses 
other than in the maintenance of 
equipments etc.

(b) Australia and Canada.
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O tattl Bbawaits in Cnlversttlas
MSS. Sftrl D. C. 8haraa: Will the 

Minister of Education b« pleated to 
refer to tbe reply given to Starred 
Question No. 1779 on the 11th April, 
1859 and state:

(a) the further progress made in 
regard to setting up of Gandhi 
Bhawans in different Universities, and

(b) the names of Universities 
where they have been established so 
far?

Hie Minister of Education (Dr 
K. L Shrlmali): (a) and (b) The
design for the construction of Gandhi 
Bhawan buildings has been approved 
by the University Grants Commission 
in consultation with Gandhi Samarak 
Nidhi and a copy of the same has 
been supplied to each of the seven 
selected Universities for taking steps 
to construct Gandhi Bhawans

Scientific Policy Resolution
2649 Shri D C Sharma: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Starred Ques-
tion No 1336 on the 18th March, 1959. 
and state the further progress made 
with regard to the implementation of 
the Scientific policy resolution’

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M M Das): (1) The scheme of
“Merit Promotion^ and Advance In-
crements" is being extended to the 
scientific personnel working in the 
Geological Survey of India

(ii) The salary scales of teachers 
working m technical institutions are 
being revised on the basis of a scheme 
formulated by the All India Council 
for Technical Education Hie salary 
scales of teachers of science in uni-
versities and affiliated colleges have 
been upgraded

(m ) The University Grants Com-
mission has initiated a scheme for 
awarding post-graduate research 
scholarships, junior fellowships and 
senior fellowships The Commission

has also taken steps to improve tbe 
study of science subjects and research 
facilities in universities.

(lv) In pursuance of para 7<iU) of 
the Scientific Policy Resolution, a 
fellowship scheme has been -nstituted 
to attach SO scientists a year to the 
various establishments in the Defence 
Research and Development Organisa-
tion with a view to absorbing them 
ultimately m the Defence Science 
Organisation. In addition, 26 stipends 
are to be awarded annually to re-
search students and others working on 
subjects pertaining to defence m uni-
versities, technical institutions and 
Defence Establishments

River Jaassia
. . . .  f  Shri D C Sharma:

I Shri Radha Raman:
Will the Minister of Home Affairs 

be pleased to refer to the reply given 
to Starred Question No 1795 on the 
11th April, 1959 and state.

(a) whether any progress has since 
been made to bring the river Jumna 
near the Ghats m Delhi and

(b) if so, the nature at the progress 
made9

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) Yes A detailed survey of 
the river Jamuna from upstream of 
Wazirabad to Okhla has since been 
completed and submitted to the Cen-
tral Water Research Station, Poona, 
which will make recommendations on 
the basis of experiments earned out 
m this regard

Development Works In Laccadive and 
Mhtkoy Islands

2642. Shri D. C. Sharma: Will tbe 
Mimster of Home Affairs be pleased
to stale

(a) the amount proposed to be spent 
on development works under different 
heads m Laccadive and Minicoy 
Islands during the year 1868-60; and

(b) the time by which these Islands 
art proposed to be fully doveloptdf
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fk e  P iprty M r ijir  of Bh h  
ACaln A m ): ( i )  'A e
amount propriMefl to spent on 
development scheme* under different 
b&dl in the Laccadive, IfcnJcoy and 
Amindivt Islands during the year 
1BS9-0Q ij as follows:

Rs.
(1) Agriculture 90,7*0
<a) Animal Husbandry . 20,660
0 ) Fisheries . . . . 4,81*50
(4) Cooperation 1 ,06,540
(5) Community Development . JO.OOO
ifi) Electricity SAeme 50*000
<7) Steamer Service 1 ,72,500
(8) Boat Service Mo^oo
(9) Blasting of rock* 2,00,000

( 10) Loam for fitting engine* to
odaim 50,000

{ 1 1) Construction of Jetties 50,000
<12) Gottege Industries 1 ,52,20 .
(t3) Education 6,10,966
<t«) Medical A Public Heahh .
<i$) iftiblicity Scheme 1&JXO
<16) C. P. W. D. Staff 1 .96,420

To t al 28,57,516

(b) Development is a continuous 
process and it is not possible to lay 
clown a time limit.

Forest Labour Co-operatives in State*

• ~ { B f c £ T £ * ,
Will the Minister ot Hone Affairs 

be pleased to state:

(a) whether it is a fact that despite 
the recommendations of the Central 
Advisory Beard for Tribal Welfare 
some of the State Governments have 
not yet been able to set up Forest 
Labour Co-operative Societies for the 
tribes till now; and<

(b) if so, the names of the such 
States?

J Ejbe Deputy Minister of Home 
airs (Hhrimatl Alva): (a) Yes, Sir.

230 L.S.D.—3.

(b) Forest Labour Co-operative 
Societies have not yet been set op In 
Andhra frwHhNfe, Assam, Piafttykb, 
Madras, Rajasthan, West Bengafe 
Manipur and Himachal Pradesh. Out 
of these the States of Assam, Ma&fcs, 
and Himachal Pradesh have accepted 
the recommendation ot the Central 
Advisory Board for Tribal Welfare 
and are taking steps to set up suck 
Societies In West Bengal, Punjab 
and Manipur, such Societies are nfcfc 
conalAered necessary by the State 
Gdvemments and the Union Adminis-
tration. Government of Andhra ft** 
desh propose to consider inclusion of 
such Societies in the Third Five Ye*^ 
Plan.

Mining Personnel tor Third Fhre 
Year Plan

2644. Shri Bam Kristian Gspta:
the Minister of Steel, Mines hat Fttt 
be pleased to state:

(a) whether any assessment ef 
requirements for mining personnel tip 
to the end of the Third Flan peitH  
has been made,

(b) if so, the nature of the assess-
ment made: and

(c) the nature of steps taken «r 
proposed to be taken to metet thA 
requirements?

Thf Minister ef Steel. Mines a*f 
Fuel isaritaur $wann S fift ): (a)
Yes;

(b) The additional requirement of 
mining personnel has Mfen aiSteMU 
as under:—

(1) Mines Manager 3,000
Cii) Surveyors 190
(Hi) Overmen 7,000
(iv) Sirdars 12£ ( i
(v) Shotfirers 17,500

(c) The following steps have been 
taken to meet the expected short*#*:
Mine Managers

(1) The annual mtake of students 
at the Indian School of Mines anil 
Applied Geology, Dhaafcad, has bec t̂
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raised from 45 to 90 and that at 
Benaras Hindu University from 20 to 
40.

(ii) Seven more institutions have 
started mining courses with an annual 
intake of 25 at each.
Other Categories of Personnel

(lii) Four schools have been started 
by the National Coal Development 
Corporation for training personnel as 
Surveyors, Overmen, Supervisors, 
Shortfirers etc.

(iv) Nine institutions have been set 
by the respective State Govern- 

Ments with Central assistance for 
eonducting National Certificates course 
in Mining and Mine Surveying

Tbe following further steps are 
also being taken:

(i) The Coal Mines Regulations are 
being relaxed for a limited period to 
permit graduates m Mining Engineer-
ing to act as understudy to First Class 
Managers

(ii) The feasibility of holding 2 
examinations in a year, as against 
one at present, foi Mine Managers, 
u  being examined

(lii) Avenues for directed practical 
training abroad of graduates m min-
ing and other branches of engineer-
ing are being explored

(iv) The State Govts concerned 
have been requested to draw up 
schemes for the reorganisation of 
evening mining classes

(v) A Joint Committee of the All 
‘India Council of Technical Education 
and the Coal Council has been set up 
to consider*—

(a) the integration of the academi-
cal course in mining engineering with 
practical training; and

(b) the formulation of common 
standards and the preparation of 
syllabi for the overmen and mine 
surveyors courses

Enquiry into Breakdown of Water 
Supply In Delhi

f  Shri Bam Krishan Gupta: 
I'Shri Bhakt Darshan:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 1954 on the 
21st April, 1959 and state:

(a) whether the Delhi Municipal 
Corporation have considered the 
report submitted by the officer ap-
pointed for fixing responsibility for 
the breakdown of water supply m 
Delhi; and

<b) if so, the action taken thereon*'

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes

(b> Tin Delhi Municipal Corpora-
tion has resolved to record the report, 
i e , to take no further action thereon

Rourkela Blast Furnace
2646. Shri Bam Krishan Gupta: Will 

the Minister of Steel, Mines and Fuel
be* pleased to refer to the reply given 
to Starred Question No 1944 on 2 1st 
April, 1959 and state

(a) whether the Hindustan Steel 
Ltd have taken over the blast furnace 
at Rourkela; and

(b) if not, the reasons therefor?
The Minister of Steel, Mines and 

Fuel (Sardar Swann Singh): (a) and
(b). The blast furnace has been 
taken over provisionally for operation 
by Rourkela Project after preliminary 
acceptance subject to the Contractor 
demonstrating the guaranteed output 
later on

Silver Befinery Project
2647. Shri Bam Krishan Gupta:

Will the Minister of Finance be 
pleased to state:

(a) whether it is a fact that the 
silver refinery project has not been 
set up so far;
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(b) if so, the reasons for the delay; 
and

(c) the loss incurred on account of 
this delay?

The Minister of Finance (Shri 
Morarji Decal): (a) and (b), The
erection of the Silver Refinery Plant 
is complete but the plant has not been 
commissioned yet

Delay in the completion of the civil 
engineering works, non-availability 
of raw materials and accessories in 
the country and failure on the part of 
the Calcutta Municipal Corporation to 
supply the required filtered water are 
some of the reasons for the delay in 
the erection of the plant After the 
completion of the erection work, an 
explosion occurred when one of the 
two fumacos of the plant was first 
fired on the 22nd December, 1958 
causing damage to the furnace, coils, 
etc The plant is now under testing 
and trial commissioning

U) The total capital tost of the 
project as now estimated, is of the 
order of Rs 127 lakhs as against the 
original estimate of Rs 88 lakhs It 
is difficult to say how much of this 
increase in expenditure is due to the 
delay, as rise m prices m India and 
abroad pnee-adjustment clause of 
the contract with the suppliers of the 
equipment, rise m Municipal Taxes 
and addition of certain items m the 
constructional work also account for 
additional expenditure

Hindustan Aircraft Ltd

2848. Shri Bam Krishan Gupta:
Will the Minister of Defence be pleas-
ed to state

(a) whether the programme for 
training of apprentices in Hindustan 
Aircraft Limited has been finalised, 
and

(b) if so, the details thereof9

The Minister of Defence (8hri 
Krishna Menon): (a) Yes, Sir

(b) A Training School is being 
established at Hindustan Aircraft 
Limited which will have the capacity 
to train at any one time 240 trade 
apprentices and about 80 trainees for 
familiarisation /conversion from one 
trade to the other

Iron Ore in Punjab
2649 Shri Bam Krishan Gupta: Will 

the Minister of Steel, Mines and Fuel
be pleased to state

(a) whether any steps have been 
taken by Government to exploit the 
iron ore deposits m Punjab State, 
and

(b) if so the details thereof’
The Minister of Mines and Oil 

(Shn K D Malaviya): (a) and (b)
Govt have not taken any steps to ex-
ploit iron ore deposits in Punjab 
themselves However mining leases 
for exploiting iron ore deposits in 
Mohmdergarh district have been 
granted to three private parties

Overcrowding in Colleges and 
Universities

2650 Shri Ram Knshan Gupta:
Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No 1842 on 10th 
March, 1959 and state at what stage is 
the proposal to introduce a suitable 
entrance test for admission to uni-
versities with a view to reducing 
overcrowding in colleges and universi-
ties9

The Minister of Education (Dr 
K L. Shrim&li)- The proposal is 
still under the consideration of the 
University Grants Commission

Educational Grants to Oram
2651 Shri Ram Krishan Gupta: Will 

the Minister of Education be pleased 
to refer to the reply given to Un-
starred Question No 846 on the 20th 
February 1959 and state

(a) whether Government have 
taken decision on the request of the 
Onssa Government for an increased
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percentage of Central Grants for
educationally backward areas of that
State; _and

(b) if so, the nature thereof?

The Minister of Educatien (Dr.
K. L. Shrirnali): (a) and (b). It
has been decided that ;the existing
pattern of Central assistance for State
Schemes should not be changed
during the Second Five Year Plan.
However in some Central Schemes
quantum of assistance has been deter-
mined after taking into consideration
the State's backwardness in the field
ot Education.

Liability of the Government in Torts

~652. Shri Ram Krishan Gupta: Will
the Minister of Law be pleased to
refer to the reply given to Starred
Question No. 1639 on the 2nd April,
1959 and state at what stage is the
question of introducing a bill in
Parliament to define the law relating
to the liability of the Government in
Torts?

The Deputy Minister of Law (Shri
Hajarnavis): Replies from three State
Governments are still awaited. The
matter is, however, under examina-
tion in the light of the views expres-
sed by the Ministries of the Central
Government and the other State Gov-
ernments.

Indian Institute of Biochemistry and
~xperimental Medicine, Calcutta

2633. {Sh~ Ram Krish~n Gupta:
Shrl S. A. Mehdi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 1615 on the 2nd April.
1959 and state the nature of progress
made so far in setting up a laboratory
at Calcutta for the Indian Institute
of Biochemistry and Experimental
Medicine?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das) : Land required for the
building of the Institute has been
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acquired and developed. Architects
have been appointed for drawing up
detailed plans of the Institute. The
ground plans including the structural
design for the building has been pre-
pared by the architects. Work on
laying the foundations is expected to
commence shortly.

Production of Steel in Ordnance
Factories

2654. Shri Rajendra Singh: Will the
Minister of Defence be pleased to
state:

(a) the production cost of steel in
ordnance factories compared to the
steel plants elsewhere in the country;
and

(b) if it is higher, the reasons there-
for?

t

I
i

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Com-
plete information in this regard is not
readily available. Cost of production
of mild billets in Ordnance Factories
which could only be compared with
that of the other main producers in
the country, is somewhat higher.

This is mainly due to smaller steel
producing Units in Ordnance Fac-
tories, which are primarily meant for
manufacture of Tool and alloy steels.
However some quantity of mild steel
billets are also produced in these
Units.

"..

Small Savings Scheme

2655. Slui Ram Krishan Gupta: wm
the Minister of Finance be pleased to
state:

~

•
(a) whether it is a fact that the

existing small savings schemes do not
appeal much to the agricultural and
labour classes; and

(b) if so, nature of the steps taken
or propose to be taken to modify the
existing schemes and introduce new
and more attractive schemes? r~

The Minister
Morarji Desai):

(Skriof Finance
(a) No, Sir.

,~

(b) Does not arise.

_".:-.__ ,______________ __.:",_-.-~Z~.·~-:":~ ___'.'---~----------...--------='.



(b) The Industrial Finance Corpo-
ration Act, 1948 was amended in 1957
to enable the Corporation to guarantee
deferred payments for import 01
machinery from abroad so as to
stimulate investment with the Corpo-
ration's assistance.
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National Savings Movement

2656. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
reorganise the National Savings
movement with a view to enthuse the
people and enable savings to be mobi-
Used for the success of the plans;

(b) if so, at what stage the propo-
sal is; and

(c) details of the pattern on which
it is to be reorganised?

The Minister of Finance (Shr!
Morarji Desai): (a) to (c). With a
view to secure greater co-ordination
and support, the National Savings A4:i-
visory Committee and the Women's
Savings Campaign have been amalga-
mated with effect from 1st September,
1959 and re-constituted into a single
Advisory Board with adequate
representation for women workers
an·d with representation for ail
State Boards. The State Com-
mittees are also being recon-
stituted on similar lines. There is
no other proposal for reorganisation
under consideration.

Industrial Finance Corporation

2657. J Shr~ Ram Krish.an Gupta:
lShn A. M. Tariq:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that increas-
ing import restrictions have hampered
the operations of the Industrial Fin-
ance Corporation of India; and

(b) if so, nature of the steps taken
or proposed to be taken in this
matter?

'l;he l\J,ip~s1,er~f Ji'inance (Shrl
~qra.rjiVesai): (a) Ye.::;, Sir, its
Joan operations have de<;linedto some
extent, However, its other op~aUQI)s
viz., underwrlting' of capital and
:SUa...t:@_~.~i"~g.of d.~f.err~ payments
h~:ve iPcreesed aPllreci~bly.

Cultural Activities

2658.. Shri Ram Krisban Gupta: Will
the Minister of Scientific ~cJt
and Cultural Mairs be pleased to
state the total amount of grants sanc-
tioned to various institutions (State-
wise) during 1958-59 for promotion ~f
cultural activities in India?

The Deputy Minister of Scientiflc
Research and Cultural Main (Dt .•
M. M. Das): Grants sanctioned to
various institutions (State-wise)
during the year 1958-59 are:-

States Amount

I. Andhra Pradesh
2. Bombay
3. Delhi
4. Madras
5. Madhya Pradesh
6. MY'KlTe
7. N. E. F. A.
8. Orissa
9. Punjab

10. Uttar Pradesh
II. West Bengal

TOTAL

Rs.
J,27,500

98,075
26,C2.14S

1.~,900
3,000
1,000
3,0CX)

3,0CX)

2,82,820

69,500
3,76,100

~1{~~
. •..

~~~t. ~ SAim m~. ~
~ ti'fT ~ GRfT~ 'fiT ~ if) (~ fit; :

('fi) 'f<n" ~ ~ ~ fit; ~ ~
<tiT ~ ~ fw:rT iF ~ ~ 'Ih-
~ ~ ~ ~ J;:jij~'I(Nl"'fi 'W
~ ;
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Pakistani Intruders in Jammu

2660 Shri Raghunath Singh:  Will
the Minister ot Home Afliln be 
pleased to state

(a) whether it is a tact that two 
Pakistani armed intruders were killed 
by the Indian Police on the 14th June, 
1959 at Homira, 40 miles away from 
Jammu when they entered with, a 
group in the Indian  territory under 
the co\er of darkness, and

(b) if so details of the incident’

The Minister of Home Attain (Shri 
G B Pant)  (a) and (b)  On the 
night between the 14th and 15th June, 
1959, a party from Pakistan infiltrated 
into our area  On being challenged 
by the Border police patrol, they 
opened fire  They party fired in self 
defence as a result of which two of 
the intruders were killed and the rest 
escaped  The site of the incident is 
1000 yards from the border and about
41 miles to the south of Police Station 
Hiranagar

Reform in University Education

2661 Shri Damaal: Will the Mims 
ter of Education be pleased to state

(a)  whether steps have been taken 
by Government to place  additional 
funds at the disposal of the University 
Grants Commission to enable it  to 
introduce reform in University educa 
tion expeditiously, and

<b) if so, the details thereof

The  Minister of Edoeattap  (Dr 
X L. Shrimall): (a) and (b) Efforts 
were made in consultation  with the 
Ministry of Finance to mike another 
sum of rupees one crore available to 
the University Gnats Commission if 
they  required further  funds for
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development purposes Whether the 
Commission will, in fact, need more 
money will be known when the Budget 
Estimates for 1960-61 are received by 
Government and necessary action to 
explore the possibility of allotting 
more funds will be taken at the
appropriate time

Model Jails and Bureau for Correc-
tional Services

2662 Shri Kadha Raman: Will the 
Minister of Home Affairs be pleased 
to state

(a) whether any new schemes have 
been introduced in jails of the Union 
Territories

(b) if so, their nature, and
(c) the special features of the

Bureau of Correctional Services pro-
posed to be set up’

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes

(b) Delhi The jail has been housed 
in a new building at Tehar which has 
been provided with all modem equip-
ment and amenities like electricity, 
flush system m latnnes space for 
sports and games, recreation and cul-
tural activities, training m crafts, 
separate wards for women and child-
ren and treatment of TB and leprosy 
patients A wage-earning scheme 
and canteen have been introduced 
and prisoners can now be released on 
probation, parole and furlough

Himachal Pradesh Provision of 
whole-some food adequate clothing 
and accommodation, better sanitation 
and lighting, newspapers, radio sets, 
out-dooT games, and part-time 
teachers, training in certain industries 
and crafts, release of prisoners on 
parole

Manipur Increase m the scale of 
diet and in the quantity of vegetables 
in the diet, provision of satisfactory 
arrangements for accommodation, 
lighting, industrial and vocational 
training, and release of prisoners on 
"sarole and furlough

Tripura Provision for improved 
food, clothing, sanitation, ventilation, 
lighting, toilet, facilities for visitors, 
letters and interviews, radio sets, 
library, newspapers, magazines, indus-
trial and vocational training, educa-
tion, medical aid, wage-earning sche-
me and canteen, release of prisoners 
on parole and furlough

A. & N Islands Provision of radio 
sets, indoor games, training of prison-
ers in weaving, tailoring, making of 
coir mats, rope making and black- 
smithy, education and teaching of 
Hindi

(c) The Bureau will be an office 
under the Ministry of Homo Affairs 
Its mam functions will be

( I) to standardise the collection, 
on a national basis, of statis-
tics relating to crime, jails, 
probation and other correc-
tional work in the different 
States

(II) to coordinate the work in 
regard to the prevention o f 
crime and treatment of offen-
ders,

(iu> to exchange information m 
regard to crime prevention 
and coriectional services

Coal in Bihar

2663. Shri Raghunath Singh: Will 
the Minister of Steel, Mines and Fa*I 
be pleased to state

<a) whether new deposits of coal 
have been found m North Bihar as 
revealed by Government survey, and

(b) if so the quantity of deposits 
of the said coal9

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and.
(b) Some coal has been reported in 
the neighbourhood of Someshw&r 
hills in the district of Champaran, 
North Bihar General assessment of 
the coal deposits is yet to be made
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T rifan  Territorial Connell
2666. Shri Dasaratba Deb. Will the 

Minister of Hom« A flln  be pleased 
td state:

(a) whether the representation of 
parties on tbe Standing Committee 
formed by the Tripura Territorial 
Cotthcil a  made on a proportionate 
basis, and

(b) if not, whether the question of 
amendment of rule* providing for 
proportionate Representation for mem- 
^»rp of various parties m the com-
mittee of the Council is under consi-
deration''

The Minister of State in <fce Mtal*- 
try at Home Affairs (Shri Datar): (a) 
and (b) th e exiting rulas do not 
preclude the election of mdmtaars of 
fjfce cunauimes « f  th* Tem -
torial Councils on tto  b o b  c< pw - 
gbrffohate repMtaentattob m  Triptfra, 
U w **t, nM M M  hmre tami * * * * *  
m  m  M**s at tha** tn«**Uy votaa.

qiav*nxtt*n\ is eu n n tag  the ques-
tion of amending $ta njle* so *s t<t 
pfqvidie ijqr $ 4  election 01  mem^K* 
tfyfeqt committees on fee basis of pro-
portionate representation

Caftfa hi fttgh Coasts

2666 Shri Blbhntt Mirths: WiU the 
Minister of Home Affairs be pleased 
to state

(a) the total number of cases filed 
before various ftigh Courts from <he 
1st January till 31st July, IBM, and

(b) the steps taken by Government 
to dispose of thbse cues upto the 
31st July, 1959*

The Minister of State la the Minis-
try of Rome Affairs (Shri Datar):
(a) The information is being col-
lected and will be laid on the Table of 
the Lok Sabha

(b) Cases are disposed of by the 
Hi#h Courts m the normal course o f 
their business and no steps are requir-
ed to be taken by Government far 
their disposal

wiHifmfl «i

«ST*<tF»Tfff*r ft?

(v )  h t t r  A % #sr
aft stow f* H  *  fa* w t *fercr, nfir 
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OU Drillers Training 8dw*»

MBS Blirh"**1 M»IM» Ahnrtd: Will 
th« Munster of Statt, Mlnaa and F«S 
be pleased to State

(a) the number of training institu-
tions set up by Government in the 
country for the training of oil driller*,

(b)1 the places where they are 
located; and

(c) the number of students m each 
institution’

The Minister of Mines and OU <Shri 
K D. Malhviya)- fa) to (c) One in- 
aarviee training school for oil drillers 
has been started by the Oil and 
Natural Gas Commission at Jawala- 
mukhi where at present 22 technicians 
ar« receiving training

Madia of Instruction for Tribal Areas

MV9. Sturt P G. M i: Will the Min-
ister 0/  Education be pleased to state

U) whether there is any proposal 
tb have a survey for finding out suit-
able media of instruction for tribal 
areas; and

^b) if so, whether any such survey 
will be conducted m Orissa’

A w  M fa M b r  a t  EAmaHtn <ftr. K
L. Shttaali): (a) No, Sir

(b )  Dqaa not arise.

77?l Wrfttiti Arwuper*
Beurkela Steel Mutt

N H  *ln* Sweodra^atli
y ill the l^n^ter of Mpd, Mines and 
Fuel be pleased to state

(a) whether it is a fact that the 
construction of some section of the 
Rourkela Steel Project has been 
affected on account of bad quality of 
cement used for the purpose,

(b) if so, the quantity of cement 
used 2nd who supplied the cement, 
and

(c) whethei there is any machinery 
to test the cement before it is accept-
ed by the project authorities’

The Minister of Steel, Mines and’ 
Fuel (Sardar Swaran Singh): (a) Yes,
Sir

(b) About 11,300 tons of cement 
supplied by Ms Onssa Cement Ltd., 
was ueed.

(c) Usually the manufacturer’s cer-
tificate that the cement conform to* 
standards laid down is accepted and 
no test of the cement supplied is 
earned out, at the Project Field 
tests are, however, invariably carried 
out to test the quality ol concrete and 
as a result of these tests the sub-
standard quality of the cement was 
found out

Government Employees in Tripura
2t71 Shri BangslU Thakur: Will the 

Minister of Home Attain be pleased
to state

(a) whethei there is any proposal 
under consideration to bring the pay 
and allowance structure of Employees 
of all classes of Tripura Administra-
tion at par with that of West Bengal 
Government Employees, and

(b) if so, how long it will take ta 
finalise the matter*

IV  Minister of Mata ita (fee Mftsft- 
try af Afafea (Shri HUM:
(a) The pr*sqnt MX fnd alU pr^e 
structure of the Tripura Administra-
tion generally foH»*e (he £ay ttid
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allowance structure of the West 
Bengal Government for potta of cor- 
responding status and responsibility 
There is no proposal to modify it at 
present

(b) Does not arise

Scientists under the Connell ef Sclenti 
flc and Industrial Research

2672. Shri S. A. Mehdi: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to stal»

(a) whether any restrictions had 
been imposed on scientists servm® 
under the Council of Scientific and 
Industrial Research not to contribute1 
anv articles to papers, and

(b) if so the reasons therefor’
The Deputy Minister of Scientific 

Research and Cultural Affairs (Dr. M 
M. Das) (a) No restrictions other 
than those laid down in the Central 
Civil Services (Conduct) Rules have 
been imposed

(b) Does not arise

wo wivnw SRTT 
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(«r) to  *TTfwrr ^grrr % 
ft?H "rfw rt Tt TOm

38-vrtf w w )
(* ) UHt-Xw *

% fa t  jttt  «srrer
ir * tt r m  fjnrffrer stft f t  iri ft ftft*r 
■*nr?r W  w  VT3RT 7T f t

«PT V.0 sftrercr *T$PPTT %
*f ?*ft 1 fai* t t X M f i

U X.S-U  ? Yo %ftK \ Y*
^  fa rffci *  1 t w  5  

Tr»*r * r+ k  t t  fsFEfr 4V w fiw  f t 1

( « )  % ftrcfor %
«Rr w  vv* qfrwrt nt i wkt 
factor % ^Hii ^ arri fifr 
<ifni«l w>t *nwr ttp w  ^  f t 1

Urban Conununity Project!
2674. Shri S. A. Mehdi: WU1 the 

Minister of Finance be pleased to 
state

(a) whether the amount of Rs 8 
lakhs given by Ford Foundation has 
been earmarked for some Urban Com-
munity Projects,

(b) if so, to which urban centre it 
has been given and

(u  the detail*, of the scheme
The Minister of Finance (Shn 

Morarji Desai). A statement is laid on 
the Table [See Appendix IV, annex
urr> No 91 J

Srinagar Museum
3675 Shn S A Mehdi* Will thi 

Minister of Scientific Research and 
Cultural Affairs be pleased to state

(a) how much grant has been givu 
bv the Central Government to Sr 
nagar Museum dunng 1958 so far anc

(b) whether the Museum is under 
the control of the Central Gcven 
ment’

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr M 
M Das), (a) Nil

(b) No Sir

Snuggling of Indian Hemp to U.K
2676. Shri Raghunath Singh: Wi’ l 

the Minister of Finance be pleased tc
state

(a) whether it is a fact that Indian 
hemp (narcotic drug) is being sumt''
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gled to U.K in large quantities ana 
that on the 7th August, 1958 Indian 
hemp (narcotic drug) weighing 5,8C1 
tons was recovered from a British 
freighter at Liverpool,

(b' whether it is a fact that befo'i 
this smuggling incident, Indian hemp 
worth £1,00,000 was also  detected 
and caught bv customs  authorities 
and

(c)  if so whethei Government ai 
aware of some International Organi-
sation of smugglers of Indian hemp 
(narcotic drug) working in India and 
elsewhere’

The Minister of Finance  (Shn 
Morarji Desai). (a) and (b) The Got 
eminent of India have also seen  i 
report appearing m the “Statesman” 
Delhi Edition dated the 10th Auguct 
1959, to the effect that on 7th August 
1959 Customs officials  in Liverpool 
(UK) found  a large quantity  of 
Indian hemp on board the 5,800 ton 
British freighter ‘YOMA’ which  had 
arrived at Liverpool two days  ago 
from Burma via Antwerp  Apart 
from this press report, Government of 
India have no further information on 
this subject

(c)  The term Indian hemp’ is the 
namo by which the narcotic bearing 
plant ‘Cannabis Sativa L" is common-
ly known  Besides India this plant is 
widely produced in a number of coun 
tries all over the world  Internationa! 
arrangements exist by which majoi 
seizures of drugs of Indian origin 
seized abroad are reported  to  the 
Narcotics Commissioner by the seiz-
ing authorities for further mvestigo 
tion  In the absence of any  such 
reference so far there is no reason 
whatsoever to believe that the drugs 
reported to ha\e been seized m the 
UK were either actually or  e\cn 
strongly suspected to be of  Indian 
origin
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Sindhi High Schools in Delhi

ZQ19. Sltfi Assar: Will toe Minister 
of Education be pleased to state:

(a) whether it is a fa<;t that th^re
are no Sindhi knowing teachers in the

Sindhi High School, Lodhi Road, and 
the Sindhi Higher Secondary School,. 
Rajendra Nagar, New Delhi to teach 
Sindhi;

(b) if so, the reasons therefor;

(c) whether it is a fact that many
complainte were made by the Sindhi 
community to the authorities on the 
above account; and

(d) the action Government propose- 
to take in the matter?

The Minister of Education (Dr. K.. 
L. Shrimali): (a) No, Sir.

(b) Does not arise.

(c) & (d). The Local Sindhi com-
munity made a request to the Delhi 
Administration for the appointment, 
of more Sindhi knowing teachers in 
these schools. The Administration 
has since posted five Sindhi knowing 
teachers in these schools this yeŝ r 
and one more is going to be appoint-
ed shortly.

Jain Monuments in Madurai District

2680. Shri Gulam JVfiJludee?: Will
toe Minister of Science Itesearch: 

Cultural Affairs be pleased to 
state:

(a) the number of Jain monuments,
in Madurai District under the protec-
tion of the Union Department o f 
Archaeology; and

(b) the
located?

places where they are

The Deputy Minjister of Scientific 
Kesearch and Cultural Affairs (Dr. M. 
M. Das): (a) Nine.

(b) (i)Tiruparankunram.
(ii) Alagafkoil.
(iii) Kilaiyur-Kilavalavu'..
(iv ) Mettupatti.
(v ) Uthamapalayam.
(v i) Kalluttu.
(vii) Kailakuyilkudi..
(v iii) Karadipatti.
(ix> Melakuyilkiidi.

A
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*&*m*  nm

2661. Shri 8. A. Megidl: Will the 
Minuter of MM, ttntt Mid Fuel be 
pleased to state:

(a) whether any change m the 
agreement  has  been  made  with 
U jC.O.N. of  Durgapur Steel Plant; 
and

(b) if so. the nature of the changes 
proposed and accepted9

ttt Minister of Steel, Mines  mad 
Vnei (8aHUr Bwaraa Singh): (a) and
(b). Under the original agreement for 
Durgapur, the liability of the contrac-
tors ftir the safe Working of vartbUs 
portions of work is limited to twelve 
months from the date certified by Die 
Consulting Engineers or six months 
after taking over of a section by the 
project authorities, whichever is later. 
As I mentioned in this House on the 
lOth of August  19&9,  IBCOft has 
uhSertaken to rectify at their  own 
exftebst any damage to the Durgapur 
sWei works caused by settlement of 
fbtthdations containing bored pil«S tfrr 
a frftHod 61 ten years  The Hfadtlsttn 
Steil Limited is taking  necessary 
atitton to incorporate this ctiknge in 
the agreement.

Gorakhpur Unlvejntty

ME. Shri Kadha Mehaa Slh«fc: Will 
the Minister of Education be pleased 
to state:

(a) the grant proposed to be given 
to the Gorakhpur University by  the 
University Grants Commission during
1959-60;

(b) the grant actually given during 
1958-59; and

(c) the amount of special grants, if 
any, given for special schemes  for 
rural uplift during 1959-BO?

The Minister of Uatathn (Dr k. 
L. Shrtotttt): (a) A s&m of Us. 2,lfe 
has already been sanctioned to  the 
Gorakhpur University during 1959-60 
A* regards further grants proposed to 
'be given during the year, it Is not

possible to give any estimate at pre-
sent

(b) and (c). Nil.

Central Special Felloe Establishment

nan. / Shri 8. N. Barnaul:
\ Shri N** Httn Nfcgl:

Will the Minister of Hone Affairs 
be pleased to state:

(a) the total number of cases under
investigation of the Central fîedal 
Police  Establishment  ut  Arabala
Branch with their date of registration;

(b) whether it is a fact that these 
eases have been pending for the last 
two or three years without any action 
being taken in the matter; and

(c) if so, the action taken by Gov-
ernment to expedite their disposal̂

The Minister of State In the 1M- 
try of  Home Affairs  (Shad Do!*?):
(a) A sUftenfent sharing Uni |ta«uite 
information is placed on the nbfel bf 
the Pouse (See Appendix IV. asi-
nexure Mo 92)

(b) No

(c) Does not arise.

Teddy sfcevs In £ersU

r Shri WaiMr: 
f Sfcrl A. K. 'Gepnbe:
) SfcH Kefchan:

MM. i SIM kMiyin:

I
 Shri Manlyangadan:
Shjri V. Eacharpn:

Sjkri >laacfcaaAran:

Will the Minister of Hoate A Ml 
be pleasfed to stile:

(a) whether it is a fact that  tfee 
Kerala Administration have deesfod 
to take back toddy shops from Co-
operative Societies of Teddy Tappers;

(b) if sd. how many shops art to 
be re-auetion*d, and

(c) the reasons  for  taking  this 
decision?
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The Minister of Home Affairs (Shri 
G. B. Pant): (a) No.

(b) and (c) Do not arise 

Dollar Cheques

Shri Waiter:
Shri A. K Gopalan:
Shri Kunlun:

I  S h ri  K o d iy a n :

Will the Minister of Finance be 
pleased to state:

(a) whether it has come to the 
notice of the Government of India 
that a large number of dollar cheques 
were expedited to individuals and 
institutions in Kerala during the last 
few months,

(b) if so, what is the total amount 
of these dollar bills dunng the first 
seven months of the year;

(c) who are mam recipients of 
these bills; and

(d) what are the sources abroad of 
these bills9

The Minister of Finance (Shri 
Morarji Demi): (a) and (b) During 
the first six months of 1959 dollar 
cheques totalling Rs 11,51,695 were 
encashed by banks m Kerala as com-
pared to Rs 11,50,458 in the first half 
of 1958 There is, thus, no great 
variation between the amounts of 
dollar cheques received dunng the 
two comparative penods, and the 
remittances appear to follow the usual 
pattern

(c) and (d) The banks authorised 
to deal m foreign exchange furnish 
returns to the Reserve Bank purely 
for statistical purpose. While under 
the normal banker/customer relation, 
ship it is not open to the former to 
make available for publication the 
names of the remitters or of the reci-
pients, it may be stated that a good 
deal of the foreign remittances receiv-
ed in India are remittances from per-
sons of Indian origin who are over-
seas and remittances to various mis-
sions m India

Kerala Edocsttan Act

f  Shri A. K. Gopalan:
J Shri Waiter:

2686. ] Shri Konhan 
Shri Kodiyan

Will the Minuter of Hone Affairs 
be pleased to state:

(a) whether the new Kerala Gov-
ernment have decided to suspend, 
modify or amend the Kerala Educa-
tion Act or any rules made under the 
Act;

(b) if so, what are the changes pro-
posed; and

(c) whether the interests concern-
ed and the political parties' m the 
State were consulted before deciding 
about the proposed changes9

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c) No decision has so far been 
taken to suspend, modify or amend the 
Kerala Education Act or the Rules 
made thereunder Two new rules, 
No 23-A and No 23-B, in Chapter V 
of the Kerala Education Rules, 1959, 
have, however, been issued by the 
State Government on August 6, 1959, 
to provide for review and appeal on 
the order of withdrawal of recogni-
tion made by a District Educational 
Officer

Eviction of Tenants and Hat-Dwellers 
in Kerala

Shri Waiter:
Shri A. K. Gopalan:
Shri Kunhan:

(^Shri Kodiyan:

Will the Minister of Home Affair* 
be pleased to state

(a) whether Government have re-
ceived complaints of large scale evic-
tions of tenants and hut-dwellers in 
Kerala after the proclamation of 
President's Rule there;

(b) if so, how many cases of evic-
tion have come to their notice in each 
district; and



77?3 Written Answers BHADRA 20, 1881 (SAKA) Written Answer* 7784

(c) whether any help has been 
given to the tenants and hut-dwellers 
for restitution of their rights*

The Minister of Hone Affairs (Shri 
Pant): (a) No

(b) and (c) Do not arise

Aided Industrial Schools in Kerala
2688. Shri Maniyangadan. Will the 

Minister of Hone Affairs be pleased 
to state

(a) whether it is a fact that recog 
nition and grant-in-aid to Aided 
Industrial schools m Kerala State 
have been withdrawn recently,

(b) the number of institutions and 
the number of students that are affect 
ed by the withdrawal of recognition,

(c) the reasons that led the Gov-
ernment to take the decision

(d) whether it is a fact that in 
June, 1989 a memo was issued to the 
Aided Industrial Schools and Techni-
cal Education Association, Ernakulam 
intimating them that the grant-in-aid 
for the year 1959-60 was sanctioned

<e) whether any representations 
have been made by the Aided Indus 
trial Schools and Technical Education 
Association, Ernakulam regarding the 
orders of Government withdrawing 
recognition and grant-in-aid to these 
institutions, and

(f) what steps have been taken on 
their representations7

The Minister of Hone Affairs (Shri 
G. B Pant), (a) On 30th May, 1959 
orders were issued withdrawing 
recognition with effect from July 1 
1989

(b) 72 institutions and approximate, 
ly 1,500 students, but the students 
were permitted to appear at the exa-
minations

(c) The State Government had 
ordered in July, 1968, that it was not 
necessary to recognise or encourage 
or give aid or any other concession to

any craft school and that even the 
existing recognitions should be with-
drawn Subsequently the Board of 
Technical Education in the State pas-
sed a resolution in favour of with-
drawal of recognition with effect 
from June 1, 1959 The Board of 
Assessment for Technical and Proles 
sional Qualifications had also express-
ed dissatisfaction with regard to the 
coaching given by these institutions

(d) On 2nd June, 1959, a memo was 
issued by the Director of Industries 
and Commerce m the State to all 
District Industries Officers, authoris-
ing the latter to issue renewal grant 
memos to the grant-m aid schools for 
the year 1959-60, m order to avoid 
delay in the payment of grant to the 
schools A copy of this latter memo 
was sent to the schools also

(e) Yes

(f) Now Government have issued 
orders on 27th August, 1959 to the 
< fleet that the grant in-aid which 
Industrial Schools are getting at pre-
sent will be continued dunng the cur-
rent year subject to recognition being 
continued by the Director of Indus-
tries and Commerce

School Radio Licences

2689 Shri Assar. Will the Mimstei 
of Education be pleased to state.

(a) the number of school radio 
licences which are in force, and

(b) how many out of these are m 
small town schools, district schools 
and metropolitan schools9

The Minister of Education (Dr K. 
L Shrtnali): (a) The total number 
of licences in force as on 31st March,
1959, was 13,093

(b) As no distinction is made bet-
ween district and metropolitan schools 
when issuing school Broadcast Receiv-
ing licences, separate statistics are not 
maintained
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Scfc«*l Radio Sets

MM. 8W  JUN*: Will the Minister 
of be pleased to state:

(a) whether Government have tried 
to encourage faore schools to lnstftl 
school rfcdio sets;

(b) if so, the result thereof;

(c) whether it is a fact that school 
manufactured  radio  sets  are  not 
■encouraged by Government;

<d) if so, the reason thereof;

\e) whether Government have tried 
to help the schools to instal radio sets 
at cheaper rates; and

If) if so, the details thereof?

The Minister of Education (Dr. K. L. 
Shrimali): (a) Yes, Sir.

'(b) Though statistics are not avail-
able. it Is presumed that more And 
rirare schools are installing radio sets 
as a resittt of the assistance and con-
cession given by fiie Government of 
Trtdita as detailed in reply to paft (!) 
fetfeW.

(c) No such complaint has been 
brought to the notice of this Ministry.

(d) Does not arise.

te) Yes, Sir.

(f)  Grants are given to schools by 
the Government of India through the 
State  Governments  and  Union 
Administrations to the extent of 50 per 
■cent, and 100 per cent respectively, 
of the cost Of the radio sets purchased. 
Y*rth*r, for a schools set used for 
educational purposes, the licence fee 
is Rs i only, as against Rs 15 for a 
domestic radio set

«WT wftrtltt

U wfrt, u « * qRifya vpr

*** % wtfr * fnrw H  wwr*

(v) urafa

t  <|wnc fiftwpr

* HPT f̂ T nrr  *pt fft% <w w  

t ;

(m) % fo* ajltotf)

(*l)  fTOTOT *P[  Wt 'fit-

(W)
WT  WtPT 4f ;

(*)  wryfto  im nfir* *

% W ift
JRtf artT̂ I *

vflran («& wr 1m) :

(f) (0 «ft <t*r* iftfrft

<$he«r  Wtaptej 1

(?) wfa  «tf* #•
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(0 & <?• qp« 9farr, 
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ftPTOT JRT Hwi «RT I  ê wife
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lerala  Prevention of Efktton of 
IMuuifa t t l  Kcdiktdipp*ktri t Act, 

1957

l l n  f  Shri A. K. Gopalan:
1Shrimati Pmrvathi Krishnan:

Will the Minister of Home Affairs 
be pleased to state

(a) the date on 'which the Kerala 
Prevention ot Eviction ot Tenants and

280 LSD-4.

Kudikidappakan’ Act ot 1957 will 
expire;

(b) whether Government propose 
to extend the said Act for a further 
penod; and

(c) it not, the reason therefor’
The Minister of State in the BOnfc- 

try of Home Affair* (Shri Datar): (a)
11th April, 1960

(b) and (c) Do not arise for the 
present

Kerala Indebted Agriculturists Belief 
(Amendment) Bill

2694. Shri Manlyangadan: Will the 
Minister of Home Affairs be pleased 
to state

(a) whether the Kerala Indebted 
Agriculturists Belief (Amendment) 
Bill has been submitted to the Pre-
sident of India for his absent,

(b) the date of its submission to the 
President,

(c) whether assent has been given 
to the Bill, and

(d) if not, the reasons therefor7
The Minister of State in the Minte- 

try of Home Affairs (Shri Datar): (a)
to (d) The Bill in question was 
received m the Ministry of Home 
Affairs from the State Government 
for obtaining the assent of the Pre-
sident thereon in the first week ot 
July. 1959 The Proclamation under 
Article 356 of the Constitution was 
issued on July 31, 1959, in relation to 
the State of Kerala The matter is 
under examination

Pay Scales of District Judges in Kerala
2695. Shri Manlyangadan: Will the 

Minister of Home Attain be pleased
to state

(a) whether th* salary scales of 
District Judges m Kerala State have 
been fixed after integration of States;

(b) whether District Judges now 
serving in Kerala and who were for-
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merly in Madras service have suffered 
on account of the revision of pay 
scale*;

(c) whether any advice or direction 
was given by the Union Government 
to the Kferala Government at the time 
at revision of pay scales to the effect 
tlpt the new scales of pay to be fixed 
frir District Judges should not 
adversely affect the salary of those 
District Judges who came from Madras 
State;

(d) whether any appeal has been 
filed before the Union Government by 
any of the District Judges from 
Kefeala State regarding the fixation of 
salary; and

(e) whether any decision has been 
taken on those appeals9

Ik e Minister o f Heme Affairs (Shri 
G. ft. Pant): ta ) Yes.

(b) No.
(c) No

(d) TWo District Judges have pre-
ferred appeals to Central Government

(e) The appeals are under con-
sideration.

fcettoto Work M m  b9 tWJl.
tm . Shri RagfawaSh Sloth: Will 

the Minister of Dfcfenee be pleased to
state:

(a) whether it is a fact that Anti-
submarine Frigate ‘Kuthar1 was con-
verging on an area near the Scilly 
Isles off Cornwall in search of a four 
engmed Victor Jet Bomber which dis-
appeared in a training flight 00 the 
20th August, 19S9; and

(b) if so, the work done by the 
Indian frigate?

The Depoty Minister of Defence 
(Shri Raghnhunalab); (a) Yes, Sir

<b) On receipt of the message that 
a Victor Jet Bomber, which was on a 
training flight, was missing, IK . Ship 
'Kuthar’ was ordered to proceed to sea 
at 19 SO hours on 20th August, 1959 to 
assist in the search of the missing 
plane The 1N Ship reached the 
search area at 22.30 hours the same 
day The ship continued her search 
upto 12 30 hours on 21st August, 1999 
As the search was on for some con-
siderable time and the aircraft was 
not located she was ordered to return 
to base

Persons, Hospitalised in Kerala
----- /  Shri Warlor:

\  Shri Kodiyan:
Wilt the Minister of Home Affair* 

be pleased to state:
(a) the number of people who were 

hospitalised during the first two weeks 
of August, 1959 as a result of clashes 
in Kerala State after the promulga-
tion of the President’s Rule; and

^b) the number of cases registered 
dujring the same period by the police 
against members and sympathisers of 
various political organisations in the 
State?

Ihe Minister of Home A k in  (Shri 
G. ft. Paat): (a) and (b). The infor-
mation is being collected and will be 
b id  on the Tqble of the House in due 
oourse.

Board of Technical Terminology
2698. Shri Bhakt Darshan: Will the 

Minister of Education be pleased to
state

(a) whether it is a fact that the 
thirteenth meeting of the Technical 
Terminology Board was held in Delhi 
on the 21st August, 1959,

(b) if so, the decisions taken and 
recommendations made by the Board 
in the meeting; and

(e) the action being taken according 
to those decisions and recommenda-
tions?

9ha Minister of MocaUon (Dr. K. L. 
Shrlmali): (a) Yes, Sir.

(b ) and (c). A  statement is 1*id on 
the Table o f the House. {S t« Appen-
dix IV, annexure No. 19).
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Ronrfcela Steel Plant

m . / Shri Pmifnhi:
\Shrl Bbakt Darafcan:

Will the Minister of Steel, Mines and
Fuel be pleased to state-

(a) whether it is a fact that a 
security Jawftn of Rourkela  Steel 
Plant was killed as a result of a clash 
between two  groups  on  the  19th 
August, 1959, and

(b) if so, the causes of this clash9

The Minister of Steel,  Mines and 
Fuel (Sardar 8waran Singh): (a) and
(b). On the 17th August, 1959 workers 
of one of the Contractors struck work 
demanding  proper security arrange-
ments  At about 3 pm a procession 
of about 300 to 400 people was taken 
out  There was stone pelting by some 
unknown elements and a clash result-
ed One security jawan was seriously 
wounded and he subsequently died in 
the hospital

Sangeet Natak Akademi Grants to 
Orissa Organisations

2788. Shri Panlgrkhl: Will the Minis-
ter of ScieirtHte Research and Cultural 
AS airs be pleased to state:

(a) the names of organisations in 
Orissa which received grants from the 
Sangeet Natak Akademi in 1958-59 and 
the amounts thereof;

(b) whether  the Sangeet  Natak
Akademi has decided  to give grants 
for promotion of Oriya Drama dunng 
1059-60. and

(c) if so. the amount thereof7

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
Mt M. Das):  (a) The Sangeet Natak 
Akademi  sanctioned  the  following 
grants  during  1868-58  to  various 
organisations m Orissa —

•>  * ̂ Rs
1. Kata Vikas Kendra. Cuttack . 2,500

2. National Music Association,
Cuttack <ooo

Rs.
3. Onssa Sangeet ParuhaJ, Pun  t,Roo

4. Mayurbhanj Chbow Nntya
Pratuhthftn, Mayutbhanj 1,500

5 Orissa Sangeet Natak Aka-
demi. Uhubaneswar 6,000

<b) and (ci  The matter is under
the  consideration  of  the Sangeet
Natak Akademi

Employees of Oil and Natural Gas 
Commission

2701. Shri P. C. Borooab: Will the 
Minister of Steel, Mines and Fuel be
pleased  to  state  the  number  of 
employee?, skilled and unskilled, of 
all categories now u 01 king in Assam 
under the Oil and Natural Gas Com-
mission’

The Minister of Mines  and  Oil 
(Shri K D Malaviya):  The  total
number of employees of the Oil and 
Natural Gas Commission now work-
ing in Assam is 126. as under.

Tethmeoli Number
Drillers (Senior) 1
Dnllcis 4

Geologist 1
Non-Ga/etted '*6

\<m~TfchmêI
Assistant Adm Ofhcei 1
Non-Gazetted 33

I'.wsi ia*

Remains of Ancient Capital at Dimapur

2782. Start  Baswnaiari:  Will  tbe 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a)  whether the remains of the 
ancient  capital  of  Bodo KaChari 
Kingdom at Diroapur m Assam have 
been preserved  under the  Ancient 
Monuments  Preservation Adt. 1*4; 
and



7793 Written Aneweft SEPTEMBER 11, 1*W Written Aniwery

(b) whether any allotment ot funds 
has been made bo  tor t v  thia purpose?

The Depaty SOalatar « f  Sdeatlfte 
Eeeearch and Cnltaral Affairs (Dr. 
M. ML Das): (a) and (b). Yes, Sir.
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*«t»t % *ror »»Yw* m  t o r  
I  '

fltor *  ^ w r t v M  m  *tai

** m s w in  : w  
ff«TW, WW j w  *hft HgTOtfift 
plT ^  f% :

(v )  w r *rt $ fa  «ft ^Nr
xpfo t t r v  ipF w*rtN>*r ^jww- 
farffNwt $ wif ft vrofrcft ^  « w  

VTT(t ^gWTSI^T %»IWW 
t t  ?k r  f w  «rr ,

\m) ipr, t o  %
^Tr^hr SIT5T0I fT*TPT ijK  % 

WT HJTJRTT | 5 ^

(*t) 'd’tsH % H 1 RJ
jT̂ f v t i fr'itz ^  jft, err ^trvr ^nrnr 
spn t  7

f p n n ,  « w  r t r  f w  #

(T O K  WW : <V) % (*T).
a(ft?Ti %vmd ^ s r tV R  (Point 
fou r Programme) % <h h k  aNr
Cr<R® te X ift  fFTHV <RT fV  fanmW 
^Himalayan Tectonic specialist^
% ŵ r ^ ^  *n*r % fW  ^ww Jiwr 

«fif i finmm vr
% p*m , ^  XK^K
^rnfk w jn r  fn n n  % w^r ?fk 
^•wk'i % *ir* *Rpn*rJiR*ft»r 
fT fin  fv«TT i figmvpfii v z rm  
t s r t  wft am^ % fiiv  v  <fhr vrofhi 
%pmx fiwn^f ^ ww
q* I tit %CTT w r SHI5TT
^finrwf «rifc wnt

f^^nFKfiT trnM ^tfw r 
n*jTi w fo f t  *rfa*«Jw 
|% tfc f t r i t t w ft ir < V « r r

^  I  «
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Dlpiooa In Delhi Polytechnic
m k  /  Shri A. K. Cicalas:

\  Shrimatl Parvathi Krtshnan:

Will the Minister of Scientific Re-
search and Cultural Affair* be pleaded 
to state:

(a) whether it is a fact that the 
students of Delhi Polytechnic, who 
passed the diploma examination m 
Commerce in 1957 and 1958, have not 
so far been awarded the diploma; and

(b) if so, the reasons therefor9

The Deputy Minister of Scientific 
Research and Cnltural Affairs (Dr. 
M. M. Das): (a) and (b). The Delhi 
Polytechnic is offering a part-time 
National Diploma Course in Commerce 
The diploma is awarded to candidates 
who pass the final examination and 
have either undergone the prescribed 
practical training for a period of one 
year or have gained experience com-
parable to the practical training over a 
period of three years in service in an 
approved concern.

In 1957 and 1958, 45 candidates
passed the final examination for the 
National Diploma in Commerce from 
the Delhi Polytechnic after a part- 
time course. Practical training reports 
of 17 candidates have so far been 
received. The training of two candi-
dates has been approved and diplomas 
awarded to them. The cases of two 
more candidates are now being fina-
lized. Information regarding some of 
the remaining 13 candidates is not 
complete and further necessary parti-
culars have been called for from the 
Polytechnic. These cases will be con-
sidered after full inforxnatior< is 
received.

The cases of 28 candidates, whose 
training reports have not been 
received so far, can be taken up only 
after the Institute has forwarded these 
reports.

E. P. Central Primary School, 
New Delhi

Mofi f  Shri D. C. Sharma:
' i^Shri Bhakt Darshan:

Will the Minister of Education be 
piea^ed to state*

1 a> whether it is a fart thii the 
privately managed E. P. Central Pri-
mary School, Tagore Road, New Delhi, 
had been given Government grapt upto 
the quarter ending March, 1959 prior 
to its being handed over to iho Drlhi 
Corporation with effect from th« 15th 
July, 1959;

fb> whether it i& also a far* that 
some of the teachers of the scnool 
have not been paid their salaries fiom  
December, 1958 to the 14th July, 1959; 
and

(c) if so, the steps being taken .by 
Government to have the amount of 
grant realised from the management 
of the school and to ensure payment 
of arrears of pay to the teachers for 
the above period

The Minister of Education (Dr. K. L. 
Shrimali): (a) Yes, Sir

(b) Yes, Sir

(c) The Delhi Municipal Corpora-
tion is taking necessary action to dis-
burse the arrears of salaries of the 
teachers concerned out of the xnmts 
due to the school and other school 
funds held by the Corporation.

w fw w w if ^  W  w jiw

smm :
v n fa m  u* f t w n  
fir :

( v )  w t s t o t c

*  fa$ v y m  pftvrc v t*  % fa *  
sfaftr f a f f !  f t  | ;
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(w ) *f<  flft wfafa v  
f  WWfT m  vfiPFTT f ; 

(*r) sf*rfa vr vri-vrw
r  ’

fmnifrtt («ro m * «INwft) •

( * )  tft. «nff 1

( « )  («r) (V ) % 3TTT
* t f#  i  ww

1

W W  WHT

«ft v m i nvnft :
m  f c *  «N* tm * <t|wr

WT Pff*T3ff VCT[Srf % ?RVT **niK
*nraftor *pn % *i*n *tt * t f srm  
«r*r t  *'

fen  «M t(41  tou t) :
fan*<N t % *rtf 
^ j[  ■sftft fapt n tf % iflnsBv ^jp 
(fftnw  < r c ^
im r w it  ^  wvmnrr * ft I »

fip w j *Nr « t fm vrr

^  PP1W »
*vt * fa m  ** *<it3 #  fm  
wf% fa  :

( v )  WT fiw w  h r »T 
fiWJTC folT  *WT | 

(m ) * fr  ft, at w nf fosmft »rf
?I jhl*8*5T fiPWf | 1

(«r) n A  ftwnf M
wfirjfa f*jw * r  tr it  *?f |  fiwRT 
t r  ftnw w  | ;

(* )  m  frftoKBr
^ « « p f  * * * * *

% <(f|f Wfffan *T̂ t JW (  ?

a t o m r  4 f t  (• &  v * r  # v » )  :

( v )  t f , * $  1

(w ), (* )  WT (w ). w t  
sf̂ f srwr (

V ltm liliifw m  tm m li, I m m I
*71#. Shri Agadl: Will the Minister 

of SefeattAc iM iM itb n i  C d tm l 
Affairs be pleased to state:

(a) whether it has come to the 
notice of Government of India that on 
the inner sides of the walls and ceil-
ings of the Virupaksheawam Tteanple 
at Hampi, District Biliary, Mjnssrt 
State, are very valuabft and m e  
paintings of the days of tk* Vtjay* 
napar Empire which * t» unique ht 
their style and colour;

(b) if so. the condition in which 
they are at praaant: and

(c) the action, if any, taken to pro-
tect them from decay and deteriora-
tion?

The Deputy Minister of M eaUfe 
Research and Cultural Aflaiz* (Dr. 
M. M. Baa): (a) The Government of 
India has no information in Om matter 
as the monument is not a protected 
one

(b) and (c) Do not arise

“QaU ftnraggUng Irom  IMpwa"
1711. Shri Daaaratha Dak: Will the 

Minister of finance be pleased to 
state:

(a) whether it is a fact that gold 11 
being smuggled to Pakistan from the 
Fatrik Roy area of Tripura constantly, 
and

<b) if so, what stops are being taken 
to prevent gold smuggling?

The —V rh - *i IIw m  (8M  
MamrU fkw V; U ) A* JBw q« Ckwero- 
« n t  aw aweaafc tfoe «M * tr Is In the 
negative.
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(b) Does not arise.

ra a ch t/it Elections fen Tripura
D l l  Shri Din n M u  M :  Will the 

Minister of Hone Affair* be pleased 
to state:

(a) the probable date by which the 
panchayet election it> likely to take 
place in Tripura; and

(b) the *teps being taken to expe-
dite the panchayat eloction in Tripura7

Jhe  Minister «( State ia the Minis-
try of Hone Affairs (Shri Datar): («)
and (b). The provisions of the UP 
Panchayat Raj Act, 1947, as extended 
to Tripura will be enforced in Sadar 
$*sl and Tfoannanagar IPan'isagar) 
Development Blocks with effect from 
the 1st November, UN Steps have 
been >taken to prepare a list of villages 
lor constitution of Oram Sabhas, 
delimitation of constituencies and the 
preparation of electoral rolls. Gson 
pannhayat elections are likely to be 
held in December, 1959, or January, 
1900

Asian Theatre Institute In New Delhi
9714. Shri P. C. Borooah: Will the 

Minister of Sctewlile fteeearch and 
Caltaral Affairs be pleased to state:

(a) whether there is any proposal 
to have one Asian Theatre Institute in 
New Delhi with the collaboration of 
U N E.SCO : and

(b) if so, the details of the scheme4

The Depoty Minister of Setentttc 
Itef arch and Cnltural Affairs (Dr. 
M /M . Port: (a) The Institute is 
already functioning

<b) Hie Asian Theatre Institute was 
taken over by the Sangeet Natak 
Akademi from the Bharatiya Natya 
Sangh m 1958. The intention was that 
the Institute should concentrate on 
research work and collect material 
•lid carry on research in important 
traditional forms of Drama in India 
and other countries of Asia by study-

ing their common traditions, mutual 
influence, modern trends etc.

(ii) U.N.E.S.C.O assisted m the 
beginning by providing the services of 
two experts. It is expected that in 
future U.N.E.S.C.O. may extend some 
assistance for some equipment and for 
some study grants to enable resem^li 
scholars from Asian countries fo come 
for vrork to the Institute

(lit) The lines on which the Institute 
should now develop are still being 
worked out

D«<eoce Production Conference

2715- Shri P. C. Borooah: Will the 
Mimrft<>r of Defence be pleased to 
state.

(a) whether it is. a fact that a 
Defence Production Conference was 
held in New Delhi on t}ie 27th August, 
1959; and

(b) so, the nature of the decisions 
taken in order to make Prtaane jtfo- 
duction as efficient as p oaH e .Jbr 
defence purpoon?

The Minister of Defence (Bhri 
Krishna Mcaon): (a) Yaa, 8ir.

(b) This was a meeting of officer* 
of Services and of Production ond 
Research and Development Organisa-
tions to exchange idaps, inftuvtytffcm 
and experience with a view to im-
proving and accelerating production of 
Defence Stores. The Contnenoo was 
not called for taking any- decisions.

Government School In DaDd
2918. Shri Batmiki: Will (he lim is- 

ter of Kdacajlan be pleased to a^ate:
(a) whether the Government schools 

in Delhi are still running in tents; and
(b) if so, how long will it take to 

provide them with buiMfegk or 
temporary huts’

The Minister of Tdnattaa (Dr. 
BL L. ShrfaaaH): (a) Yeq, dir.

(b) By the end of the A U  Five 
Year **»•«.
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taM h n  in ChnrtnaMBt BehMb to 
Delhi

*717. ShH Balmiki: Will the Minis-
ter of Education be pleased to state*

(a) whether all the teachers, who 
have put in three years of service in 
Government schools in Delhi, have 
not been made permanent; and

(b) if so, how long will it take to 
make them permanent*

The Minister of Education (Dr 
K L. Shrlmali): (a) Yes, Sir

(b) They will be made permanent 
as and when permanent posts become 
available.

Delegation of Imperial Defence 
College

'*711 Shrf P. C. Borooah: Will the 
Minister of Defence be pleased to 
state:

(a) whether a delegation of Imperial 
Defence College visited India on the 
1st September, 1959, and

(b) if so, the nature of their visit 
and places visited7

The Minister of Defence (Shri 
Krishna Menon). (a) Yes, Sir A 
party of 12 officers from the Imperial 
Defence College is on a visit to this 
country from 1st to 10th September 
1959 and again from 15th to 20th Sep-
tember, 1959

(b) As part of the College Course, 
the Government of the United King-
dom arranges visits outside their 
country every year The visit to 
India is in pursuance of this practice 
The itinerary of the party include* 
Delhi, Faridabad, Jammu and Kash-
mir, Ambala,' Bhakra-Nangal, Agra, 
Calcutta, Bangalore, Mysore, Poona 
and Bombay.
Government Model Higher Secondary 

School, Ladlow Castle, Delhi 
f  Shri A. K. Gopalan:

8719. X Shrlmat! Parvathi
I  IrMwian;

Will the Minister of Bdncattoa be 
pleased to state*

(a) whether it is • fact that since 
the Government Model Higher

Secondary School, Ludlow Castle, 
Delhi openqd after the summer vaca-
tion, no arrangements have been made 
for teaching chemistry, history and 
economics to the higher classes,

(b) if so, the reasons therefor, and
(c) the steps taken to mske the 

necessary arrangements?
The Minister of Education (Dr 

K. l> Shrimall): (a) to (c) As a
result of the promotion of the Chemis-
try . and History-cum-Economics 
teachers of the School as Principals, 
their posts remained vacant for some 
time Pending appointment of their 
substitutes, arrangements for the 
teaching of these subjects were made 
by internal adjustments' Separate 
teachers for History and Economics 
have since been appointed It has not 
yet been possible to recruit as separa- 
rate Chemistry teachers as no suitable 
candidates are available with the Em-
ployment Exchange Efforts are being 
made to recruit Science teachers 
through other sources

Rehabilitation of Ihwmias
2720. Shri Dasaratha Deb: Will the 

Minister of Home Affairs be pleased 
to state

(a) the amount sanctioned for the 
rehabilitation of Jhunvas at Taich- 
hama of Kanchanpur, Tnpura,

(b) the total estimated expenditure 
that is expected to be incurred,

(c) the items of works that are 
going to be undertaken m this scheme.

(d) whether any technical person-
nel have been deputed to carry out 
this scheme, and

(e) if so, the particulars of those 
technical personnel?

The Deputy Minister «t Home 
Affairs (Shrimatl Alva): (a) R&. 82,857 
has been sanctioned so far for the 
rehabilitation of Jhumias at Tuisama 
and not Taichhama colony In 
Kanchanpur.

(b) Ba. 62,887.
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(c) Construction of roads, wells, 
community centres, godowns, super* 
visors’ office and quarters, entertain-
ment of staff and payment of Jhumia 
grants.

(d) Yes.

(e) One supervisor exclusively for 
the colony. Agricultural Extention 
Officer, Overseer and Amins

Asian Research Centre

2721. Shri P. G. Deb: Will the 
Minister of Scientific Research andi 
Cultural Affairs be pleased to state:

(a) whether it is a fact that an 
Asian Research Centre is to be estab-
lished in New Delhi;

(b) if so, what are its functions; and

(c) whether it is also a fact that 
UNESCO is giving some aid in this 
venture?

The Deputy Minister «t Scientific 
Research and Cultural Affairs (Dr̂ .
M. M. Das): (a) to (c). It is not’
understood to which Asian Research 
Centre the Honourable Member is • 
referring, as there are suggestions for 
a number of Centres for different sub-
jects

Appointments to Class 1 and Class n  
Posts

2723. Shri Anthony Filial: Will the 
Minister of Scientific Research and 
Cnltural Affairs be pleased to state:

(a) how many officers continued to 
hold Class I and Class II posts in 
the Ministry for periods exceeding 
three months without such appoint-
ments being approved by UPSC 
firin g the period from 1953 to 1958;

(t>) whether the appointments of 
m y such officers have been regularis-
ed with the approval and concurrence 
ef tbe UPSC subsequently; and .

(c) if so, the number of such cases 
during the above period7

Tbe Deputy Minister of Sdenttfto 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Three Thescf
officers were appointed in the Ministry 
of Education and came on transfer to 
the Ministry of Scientific Research 
and Cultural Affairs on Us constitu-
tion as a separate Ministry m 1958

<b> Yes

> T "> T third case has been 
takui up with the UPSC.

Appointments to Class I and Class B  
Posts 1

2724. Shri Anthony Pillai: Will the 
Minister of Education be pleased to
•state:

(a) haw many officers continued to 
hold Class I and Class H posts in tbe 
Ministry for periods exceeding three 
months without such appointments 
be ng approved by the UPSC during 
the period 1953-58;

(b) whether the appointments of 
any such officers have been regularis-
ed with the approval and concurrence 
of the UPSC subsequently; and

(c) if so. the number of such cases 
during the above period?

The Minister of Education (Dr. 
K L Shrlmall): (a) 96 Officers.

(b) Yes, Sir.

(c) 72; of the remaining 24, twenty 
officers were reverted to lower poets 
or had otherwise left this Ministry, 1 
was regularised in 1959 and the eases 
of 3 are under consideration in con-
sultation with UPSC.
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2725. Sari Anlrndh Slab*: Will the 
Minister of Hone Affairs be pleased 
to'state:

(a) when the result of U.P.S.C. 
'Stenographers’ Examination held in 
Way 1959 will be announced.

(b) how many candidates were 
declared successful in Stenographers’ 
Examination held in June. 1998; and

<c) how many of them have since 
‘been absorbed?

Ihe Minister in the Ministry of 
Hone Affairs (Shri Datar): (a)
The m ult is likely to be announced 
V t h e  tfaion Public Service Commis-
sion in'October, 1W®

(b) 2Q6.

(c) So far 168 qualified candidates 
have been appointed by the Ministry 
of Home Affairs 9 candidates have, 
declined offers of appointment, and 1 
candidate has been declared ineligible. 
Sottie candidates have also beer 
appointed dirfect by other Ministries 
Slid offices. Information regarding 
such appointments is being collected 
and will be laid on the Table of the 
House in due course.

Hindi tests for Government Servants

272*. Shri Narastmhan: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that the 
Home Ministry have circularized that 
taKtremetit and promotion of certain 
Categories of officers depended upon 
the'officers passing certain tests in 
Hindi;

(b) if so, the number of non«Hindl 
speaking officers who were asked to 
comply with the test and the number 
of such officers who hav* failed in the 
test; and

(c) whether Government will con-
sider the advisability of altering or 
amending the rules in the context of 
the Prime Minister’s speech in the 
Lok Sabha on the 7th August, 19S9 
that English will be considered as an 
additional official language as long as 
non-Hindi people desired it?

The Minister of Home Attain (8feri 
G. B. Pant): (a) A copy of the te- 
levant office memoranda issued in 
1981 is laid on the Tabhrof the House. 
(See Appendix IV, annexure No. 94).

(b) Complete information is not 
available.

(c) Officers of a number of superior 
services were required to pass depart- 
tnental tests in Hindi or Hmduathani 
from long before 1951. In September
1958, orders were issued in respect of 
certain categories of staff that their 
failure to pass in Hindi will not en-
tail stoppage of increments, confirma-
tion and promotion The question 
will be reviewed after decisions have 
been taken on the report of the Com-
mittee of Parliament.

Directorate of Health Services, Delhi

2727. Shri A. ML Tariq: Will the
Minister of Home Affairs be pleased 
to stSte:

(a) whether it is a fact that an 
ambulance belonging to the erstwhile 
Directorate o f Health Services, under 
the Delhi AdmihistiMion is lying idle 
in Hindu Rao Hospital;

(b) if so, since when it is lying 
idle;



(e) what action has been taken /or 
its repairs or otherwise, and

td) the steps proposed to be taken 
to prevent such losses to the Admi-
nistration in future9

Ike Minister of State to fee Minis-
try at Home Affairs (8fcri Datar):
<a) No

7*07 Wnttn. Aw.wrrt BHADRA 1 7808), 1881 (SAKA) Correction of 
Answer to Unttamd 
Question No. 1873 

Hostels for Working Wotm

2731. Shri A. K. Gopalaa: Will the 
Minister of Education be pleased to
state

la) the number of hostels in 
for working women,

Delhi

(b) the amount charged for board-
ing And lodging, and

<b) to (d) Do not arise 

Pi|*t Plants for Industrial Research

n n , Shri Bam Krishan Gupta:
W1H the Minister of SdWattt c Research 
and Cultural Affairs be pleased to 
state

4a> whether it is a fact that the 
French Government have offered tech-
nical assistance for the establishment 
of pilot plants foi industrial research 
in India,

(b> if so, the details of tbe 
made, and

offei

to  whether 
accepted’

the offer has been

H e Deputy Minister of Scientific 
JUaparch and Cultural Affairs (Dr. 
M ■£ t>as>: (a) to (c) The French 
Government have agreed to arrange 
practical training in France for a few 
scientists of the Laboratories Of the 
Council of Scientific and industrial 
Research m their respective fields for 
pilot plant development French ex-
perts will later assist in the setting up 
o f a pilot plant development cell m 
l ndia under the Council The entire 
expenditure in connection with the 
deputation pf Indian scientists and the 
assignment of French experts will be 
home by the Fxiepch Government 
Necessary action to avail of these 
ftpniges »  being taken by the Coun-
cil qf Scientific and Industrial Be-
w w | .

(c) whether there is a proposal, to 
construct some more hostels in Delhi 
for working women7

The M )bM r UwtOak 
K t  Shriiaall): (a) to (c) Infor-
mation is being collected and will be 
laid on tbe liable of the Sabha as 
soon as possible

CORRECTION OF ANSWER TO 
UNSTARRKD QUESTION N6  1*73.

The MIoiMar of Bdcset Oftri 
Krishna Meaoa): In reply to part (a) 
of Unstarred Question No 1898 fbr 
31st August 18S8 by S in  Morarka, 
regarding the rank and status of 
persons who are entitled to the use of 
I A .f planes for their travelling, 1  had 
inter alta stated as under —

“Cabinet Ministers other than 
those mentioned above but In 
their case full charter rates are 
recovered from their departmen-
tal budget*. ”

2 The portion of the answer re- 
pioduced above needs revision to the 
extept of the deletion of the word 
“Cabinet” appearing in line 1 lb *  
correct version should read as fol-
lows —

“Ministers other than those 
mentioned above but in their ease 
full charter rates are reoowefred 
from their departmental •
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RS. MOTIONS FOR ADJOURNMENT

Shri B. K Gaikwad (Nasik)  Sir, 
most respectfully, I beg to draw your 
attention to the adjournment motion 
which was tabled by me  Unfortu-
nately, consent  has been  withheld. 
Several Members were asking ques-
tions  We can ask only questions

Mr. Deputy-Speaker: Order, order 
I would advise them to seek some 
other opportunity Even m the absence 
of the Speaker here, I have  been 
informing the hon Members that we 
should now reconcile ourselves to the 
decision  that has  been taken  The 
Speaker has ruled more than once that 
when he withholds consent, if the hon 
Member has got any grievance and he 
wants to make a representation, he 
can  come to the  hon.  Speaker’s 
Chamber or wnte to him and that he 
would then consider it again and if he 
feels that it is advisable to bnng it 
again before the Mouse, ho will do so 
Hie hon Members ought not to get 
up here and say something when they 
have been informed that consent has 
been withheld  Thev should not rise 
m their  seats and begin  to discuss 
something for which consent has not 
been given  I would again draw the 
attention of the hon Members to th’s 
ruling  If any hon Member has any 
grievance or complaint that the deci 
sum taken by me today is not justi-
fied.  he  can come  to me m  the 
Chamber or can wnte to me and I will 
discuss it with him and certainly see 
whether it is advisable to bnng it up 
again

Shri Tangamanl (Madurai).  Sir, I 
want to make a submission. Tomor-
row is the last day of this session

lb  Depaty-Speaker:  That  is
exactly what I am also saying.

Shri ftapmanl:  The other  day,
the bon. Speaker was pleased to say 
feat whenever some important news 
appeared in the Press, we must bring

it to the notice of the Government so 
that we might know if it was true 
and it might be clarified.

Mr. Deputy>Speaker: That objec-
tive has been served  It has  been 
brought to the notice of the Govern-
ment  Here, we have only to  see 
whether it should be admitted as an 
adjournment motion and I have with-
held consent. Now, if the hon Mem-
ber wants me to revise my decision, I 
will again advise him to come to my 
Chamber at 3 O’clock

Shri Tangamani rose—

Mr. Depaty-Speaker: Order, order 
If I have given the decision twice, he 
ought to reconcile himself to that

Shri Tangamani: Normally. 1 would 
have

Mr. Depaty-Speaker:  Even abnoi-
mally, he ought to submit to this deci-
sion at present  He ought to recon-
cile himself now

12.04 brs.

PAPERS LAID ON THE TABLE

\men d men t  to  Capit al  lssi,rs 

( Exe mpt io n )  Order

The  Deputy Minister of  Finance 
(Shri B R Bharat): I beg to lay on
the Table, under sub-section (2) of 
Section 12 of the Capital Issues (Con-
trol) Act, 1947, a copy of Notification 
No SO 1857, dated the 29th August 
1959, making certain amendment  to 
the Capital Issues (Exemption) Order. 
1949  fPlaced tn Library, See No 
LT-1621/59]

No t if ic at io n issued under  Cou. 

M int s  (Co nsc rvaixo m an d  Sa i-c t y) 

Ac t

The Minister ot Steel, Mines  and 
Pnel (Sardar Swann Singh): I beg to
lay on the Table a copy at Notifica-
tion No S.O 1915,  dated the 5th 
September, 1989,  under sub-section 
(S') of Section 8 ot the Coal Mines 
(Conservation and Safety) Act, 1952. 
[Placed in Library, Set No. LT-1623/ 
99.]
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Ame n d me n t  t o  Mnnauu. Co n u r v at t o k  
AMD Dcvslo fmb mt  Rules

The Minister of Mines and Oil (Shri 
X . O. Malavlya): I beg to lay on the 
Table, under sub-section (1) of Sec-
tion 28 of the Mines and Mineral* 
(Regulation and Development) Act. 
1957, a copy of Notification No G SR  
965, dated the 22nd August, 1959, 
making certain further amendment to 
the Mineral Conservation and Deve-
lopment Rules, 1958 [Placed in Lib-
rary, See No LT-1623/59 ]

A m e n d m e n t  t o  A l l  I n d i a  S l r v i i i -, 
( P r o v i d e n t  F u n d ) R u l e s

The Minister of State m thr Min-
istry of Home Affairs (Shri Datar)
I beg to lay on the Table, undei sub-
section (2) of Scction 3 of thr* All 
India Service* Act, 1951, a copy of 
Notification No G SR  982, dated th<* 
29th August, 1959. making certain 
amendment to the All India Services 
(Provident Fund) Rules 1955 [P'nr" I 
in Library, See No LT-1624/59 |

R a i l w a y  P r o t f c t j o n  I*o r c » K l l k .s

The Deputy Minister of Railway* 
t Star! Shahnawaz Khan) I beg to lav 
on the Table under sub-section (3) 
of Section 21 of the Railvtav Protn- 
tion Force Act, 1957 a copy of the 
Railway Protection Forte Rules, 1959 
published in Notification No G SR  
1051. dated the 10th September, 1S59 
[Placed tn Library. See No LT-1625/ 
59]

N o t i f i c a t i o n s  i s s u e d  u n d e r  A g r i c u l -
t u r a l  P r o d u c e  ( D f v e l o p m e n t  a n d  
W a r e h o u s i n g )  C o r p o r a t i o n s  A ^ t

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Mnrthy): I beg to lav on the 
Table under sub-section (3) of Sec-
tion 52 of the Agricultural Produce 
(Development and Warehousing) 
Corporations Act 1956, a copy of each 
of the following Notifications —

<fi) G.S.R No 1013, dated the 
5th September, 1959 making 
certain further amendment to 
Hie Agricultural Produco

1881 (SAKA) Committee on 7812 
Absence of Member*

(Development and Warehous-
ing) Corporations Rules, 1950.

(u) G.SR No. 1014, dated the 
5th September, 1959 [Placed 
in Library, See No LT-1626/ 
59.]

12.05 hrs
AMENDMENT TO DIRECTION 
ISSUED BY SPEAKER UNDER 

RULES OF PROCEDURE
Shri Barman (Cooth-Bihar—Reserv-

ed—Sch Castes) I t>eg to lay on the 
Table copy of an amendment to Direc-
tion 56 issued by the Speaker under 
the Rules of Procedure and Conduct 
of Business in Lok Sabha

12 05) hrs
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

M i n u t e s

Sardar A S. Saigal (Janjgir) Sir,
1 beg to lay on the Table the minutes 
of the Forty-seventh, Forty-eighth, 
Forty-ninth, Fiftieth and Fifty-fizst 
sittings of the Committee on Private 
Members' Bills and Resolutions held 
during the Eighth Session

12.05} hrs

COMMITTEE ON ABSENCE OF 
MEMBERS

M i n u t e s

Shri Malchaad Dube (Farrukha-
bad) Sir, I beg to lay on the Table 
the Minutes of the Fifteenth and Six-
teenth sittings of the Committee on 
Absence of Members from the Sittings 
of the House held during the Eighth 
Session
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ttM t In .
MESSAGE FROM RAJYA SABHA

S w w t i r y :  Sir, I have to J'e p o rt the 
follow inf message received from the 
Secretary of Rajya Sabha: —

“I am directed to inform the 
Lok Sabha that the Rajya Sabha 
at its sitting held on Monday, the 
31st August, 1959. adopted the 
following motion m regard to tht 
Committee an Offices of Profit —

MOTION
That this House concurs in 

the recommendation of the Lok 
Sabha that a Joint Committee 
of the Houses to be called the 
Joint Committee on Offices of 
Profit be constituted for the 
purposes set out in the motion 
adopted by the Lok Sabha at its 
sitting held on the 3rd August. 
1959, and communicated to tbn 
House and resolves that this 
House do 30m in the said Joint 
Committee and proceed to elect 
in accordance with the system of 
proportional representation by 
means of the single transferable 
vote, five members from among 
themselves to serve on the said 
Joint Committee ’ ”

*2 I am further to inform th<* 
Lok Sabha that at the sitting of 
the Rajya Sabha held on 
Monday, the 7th September, 
1959, the Chairman declared the 
following Members of the Raj> » 
Sabha to be duly elected to the 
said Joint Committee* —
1. Dew an Cham an Lall
2 S in  T S Avmashilingam

GhetUar
3 Shn Amolakh Chand
4 Dr Raj Bahadur Gour
5. Shn Rajendra Pratap Smha ’

ltJtt* hr*.

LEAVE OF ABSENCE
Mr. Deputy-Speaker: The Commit-

tee on Absence of Members from the

sittings of Hie House in their Sixteenth 
Report have recommended that leave 
of absence may be granted to the 
following Members for the periods 
mentioned against each:

(1) Shri Keohavrao Marutirao 
Jedhe—3rd August to 1 1 th 
September. 1959 (Eighth Ses-
sion)

(2) Shn Aurobuido Ghoaal—Srd 
August to 24th August, 1959 
(Eighth Session).

(3) Shn Kamal Narayan Singh— 
3rd August to 1 1 th Septem-
ber, 1959 (Eighth Session)

(4> Shnmati Ila Palchoudhun— 
17th August to 11th Septem-
ber. 1959 (Eighth Session)

1 take it that the House agree* with 
the lecommendations of the Commit-
tee

Hon Members. Yes

Mr Deputy-Speaker. The Member- 
will be informed accordingly

Shri Harlsh Chandra Mathar (Pali) 
Will the leave be upto the 11th9 In 
this report, it it. upto the 11th’  But 
the s»ession has been extended till th» 
12th

Mr. Deputy-Speaker: It 1* the
teport which is agreed to So it 
would be upto the Uth

12.87 i  h rs

CORRECTION OF ANSWER TO 
STARRED QUESTION NO 1099

The Deputy Minister of Defence 
(Shri Raghnramaiah): Sir, during the 
course of supplementary arising from 
Starred Question No 1099, regarding 
an agreement signed by the Bharat 
Electronics Ltd with a foreign lirin 
for the manufacture of certain equip-
ment. on the 3rd September, 1959, 1 
had stated that, as far as my then 
knowledge went, this equipment had 
not been in use before in the Detence 
Services I have looked into the matter 
further and find that fee correct post*
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ton  it that thi« equipment has been 
in use in our Defence Sttivu.au j.wr 
some This slight modification
may, therefore, he made to my earliei
reply

18.48 hrs.
STATEMENT RE P AND T BOARD

the Minister of Transport and Com- 
(Dr. p. Subbarayan)* 

Sir, with your permission, I should 
like to make a brief statement on the 
constitution of the P k T  Board in 
pursuance of the assurance held out 
by my distinguished predecessor and 
colleague. Shri S K Patil As the 
House is aware, this question has 
been referred to fairly frequently in 
Its proceedings ever since my hon 
colleague, Shri Lai Bahadur Shastri, 
mentioned it m 1857 Since then, we 
have had the matter under very care 
ful consideration to which Shri S K 
P au l imparted his usual vigour, 
clarity and dynamism and I consider 
myself privileged to have been a par-
ticipant in the final stages of that con-
sideration on the very first day of mv 
assumption of office

The Government of India have felt 
both on financial and administrative 
grounds that the analogy with the 
Railway Board would not be quite 
appropriate for the P it T Board The 
P It T, , unlike the Railways, does not 
have a separate budget and the 
Railway Board pattern would not, 
therefore, lend itself fully to meet the 
requirements of the P & T A P & T 
Board has already been functioning, 
though in a much restricted form both 
in its constitution and powers The 
Government of India have, therefore, 
decided that a reconstitution and a 
very substantial enhancement of the 
powers at the present Board should be 
adequate to meet generally the needs 
of the -P & T Department

It hat, therefore, been decided to 
aacy s tttute tbe Board so as to consist 
of the Director-General, Posts and 
M ttn p h i as Chairman and six other 
members consisting of* Member, Fin-

ance, Member, Posts, Member, Admin-
istration, Member, Tele-communica-
tion Traffic, Maintenance and Opera-
tion, Member, Tele-communication, 
Planning, Development and Work-
shops , and Member, Banking and 
insurance Tbe Board will have a 
Secretary of the status of a Deputy 
Secretary of the Government of India 
The existing officers of the Directorate 
will be appointed ex-ofjicio appro-
priate members of the Board and the 
present Financial Adviser, Ministry of 
Finance (Communications) would bo 
the Member, Finance

The Board and the Director Gene-
ral, Posts and Telegraphs between 
themselves shall exercise all the 
powers of the Ministry of Communi-
cations in administrative matters with 
the approval, where necessary, of the 
Minister of Communications The 
Workshop Board will function as a 
nub-Board under the P & T Board In 
policy matters, the approval of the 
Minister of Communications will be 
obtained through the Secretary, Min-
istry of Communications In financial 
matters the Board will exercise ail 
the powers of the Ministry of Com-
munications under the arrangement of 
tntemai finance The Ministry of 
Finance have also agreed to confei on 
the Board such enhanced powers as 
may be needed In the event of 
difference of opinion between the 
Member, Finance, and the majority of 
the members of the Board and wheie 
the Member, Finance, requires that 
the matter be submitted to Govern-
ment, a reference shall be made to the 
Minister of Communications through 
the Secretary, Ministry of Communi-
cations In regard to matters cover-
ed by internal finance, the decision o f 
the Minister of Communications would 
be final But in regard to other mat-
ters, if the Financial Adviser so 
desires a reference would be made to 
the Minister of Finance

The Financial Adviser, Communica-
tions, will be relieved of the woftc 
relating to Ministries other thfn 
Transport and Communications t»  
enable him to devote himself ade-
quately to the new responsibilities
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fDr P. Subbtnqw .] 
that would devolve upon him He 
would also be competent to deal with 
the P Jt T matters on behalf of the 
other appropriate wings of the Fin-
ance Ministry Hie Ministry of Home 
Affairs have also agreed to confer on 
the Director-General, Posts and Tele-
graphs such powers as may be needed 
tor the efficient functioning ol the 
Board

Further details as to the enhanced 
powers that will be exercised by the 
Board, the procedure which would be 
followed and other consequential mat-
ters are actively under consideration 
As soon as that consideration is com 
plete and the matter is finalised, the 
Ministry of Communications will issue 
final orders reconstituting the Board 
on the lines I have mentioned I need 
hardly assure the House that every 
possible attempt would be made to 
bring the Board into being as early as 
possible I am hoping that probabh 
before, but in any case during the 
time, the next Session of Parliament 
meets, the Board shall have started to 
function

Shri Hem Barua (Gauhati) S11, 
the powers given to the representa-
tive of the Ministry of Finance on this 
Board arp fakely to over-weigh 
against the collective powers enjoyed 
by the Board itself, because where 
there is a difference between the 
representative of the Ministry of Fin-
ance and the rest of the members of 
the Board, the Representative of thr 
Ministry of Finance has the power 
against the wishes of the other mem-
bers of the Board, to bring the matter 
to the Finance Ministry Therefoie, 
this representative is put there as a 
check-post, and the powers given to 
the Board are all neutralised by the 
over-weighing powers that are given 
to the Member from the Finance 
Ministry

Dr. P. Snbbmrayan: As I have men-
tioned already, if the Financial 
Adviser differs from the majority of 
the Board, the matter would be refer-
red through the Secretary, Ministry of 
Communications, tp the Minister of

poration of India Limited

Communications and his order will be 
final; but if the Financial Adviser 
feels that it is not correct, he could 
refer the matter to the Minister of 
Finance

12.15 hi*
MOTION RE REPORT OF THE 
STATE TRADING CORPORATION OF 

INDIA LIMITED
Mr. Deputy-Speaker: We will now 

take up the next item. Shri Ram 
Knshan Gupta may move his motion.

Shri Ram Krishan Gupta (Mahen- 
dragarh) Sir, I beg to move

“That thib House takes note of 
the Second Annual Report of the 
State Trading Corporation of 
India Limited for the penod end-
ing the 30th June, 1958, laid on 
the Table of the House on the 
29th April 1959"

f r f t  *fr*r rrrl vx arr 
fV w  ?T3*T % ?rfiFT 'TT

 ̂ n m  t  fir **
3T5T %  ft 35TTCT

g f I TWt if
ft foysgfa *fr irrtt farcer %  fw tr 
n mm rfK  t t  f r o  frm  *mr | 1

ap*T TOT*|

“In the second year of ill 
existence, your Corporation has 
had to face heavy odds There 
was a world-wide decline in eco-
nomic activity, initiated by the 
recession in the United States”

Then it says
“The set-back in industrial acti-

vity, the decline in purchasing 
power and the deterioration in 
the terms of trade placed serious 
impedimenta in the way o i Ihe 
country’s effort to augment tfp trt 
earnings.*’

t t  inrnt | f t  fS ’ft 
fan rff % t *
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i!WT 'IlT'1'fuR l1'~T ~, q6 ~'1if
~. - -
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~T ~'Sfl if ~ ~ I ~'il
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~ ~, ~ m< ~P1li ~,
at ~ ;;IT WT ~t.'t13 if 1!rn <m ;y-{
1>11 m< ~<tr ~ ftq1t ~T--

''Tne Commerce Department
should take over the administra-
tion of the Transport Department
10 some extent."

Qif ~ ~ ~T 'R'iT ~ I

lRT~A ~ f'" ~iiw ~ ~lr(4ij<ill
ezrFf ~ :qrf~ m< 19m an: ~ ~
;;r~1 ?t ~ ~'ffi"q"ft~ ~ft 'fiT

'fiTlf f'lllIT \5fffiT ~, qQ: 'fiTlf~ ~c
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~T I

mfun: if iT mite ~ om if ~~
~~~"llj~~~lfQ
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Go; ~T, ~~~, Z t.X13 if-~ ~
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~ ~, ~ ;:r a-T 'Il~ <tiT ~

g-m ~ :q'h: , .

Mr. Chairman: The hon. Member
has been given 20 minutes. It is only
a two-hour discussion and I do not
know how much time the hon. Minis-
ter will take. I have already got the
names of five Members and everyone
should be given some chance. The
hon. Member should confine himself
to important points and conclude his
speech. Five minutes have passed
since I rang the first bell.

The Minister of Oommerce ('SJlri
Kanungo): I will take not less than
half an hour .

..n"U'fPl~: ;;fm4'~w·~,
~ "ffil l1?::, ~ ~ q"( ~ fcr<m:
m'llT~~~~"~~

-_..._------_ .. - ---_ ..
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the Second Annual Report of tike
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[Mr. Chairman]
State Trading Corporation of India 
Lamited for the period ending the 
30th June, 1958, laid on the Table 
of the House on the 29th April, 
1959,”
Shri V. P. Nayar (Quilon): I should 

have liked to spaak a little later but 
it would appear that Members who 
have given their names are not in 
their seats. However, having regard 
to the trend of some questions asked 
in this House on previous occasions, 
as also the stand taken by some of the 
hon. Members here, I would like to 
anticipate certain points which tliey 
will make during the debate and would 
also like to lesson the burden of my 
hon. friend, Shri Kanungo, in giving 
replies to them.

We, the members of the Commu-
nist Party, are proud that tlie idea of 
having a State Trading Corporation 
was first suggested in this House by 
us. It was on a resolution by comrade 
A. K. Gopalcm that the point was dis-
cussed in this House. I know there 
was a committee before that, but I 
am referring to this House.

Shri Shree Narayan Das (Dar- 
bhanga); Tliis has been under discus-
sion since 1950.

Shri V, P. Nayar: True. There was 
a committee also, I know.

But, at that time, many of the 
Members who spoke were against the 
resolution. It was not long after that 
resolution that the Government came 
forward with the proposal to set up 
a State Trading Corporation, and when 
oncx> they set up this corporation 
attacks were launched on that from 
almost every quarter. Political part-
ies have, now. been formed with the 
object of defeating State trading. I 
find my hon. friend, Shri Ranga, is not 
here. His Swatantra party, in its 21 
pledges, has this to say:

“The party is opposed to State 
entering the field of trade and dis-
turbing the procedure of distribu-
tion and introducing official
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management with all its bottle-
necks, expense and wastefulness.”

This is the criticism that has been 
launched against the State Trading 
Corporation. Sir, I am not very happy 
of all that has happened in the State 
Trading Corporation—I am very criti-
cal of that also—but my complaint is 
not on the State Trading Corporation 
as such, but it is on the Government. 
The policies of Government in respect 
of the State Trading Corporation, I 
must say, are extremely halting. The 
hon. Member who spoke before me, 
said that he was glad that the volume 
of business of the State Trading Cor-
poration had increased. I too am glad. 
But I am very sorry that Government 
have not found it possible to increase 
the business turn-over of the State 
Trading Corporation, minus the 
cement deal, at least to the extent of 
Rs. 100 crores by now. I do not know 
what steps they have taken for help-
ing the State Trading Corporation for 
this.

I do not for a moment understand 
why in pursuing the policy of State 
trading, Government have left cer-
tain vitally important materials to the 
private trade to import and distribute. 
There is again the other point thut 
even in respect of the items imported 
by the State Trading Corporaticm, 
Government have no machinery
whereby to ensure that it is properly 
distributed. Let us take the case of 
soda ash which the State Trading Cor-
poration imports. In respect of that, 
the distribution and handling
throughout the country has been given 
to three firms. Imperial Chemical 
Industries, Tatas and the Alkali Cor-
poration. What do they do? It is
extremely difficult for anybody to get 
even the imported soda ash thanks to 
the wonderful distributing agencies 
which have been entrusted with 'his 
work by the Government.

Then again, take the question of 
newsprint. We know that in the case 
of newsprint, the State Trading fcor- 
poration has successfully negotiated 
the import of newsprint from U.S.S.R. 
The private trade, especially the pre.̂ ss

T -
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tycoons, do not buy from the Soviet 
Union. I was surprised to hear that 
the Government is allowing the import 
of newsprint from Sweden at a rate 
which it is important to note. I find 
that while from the Soviet Union, 
newsprint has been imported by the 
State Trading Corporation at around 
£86 per ton, the Swedish newsprint 
costs the country about £61 per ton, a 
difference of £5  per ton. We also 
know that importing things into the 
country w the means for the private 
business people to practise grave 
crimes on our economy. .For example, 
the other day, the hon. Finance Min-
ister laid on the Table a statement 
showing the details of cases in which 
the Foreign Exchange Regulations 
have been violated. And whom do we 
find? We find one Shri Goenka and 
his wife implicated thrice for viola-
tion of Foreign Exchange Regulations. 
And I say they are doing it because 
there is a possibility of retaining pri-
vate accounts with Swiss banks or 
with other banks for these people and 
so they go on importing newsprint, 
which the State Trading Corporation 
is able to do at a price of £56 per 
ton. at the fantastic rate of £61 per 
tqn. Why could not the State Trad-
ing Corporation be asked to import 
the entire newsprint requirements of 
this country? Why is it not passible 
for thr Government to have a mono-
poly on the import of vital raw mate-
rials like chemicals, dye-stuffs and 
non-ferrous metals?

Sir. you know very well that in the 
field of non-ferrous metals, two or 
three firms control the entire distribu-
tion through a system of their agents 
Government have nothing to do with 
it and 1 am told that the metal prices 
are anywhere between 100 to 150 per 
rent, more than the imported prices. 
Can’t we have a monopoly on these 
vitally required raw materials? It is 
a similar ease in the matter of dyr- 
stuffs, where the price varies from 300 
to 400 per cent We know our 
requirements of dye-stuffs; we know 
our* requirements of non-ferrous 
•totals; we know our requirements of 
chemical*. Why is It that firms like, 
for example, Imperial Chemicals, are
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given a monopoly or near monopoly 
in the import of chemicals? Is it not 
possible tor the State Trading Cor-
poration to get the vat dye and aneline 
dye and ensure fair distribution? The 
State Trading Corporation has already 
proved beyond doubt that it is pos-
sible for them to get all these raw 
materials at cheaper rates than would 
be possible for the private trade to 
get. Still, the Government have not 
taken a bold decision and they have 
not reposed that much of confidence 
on the State Trading Corporation in 
order to entrust it with the monopoly 
on the import of these materials.

Take, the question of exports. Here 
I want to discuss only certain broad 
points. What do we find in the matter 
of exports? I know as a matter of 
fact that the pepper prices in Kerala 
had some sort of stability because of 
a big purchase made by the U.S.S-R. 
What is the position now? U.S.SR. 
has withdrawn from the market com-
pletely. Why? Because, their eco-
nomy cannot adjust itself to purchas-
ing articles in which there is fantastic 
speculation. I remember those days 
when the price of pepper stood at 
Rs. 5,000 per candy. Today, it is 
Rs. 500. Nobody seems to be bothered ' 
about it. although the entire economy 
of that State depends upon the price 
of pepper.

Take, the case of cashew-nuts. Is it 
not possible for the State Trading 
Corporation to have a monopoly in the 
matter of cashew exports? After all, 
it is only a matter of Rs. 10 crores or 
15 crores. The economy of that State 
is very much linked up with the 
export price of cashew-nuts. Every 
day. you find forward deals. Ameri-
can offers come for December-Januaiy 
supplies. And the result is that the 
grower does not get anything.

Take, again, the question of oils. 
India is claimed to be one of the b ig -. 
gcst producers of vegetable oils. Has . 
it been possible for tbe Government to 
find out a suitable market? Oil has 
been left to the tender mercies of a, 
big business house. I do not find here 
Shri Kilachand who represents the
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famous firm of Devchand Kilachand, 
probably the biggest oil business firm 
in this country. He could have given 
the figures. But I find that the State 
Trading Corporation has not been able 
to undertake the work of finding out 
a suitable market even in the matter 
of an article over which we have a 
monopoly.

Then, take the case of the export 
of manganese over which, I think, my 
hon. friend, Shri Vidya Charan 
Shukla, is very much interested. What 
is the position of manganese? Shri 
Ram Krishan Gupta said that there 
was a reduction in the matter of 
53cport of manganese. Whose fault is 
it? I remember, long before the 
American recession set in, there were 
forebodings and I warned the Finance 
Minister in this House that the Ame-
rican recession is likely to affect the 
Indian industry. But he said “nothing 
doing” . Now, they have to agree that 
the American recession has not mere-
ly affected us but has affected us very 
seriously.

What is the position? We all know 
that recently steel production in the 
world has been cut down to 30 to 40 
per cent. We are in a very precarious 
position in respect of manganese 
because we do not produce the world’s 
best manganese. Our production is 
confined to the lower grades of 
manganese while the Soviet Union, 
which is the biggest producer of 
manganese, can, for example, offer 
manganese ore of 50 per cent. We 
cannot do it and the Soviet Union, if 
it chooses, can literally throw us out 
of the world market for manganese. 
Is it not possible for the Government 
to negotiate an agreement with the 
Soviet Union whereby areas for the 
sale of manganese can be demarcated?

I know that the steel mills in the 
United States and in other capitalist 
countries have recently opened their 
mines in Brazil and in West Africa. 
We are helpless in this. Owing to the 
bad practices of the private trade in 
respect of the export of manganese, 
lN»cause when the miners enter into

a contract for 30-32 or 40-42, they df> 
not honour that contract—because of ^
such practices, it has become neces- ]
sary for the steel millers to have their '
own mines and naturally we suffer.

1 know that much criticism will be 
levelled against the State Trading 
Corporation for th? handling of the 
manganese trade. I have heard that 
these manganese exporters have built 
up all their contacts by several years 
of business and because the State 
Trading Corporation has taken it over 
they suffer in pursuing their busines.'i 
and all that. All that should be dis- '
missed because they plead for certain 
interests whom they want to secretly 
represent. It may not be open to this 
House or elsewhere. So, it is like that.
But it does not mean that every act  ̂ y
of the State Trading Corporation has 
to be supported. Not at all. There 
are certain aspects of the State Trad-
ing Corporation to which, if time per-
mits, I shall come later.

Take again the case of income-tax.
Is there any one firm in this 
country. . . .  ^

C K*
Mr. Chairman: I would like to give 

him some idea of the time. He has 
taken ten minutes already. I will give 
him another nine minutes. He must 
finish within that time.

Shri V. P. Nayar: I was referring 
to income-tax. I say that in this * „
country, nobody can say that there is t
any honest tax-payer in business ***
except the State Trading Corporation. ''
Tell me one instance of a firm which ,
has paid the tax due or which has not 
tried either to evade the tax or to 
avoid the tax. Is there one firm?
Wha,t is the amount which the State 
Trading Corporation pays? That' 
alone should be a justification for 
giving more and more business to the 
State Trading Corjwration because 
even if they want to avoid or evade 
the tax, they cannot do it. It is a 
Government organisation and so there 
will be no tax evasion.

It is a very important matter also 
because the volume of foreign trade
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is so gigantic that tax is a verj' 
essential part of it. It will be tax on 
a volume o f Rs. 1,300 crores. That is 
why I said that I am very unhappy 
that the State Trading Corporation 
has been able to have only a total 
turn-over of only Rs. 28 or Rs. 29 
crores when they could have made a 
turn-over of Rs. 10.0 icrore by this time 
if Government had the vision. Apart 
from the fact that vital raw material 
is imported into this country on pri-
vate account and sold at fantastic 
prices to the serious detriment of the 
industries depending upon them and 
apart also from the fact that our raw 
materials are being exported at rock 
bottom prices, this Government is sit-
ting almost in an idle fashion and is 
not encouraging the State Trading 
Corporation to do more and more 
business. This is my complaint against 
the Government.

We find criticism of the State Trad-
ing Corporation. It is inevitable that 
an organisation will have criticism. I
do not hold a brief for the State Trad-
ing Corporation but I would like the 
State Trading Corporation to function 
in such a way that it is beyond criti-
cism. I have a little knowledge of 
the malpractices of the manganese 
miners or the other exporters. I know 
that even the State Trading Corpora-
tion, despite the very laudable objects 
for which it is set up, favours some 
people in the matter of distribution 
and export quotas. I do not want to 
give the figures but I know that this 
has happened and I am sure the hon. 
Minister will not repudiate that. But 
more than that I am astonished by the 
manner in which Government tried to 
place some of their tried officers in 
key jobs. There are three divisional 
managers and all the three happen to 
be retired officers. This is a new 
organisation where a dynamic 
approach is r^uired, where energy 
may have to be canalised in the day 
to day working. And we find that 
retired people are preferred not mere-
ly from the Commerce Ministry but 
even from the Union Public Service 
Commission also!

There is one gentleman who is -he 
hon. Minister’s name sake but I know 
that he is not in any way related to 
him. I know that. Why is it neces-
sary that we have to take recourse to 
such officers? Surprisingly, I found 
that one or two of the directors are 
connected with some private business 
houses. If the hon. Minister wants, I 
would like to give it openly in the 
House, but if he does not want it here, 
I can give details to him. One or two 
of them are directly in league with 
business houses. I can give their 
names and their connections also.

That apart, the State Trading Cor-
poration today employs, I am told, 
round about 600 or 700 people. Is 
that correct, Shri Kanungo? They ar» 
being watched by this House and 
rightly so. There are complaints. 1 
have said that I am not in support of 
all the action taken b y . . . .

Mr. Chairman: The hon. Member's
time is up.

Shri V. P. Nayar:
minutes more, Sir.

Just a few

This is an organisation which is con-
trolled by Government. The whole 
capital has been invested by Govern-
ment. Cent, per cent, it is Govern-
ment’s money. What is the position 
of the staff there? Are they being 
treated as the staff o f the Government 
or are they being treated as the staff 
of a company? I imderstand that the 
Class III and Class IV employees or 
Class II employees of the State Trad-
ing Corporation—none of them—get 
Government accommodation in Delhi. 
How can they live? You must either 
say that this is an organisation of the 
Government, in which case the 
employees should get all the benefits; 
or you must say that Government has 
nothing to do with it except paying 
the money. This is a very anomalous 
and a very ridiculous position. When 
the entire investment has been made 
by the Government, the staff is left to 
the mercy of the landlords of Delhi. 
1 do not know the' service conditions. 
I do not find a single line or mention 
about the service conditions in either
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at these reports and I an not happy 
about it also But I understand that 
there are many staff problems which, 
on a later occasion, we may take up 
with the hon Minister himself. Things 
like that must be avoided and must 
necessarily be avoided

Mr. Chairman: Tht hon Membet \n 
time is up.

Shri V P. Nayar: Once again, Sir 
because you have rung the bell 
again. I urge upon the hon Ministei 
to be more firm in his policy and in 
his attitude towards the State Trading 
Corporation and see that the private 
interests in this country do not do 
anything to sabotage the organise' 
lion Both in the import and export 
of important material Government 
should see that the State Trading 
-Corporation gets a monopoly We 
can, if we plan property, bv the end 
of th< Third Plan monopolise the 
entire foreign tradt of this country I 
want the Government to do it because 
half m the private sector in respect 
of ont material and another half with 
the State Trading Corporation is not 
good It is not advisable also

Therefore 1 would once again le- 
quest the hon Minister to take a 
bolder step to face the criticism and 
ensure that the State Trading Cor-
poration is put on a proper footing 
with the object of doing at least 
business for a turnover of Rs 100 
crores in this year and to take steps 
whereby at least by the middle of tht 
Third Five-Year Plan the State Trad-
ing Corporation can monopolise the 
entire foreign trade of our country

Mr Chainuu: I propose that no 
hon Member should take more than 
fifteen minutes in any case. I shall 
ring the belj three minutes from time.

8hri Ranga (Tenali)-Mr Chairman. 
Sir, I start with the point with which

hon fnend has closed his remarks 
just now. He wants the State Trading

India Limited

Corporation to achieve monopoly in 
our export and import trade. I aa  
opposed to that. I want competi-
tion to exist 1 am not In favour 
of the abolition of the State Trading 
Corporation that has come into exis-
tence But, I would like the State 
Trading Corporation to Justify its 
existence not merely by showing to 
us that it is making such and such 
profits, but also by standing the com-
petition of private trade and In that 
way demonstrating unto our people 
that it is capable of serving our con-
sumers and also the industrial deve-
lopment of our country, by competing 
>n an efficient manner with similar 
enterprises, in our export and import 
trade

IS hrs.

Recently, thert has been a start in 
entrusting to the State Trading Cor-
poration trading m foodgrains also 
There have been varvmg comments on 
it

Shri Kannngo: I ma> mention that 
State Trading Corporation has nothing 
to do with trading m foodgrains

Shri Ranga. I am ver> glad that 
he said it On»> burden less for the 
State Trading Corporation Possibly, 
they would be thinking of creating 
another one with a similar front, but 
in a different name I would like to 
warn the Government through this 
Mmi&trv that so far as 1 and those 
behind me in the country are con-
cerned we are opposed to any such 
attempt We consider that any such 
attempt is likely to be disastrous to 
national interests and also to agricul-
tural interests. I find that not 
enough explanation has been provided 
to us in regard to this difference. Thf 
cost of cement imported during the 
year was Rs 2,24,00,000 and odd, 
the time, it came to be sold, it achiev-
ed a price of Rs 3,53,23,000 and odd 
In between, the Government had paid 
Ra 47 lakhs toward* Import duty. 
Rs 44 lakhs for freight, clearing
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charges, Rs. 9 lakhs, and sales tax 
Rs. 6 lakhs. There was a huge profit 
made by the State Trading Corpora-
tion. 1 would like to know whether 
the State Trading Corporation has 
"been constituted into a kind of Private 
company limited to make profits at 
the cost of the consumers, and also at 
the cost of producers. Was it not a 
fact that quite a number of producers 
of cement in our country have been 
complaining of their inability to sell 
their own cement because of the poli-
cies of the Government in imposing 
heavy excise duty as well as «-ales tax 
and other things7 In what way can 
the StaU Trading Corporation help 
thp consume! s if it were to persist in 
its own policy of making such huge 
profit*, of this kind’

From year to year several charges 
seem to be increasing 1 do not know 
what is the leason The Corporation 
has not vouchsafed any explanation 
Take, for instance, page—they have 
not given the page number—here is 
th< trading account for the year 30th 
June 1958 On purchases amounting 
to Ks 8 crores. they spent Rs. 20 
lakhs on freight charges Next year, 
on purchases amounting to Rs 22 cro- 
res, freight charges havi come to 
be Rs 1 crore and 3 lakhs Is that 
propoi tionate0 If not. why not’  We 
h a vi another point Clearing, handling 
and other charges: on Rs 8 crores, it
was Rs. 89 lakhs m the previous year 
This year, it comes to Rs 65 lakhs 
on much larger purchases How has 
it come down7 It is a welcome thing 
Why had it gone up7 Customs duty* 
for that, of course, we cannot blame 
the State Trading Corporation It 
is worth nothing that while they paid 
Rs 20 lakhs in the previous year, this 
year, this comes to Rs 1 crore and 
53 lakh? If you go on raising these 
things in this way, is it m the inter-
ests of the consumers? Or is it in-
tended to give—a kind of disguised 
protection by way of compensation 
tor their inability to sell their stocks 
in our own country to the manufac-
turer.

Shri Kanaago: How can customs 
duty work for that purpose?

Shri Ranga: Unfortunately, my
hon. friend does not happen to be the 
Finance Minister.

Shri Kannngo: It is beyond my 
comprehension

S': ‘ langa: Then, I come to th.
working of the Corporation It is said 
that they wcr<> in touch with 300 or 
400 reputed firms In spite of this, 
they have not been able to give any 
satisfaction to them What is hap-
pening i<-- this There has been any 
amount of favouritism and discrimina-
tion between one anothei I have my-
self been r< sponsible for making that 
complaint here repeatedly, that those 
who do not own mine* themselves 
directly, but who have been dealing 
in exports or imports have been fav-
oured in prcferencc to those who 
own mines, take all the risk, invest 
their funds, employ labour and all 
the rest of it If these people wish to 
have the privilege of exporting it to 
other countries, they have to come 
to the gate-keeper here or the toll- 
keeper and *he toll-keeper levies hi' 
own toll, either political toll or any 
other toll that he may think of H»ey 
make these distinctions They have 
shown these discriminations They 
have invented the new stunt of busi-
ness peoples co-operatives. mine- 
owners co-operatives Why develop a 
kind of combination so that some of 
those people who are not themselves 
directh interested in mining, could 
also becomt members of the co-ope-
ratives. take in their train a large 
number of small miners and then 
begin to exploit them’’ If my friend’s 
facts at o different, he is welcome to 
take the House into confidence. I 
would like him to assure the House 
that there is no favouritism shown to 
those people hailing from Calcutta and 
Bombay, who have got big funds at 
then disposal, who have so little to 
do with actual ore mining.

Next, this complaint has been made 
by my hon. friend. Shn V. P. Nayar.
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Here, in this organisation itself, is 
everything all right? He may say; is 
everything all right in any other 
office. That may be so. TMs is a new 
office. Therefore, it must be easier 
for them to save the office from red 
tape. This office suffers as much from 
red tape as other offices, if not more. 
There is over-redundancy of staff, if 
my information is cprrect, and within 
the staff also, there is plenty of poli-
tics. There is no reservation given at 
all to recruit people regionally. Es-
pecially, it is very important in the 
case of the State Trading CoTpOfation 
that it should have on its staff officers 
as well as others, people haiEng from 
different parts of the country, who 
could be expected to help the State 
Trading Corporation with their local 
knowledge, with their local reactions 
and feelings. Unfortunately, nOf 
enough consideration seems to have 
been given to that aspect of the 
matter.

Lastly, I would like to warn the 
Government that this Corporation has 
had to deal with about 500 business 
firms and manufacturing concerns and 
still it has not been able to give satis-
faction to these people, even to the 
minimum possible degree. How would 
it be possible, I would like the 
House to consider, if any other Cor-
poration or a similar Corporation is to 
be brought into existence in order to 
develop State-trading in foodgrains, to 
give satisfaction? That corporation 
will have to deal with not 300 busi-
ness concerns, not 3,000, not 300,000, 
but tens of lakhs of traders and busi-
ness people who, today," are" dealing in 
foodgrains. Would that be possible at 
all? Therefore, let us not be too hasty 
in our proposals for going ahead with 
not only this Corporafion, but with 
other corporations also. Secondly, the 
time has come when my hon. friend 
should be good enough to himself 
appoint a committee to go into the 
working of this Corporation. Let them 
make their own choice, but it would
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best, I think, to have some non-officialf 
also including those who have had 
deal with them in doing this 'busiiieas, 
those also to include the bigger sector 
as well as t ^  smaller sector, those 
hailing from the big cities and export 
centres as well as the production cen~ 
tres. Let them go into the working 
of this Corporation.

Shrimati Renuka Ray (Malda): 
May I interrupt for a minute and 
suggest that some inspection into the 
private sector might be done first, be-
cause that hag gone on for a long 
time? The State Trading Corporation 
is new and it must be given a little , 
time.

Shri Ranga: If inspection is to be- 
made into the other one, I have no 
objection at all. I do not know wKen 
my hon. friend the lady Member dBs- 
covered that she was more interested 
in examining the doings of private 
trade than myself. I do not know 
whether she was a Member of the 
Select Committee on the Companies 
(Amendment) Bill. I was there. We 
were all keen on controlling and re-
gulating private industry, private 
trade and companies and all these 
things, in such a way that the public 
interest would be safeguarded. We 
are now concerned with this Corpora-
tion. It has been fimctioning for some 
years now, and there have been many 
complaints, and I do not think it 
would be derogatory to the prestige 
of the Government to appoint a com-
mittee to go into the working of this 
Corporation so that they would be able 
to satisfy themselves that everything 
is all right. If everything is not all 
right, it should be open to that com-
mittee to make relevant and useful 
suggestions for its better working and 
more efficient functioning.

Shri Vidya Charan Shukla (Baloda 
Bazar): There has been large-scale
criticism of the STC’s activities, and 
though some of it has "come out be-
cause of the novelty of the experi-
ment here, most of the criticism i.5 
justified.
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In our present-day needs and aspira-
tions, a State trading corporation 
aught be necessary, and it is parti-
cularly advantageous to have it to deal 
with the Communist coimtries which 
M v e  got such State trading organisa-
tions for foreign trade.

As far as the STC’s dealings with 
liie Iron Curtain countries are con-
cerned, there has not been much to 
say either to condemn or to commend, 
but their operations in the home mar-
ket and particularly with countries 
wiich have got the free trade system 
hdve been quite bad, and most of the 
criticism that has been levelled has 
fcen levelled against their deals with 
irtich countries.

It has been pointed out on various 
occasions that they have been indulg-
ing in imwholesome and short-sighted 
policies with an eye on quick profits 
without caring whether or not their 
activities were beneficial to the coun- 
ti’y or its people. The STC itself has 
been indulging in business malprac-
tices and coercion. But before I give 
examples of their coercive tactics and 
malpractices, I would like to clarify 
what Shri V. P. Nayar said about me. 
I  am not personally connected with 
aiiy manganese export trade or ariy- 
tifeing like that.

Shri V. P. Nayar: I never said so.

Shri Vidya Charan Shukla: My  
only connection with or inter^t in 
mining trade is that I come from an 
area which Ig particularljr important 
as far* as manganese production is con- 
cetTied.

Shri V. P. Nayar: May I interrupt
tbie hon. Mertiber and say that I never 
siM  that he was iii any way connect- 

I  said, having regard to certain 
qs&estions he put I thought he was in-
terested in manganese. I kndw he is 
not connected with any mining inter-
est

Shri Vidya Charan Shukla: Let us 
»G w  examine the performance of the

STC as far as the manganese trade 
is concerned.

To begin with, the performance has 
been very bad. There were various 
excuses advanced sayifig that they 
had probably no experience, the ests- 
blished exporters did not co-operate 
with them, that there was a recession 
in the world market etc., but the fact 
stands out that in 1955-56, that is be- 
fbre the Corporation came iftto being, 
16 lakh tons of manganese ore were 
shipped. Frorri 16 lakh tons, the ex-
ports have steadily declined to about 
9 lakhs tons in 1958-59, and this is the 
result of the STC’s continued effort 
to increase manganese export. Even 
here, theiy always find fault with 
everybody else including their parent 
Ministry, but they do not see any 
fault of their own,

I w ill give the House a few in-
stances of coercion and the malprac-
tices in which they have been indulg-
ing. Presumably at the instance of 
the Commerce and Industry Ministry, 
instructions were issued by the Rail-
way Board that new lease and i*e- 
newal of railway siding plots should 
be made only in favour of such mine- 
owners to whom quota slips were is-
sued by the STC. or those who held 
movement quota from the Controller 
of Imports and Exports. The small 
mineowners who did not fall under 
these two categories would not be al-
lowed any plots. Plots already in pos-
session of such mineowners Would 
have to be surrendered as soon as the 
traffic stacked in sitch plots was re-
moved. Now, did the management 6f  
thei STC and the Railway administi^- 
tion ever realise that there is a great 
number of small mineowners who ^fe 
neither exporters of manganese ore 
nor do they tvant to cartalise their ^ -  
ports through the STC? These mine- 
owhers generally sell their ore to pri-
vate exporters or to nafTonal con-
sumers. No manganese Ore is gene- 
rplly sold unless it is offered f.o.r. rail-
way siding, altd if these smSll itsiise- 
owners are deprived of their railway  
sidings according to the instructions
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[Shn Vidya Chftnut Shukla] 
issued by the Railway Board, than 
these people will be forced either to 
sell to the STC or to canalize their 
export of their products through the 
STC. And this is the indirect coer-
cion tbit ham been recocted to on tuch 
auneownerc who are not selling their 
ore to the STC.

If any exporter has any foreign con-
tact for sale of manganese ore over 
and above his own Quota, then the 
STC offers him wagon space and the 
export licence granted to the STC for 
same money which is designated by 
them as service charge. Any expor-
ter willing to buy STC’s export per-
mit and wagon space can pay some 
money and export his material in the 
name of STC. When the Corporation 
itself indulges in''such malpractices, 
bow can we condemn those people 
who sell their export permits or do 
not utilise their wagon space properly* 
Just because the STC does it, it does 
not become justifiable The mecha-
nism of trading pattern in this coun-
try hinges on transport, and if such 
transport becomes a matter of sale and 
purchase by the STC, it is nothing but 
ar undignified picture of civil servants' 
cap tallsm

In spile ol this, the STC is failing 
miserably in manganese export trade. 
Out ot a total export of 8.6S lakh tons 
during the eleven months ending May, 
195®, the Corporation was not able to 
sell more than 1.9 lakh tons including 
the export canalized through the STC 
by private exporters. On the other 
hand, private exporters not only ex-
hausted their entire quota, but cana-
lised substantially additional quanti-
ties through fhe STC. Moreover, while 
the private exporters were able to 
enter into forward business for deli-
very up to 1881, the Corporation, in 
*P*te of its best efforts, failed to con-
clude any forward deal with any ot 
the foreign buyers.

® *i V. p. Nayar. Fluctuating 
prie*a? 'Whose fault’

Shri Vidya Charan sm u »: As if
not satisfied with this debacle up to1 
date, the Managing Director of STC 
recently threatened the private ex-
porters in Bombay that he had re-
quested all the important buyers m 
Europe not to purchase any ore from 
the private exporters, but only from 
the corporation He is also reported 
to have asked all the quota-holders to 
surrender their quotas to the corpora-
tion, so that it alone could handle the 
trade in future. He is further report-
ed to have threatened that he would 
try to isolate the private trade by 
dealing directly with the mineownen 
m cane they did not agree to his re-
quest

The STC should be stopped from 
monkeying around like this with our 
fifth best foreign exchange earner 
They have never been able to give any 
good account of themselves, and I do 
not know, by doing all this thing, 
what they are going to do with the 
manganese export trade *

Now, let us examine the STC’s acti-
vities in iron ore exports They have 
done quite well in this. Here also, 
they have shown a mad craze for 
quick profits at any cost Practically, 
all the small mineowners in Bihar and 
Orissa who were running their mine* 
very well before the SIC monopolised 
the iron ore export have now almost 
been crushed to death by STC’s di< 
criminatory purchase policy

As an example, take the case of the 
twenty small mineowners of Siagh- 
bhum district of Bihar. These twenty 
mineowners sold slightly over S lakhs 
of tons of iron ore before the STC 
took over the entire effort of iron ore, 
but in 1957-58, the despatches ot 
theae mineowners tell down to 1,14,228 
tona only, that ia, Ky 42 per cent 
Most of these mines have now dosed, 
down in Bihar and in Orissa, throw-
ing thousands of persons out of 
employment, the fall in production 
has been mom than offset by Hk*
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forogn-owrved iron mine* . which 
anjojrad the un mixed p a tn u fe  at the 
SIC ; hot these mines cannot take the 
unemployed labourers, because these 
mine* are all highly mechanised

Shn V P Nayar was making the 
point that the STC should take over 
such and such export of such and 
Mxch material and all that, probably 
under the impression that such taking 
over will benefit the country and the 
average person or the consumer m the 
country But it he analyses the past 
performance of the STC he will see 
that whenever the STC has taken 
over any trade, either import or 
export, they have done nothing by 
themelves; they have just appointed 
the biggest companies in that trade 
or in those commodities, which were 
mostly foreign companies, as their 
agents, they have taken some sort ~>t 
commission or service charge from 
them, which has not come out of the 
profits of those companies but which 
has indirectly been recovered from 
the consumers,

9hri V P Nayar: Like Tatas

Sfevi Vtdya Charaa Shokla and
it is the small Indian merchants or 
traders who have been put to further 
disadvantage by the STC patronising 
these big people rather than trying to 
serve or support the small traders

I o n  understand the STC taking 
over all aorta of business, but our 
criterion is that the maximum number 
at people in the trade or the maxi-
mum number of consumers of the 
particular commodity should be bene-
fited. It should not be the case that 
only these three or four big people 
are benefitted by the STC’s activities

Regarding iron ore, X shall present-
ly show how they have been absolute-
ly indifferent to the national interests 
in the export of iron ore also. Now, 
th* STC is exporting iron ore of 6S 
per cent Fe content, whereas before 
the 8 XC took over the export of iron 

fera* ore containing even 60 per 
• • t f t  content at ferrous content
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was exported Now, the STC, in 
order to make quick profits, is con-
centrating entirel) on the high grade 
iron ore; and this type of selLei ire 
buying m turn encourages selective 
mining, and this selective mining, 
according to the unanimous opinion of 
experts, ig absoultely ruinous to any 
country's mineral resources, howso-
ever rich they ma\ be But the STC 
has not been bothering about it

If you anal\ se their mineral 
exports, you will see they have only 
exported the best and the highest 
grade of minerals, without caring to 
tack with it the lower grade or 
medium grade of minerals as was 
being done by the private trade 
before the STC tame, in, STC as the 
national body should have taken care 
to see that along with high grade ore 
they also export low grade ores 
which they have not done

The claims about the earnings of the 
STC have to be balanced against its 
operational efficiency Answenn'g a 
question m the Rajya Sabha. the 
Deputy Minister of Commerce and 
Industry gave the figures of business 
undertaken by the STC, but replied 
that the amount of expenditure incur-
red by the STC had not yet been 
Anally assessed Now, a private 
undertaking would have gone to the 
wall, if the cost side had not been kept 
track of, to judge the operational 
efficiency But thene people have just 
been doing their business without 
even knowing what they are spending, 
and what it is costing them

Shri V. P. Nayar: Because they
have no eye on tax evasion

Sturt Vldya Charaa Shokla: If I had
time, 1 could show that even accord-
ing to the last year’s balance-sheet 
and this year's bidance-sheet, they 
have not earned as much profit m  
they should have; that is, the normal 
profit which would have come in, it 
any other expert and more efficient 
body was doing this; the STC could 
have got much more income, but they 
haw lost lakhs of rupees became tT
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[Shri Vidya Charan Shukla]
liieir inefficiency, and so they 
paid much less taxes.

have

The Deputy Minister of Conunerce 
Industry (Shri Satish Chandra):

What was the question, and what was 
the answer? I could not follow.

Shri Vidya Charan Shukla; I shall 
paid much less taxes.

Mr. Chairman: The hon. Member 
should try to conclude now.

Shri Satish Chandra: The hon.
Member said that I had given some 
answer.

Shri Vidya Charan Shukla: I was
referring to the reply given by the 
hon. Deputy Minister in the last 
siession in the Rajya Sabha. I shall 
give the particulars later on, because 
I do not have much time here.

Shri V. P. Nayar: The hon. Member 
does not have any. That is what the 
chairman says.

Shri Vidya Charan Shukla: The
STC has been so greedy; it has taken 
up the trade only in such insignificant 
items or ordinary items as lemongrass 
oil. I do not understand in what 
public interest it was that the STC 
should take over the export of lemon- 
grass oil. There are various concerns 
and various companies which as a 
result of their hard labour have built 
wp the export trade, but one fine 
morning they receive a letter from 
the STC that the STC had decided to 
take over the export of lemongrass 
oil themselves.

Mr. Chairman: The
should conclude now.

hon. Member

Shri Vidya Charan Shukla: May I
request that I may be given two more 
minutes.

Mr. Chairman: I have already told 
the hon. Member that I shall not be 
able to give him say more time, 
b€!cause there are otlier Members also 
who have to get some chance.

Shri Vidya Charan Shukla: I am
one of the si>onsors of this niotion, 
and I shall be grateful if you would 
give me two or three minutes more.

I wanted to make a special point 
about the business associates of the 
STC. It seems that anjbody can 
become the associate of the STC by 
pleasing it. I want to emphasise here 
that the Minister and the Ministry 
must lay down criteria and basis on 
which the business associates of the 
STC will be selected. I realise that 
there must be some flexibility in this 
matter, but there must be some 
fundamental basis or some qualifica-
tions must be prescribed for ttie 
associates of the STC. Similarly, in 
regard to the items of export or the 
commodities that they trade in, they 
must indicate or they must lay down 
the criteria or JĴ e basis on which 
they will take up the conMnodities for 
trading in the STC.

I shall conclude by saying that the 
hon. Minister must re-examine the 
scoi>e and sphere of activity of the 
STC and make it a really useful body 
for the country rather than let it 
remain a terrorising body, as it is 
today, so far as the private trade in 
the country is concerned.

STt ( = t K R ^ )  :
?r»ft 5zmR %

tqr ^ ^ fen- f
?fT ^  'd'l^ ^ ^  ^ ?T  MN IT

^
^  ftp ^ ^ ^  t  f w

^ sErrrrc ftFPT ^
^ I  ’  ^ ^

I  ^ ^  ^
I

^ fqHId
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• nm r |  1 $ w  fcr % inw r 
•TWIT ^  fW  3  $  #  «ft? 3WRT 

ftw n , ftsfT I
^  «rf  * w w r t  w* #  fts ft gf 
t  1 fa *  VTW^V $ fo  5*  
tn *  tar ^  *  far* 5 3  ^Pranfr
tfWtfinr tit *rtf tar % 1 s s *

v tsw f f  ft? s*wt 5 3  fttaft
ajpr 3»rowr T|*ftT fataft ^srr
yvnftv ^  f w t  *nf s j h it t

9RTIST % 5WJWT ^RRTT ^ W?TT f  I

«IN»& t  WTC% ITOT ^  ft: 
inft m ^for w tm  ^  * *sr «rc 

f iR IT  JHffc HfTOT f%* TT&fa WTRTT #
fra p  *r f s  w r a r  *t t
w k  ftras# ** tit *rtwr w  *qr?r
«m r$ H Tt?fr$ ssrsTiT»Fr  *rn# fi?

s t t t  f a f o r  t x ^ t  =5TfiRrr ^  f t :  
sft *̂ft w  ^  ftres# s r r  tit srtwr 
3*trt ^wrr firr f  ^ r  5*  intir nfr 
?wh# | «ftr 5»PFt **nrr^?flRTT 
f  I W *  3ft nPTOT 5R% Sflft §f t  *ftr 
dfa ft: «nft ?*n* $J**TT tit H *%t ft: 
*fw sfoorfV vta f  tm  tit h itft 
**w *ctrt nt S «f?^t ^ ft?
^ ^ sm T rfin P T T r ^ W ^ l^ rr ftr  

?ft 9iTVR VT $ I ?IT-
w k  w f  w  w ni #  «rft ^  *>?
m  ^  wnc qT 1 $  t  ft? ^  ir t  ^ 

w t f¥ w r  ^M?r ^  1 
^  sf̂ r f  ft? t o
■ ito t  f(r IHfr m  w  t t k ^  
*?rtr< f$nnr ^ firar Km, 
j p m o f t T ^ t  f t  

% fir fJpnr tit w m r  f f  ^
« t  Wf « t  w «w t m pr 

0  W*m %  ( w  ^  1 «%  f^ r
V  <sft ^  u n  ^
230 LSD—6.

India Limited 
irrfr j j v  m  #  iftt  * 8  «rc ftrc

jrfr«(k  TCjpsitonsT w i
#  Tivfihf ®rmr finnr /
^  ^  w r ŝrarr t  ftp *fpwt f& tit 
wiv-ffr ^  ^jpr <rag| ^  f w r

j it  ̂  *ft  IT w t  «i?fr iftr 
*r? 3  u w  ^  ^5 fc*nr ft^ t 
w rfi^ gw  w H f r trew
^ V* «iufw t t  ^  srem  ̂ift ^w r ^  

f t  ̂  s r ^  toN e ̂  «nrr %ftsr 
^ frr>prt qr <wr %fk ? r ^
% p r f?nnr tii ^ iv n r tit t 
w p h t ^ im  3tr^ t , sn?rar $
*rtr f̂T'*ft ^nRgi 5 ft» ^ tw r sirnr 
inm ^ an t $  1 3ftsr f t  
vrir aw ^  «|?r ^l€t <j3ft % 
wt&  t  ?ft ^rt % q?iT sr?»t ^ ft: ^  
«iw  ^  ^  s s  vw  pp t̂t ^ » V  1 1

xm  g»r w  rrayta aqrnr fvm  %
^ P T T  grt ^  TcTT m i  f t ?

5^ f̂ nnr *ft *r? | ft: <rnncr «fk
f̂ nrfcT vt «r^f«n ft^ fr ^ mpt #  ^  %

an «^?lt i  ift* V|5T % ^
^  «<t><fl | «fYr ^ r ̂ r  % f̂ xr #  
vt^tt arr̂ fR 1 h w  ft ?rr*r ^1 %

■sft vpt ^ 1
<w *wz w  ŝr #  %m  f iv iq T  
^  tit l̂?r j t  ^t fiTU^ «Ff 
t  f r  ^  VS ftWT ^ *H!5r 51ft ^  t  I
* ft v*  ^ r  % m w  ftwfer ^  
dt &  Jif ^  « ^ t  ^  ft: ^  w
gT *W <HWW fa fa  f t̂ T 1 3*jf%8iy
% f«T vwrft «Ft farftr v t ^R t |  

ftrgw% f t w ^ v p f f t R i T t ^ f * ^ !  
ft? ^  *r % «RWT I  « 
1® W ^ p f W T  VtKW w TW ilJFW lA i 
«w w r«n :t 1 n r ssnsiftwf ^t ft«w  
<r «i<f f  1
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wt  fWtt ̂  *t %

|  lit <rar*»Nr fa iftt "Wf wrp: 

V«rhi  qf <ft, frr*  vr  Sr 

f*wfjr fipm to t ̂  fw ̂af ̂ fr 
%■ «ot*pt •rto' srfsrcrcr % <Tft*n»r 

5 »if* antft $ <%■ ̂   I. *w $ tfft

*£ $ 1 ’pr 'fraft % fSrafa «pt vrsr w 

isr f̂aftw 

Grafa sft fr &fr tfhc ftM

% IRT ̂T?nWT 3TT T?T £, 3j7, *m ift* 

*§ vr *tt* fifoft 5ft*ft % 3m *  *

ÎTg fa TFT ?T*mr ’sfrift *T vrar s*r 

f̂ pr % 5T*r »t str 1 *nr dwu+ *ft 

«mK *rrfôofTo«ft % «mr t 

TF-ft

% 5m ̂ | ̂   r̂mt  tt

r̂ncr ftrrr 11 w  ft ̂tr srft *Ftf 

'fcrarr snff  *f?r f«i<%ft <fk jt?t

Shri Buneshwar Tantia  (Stkar) 
The entire raw jute export is through 
the State Trading Corporation,  not 
through private channels

«ft TO«  aft *JJTTOT ̂  **TRT t

3fnSt ahr * «nm 5 1 ^ ^  ̂  

 ̂*mWK   ̂5ft 

# j£t BUST  $ fa fa*T 5T&%

% srct «tt %t h t «rtc srâ r  «rtr

vr# ?rtt%  <T*ft «Pt srerct WRt t| «fhc 

firan fa ̂frsn ir? $tar $ fa aft 

% ^mrv $, wrct  $, *f

3sfa**rr%<nwTsr̂t i<ft4 n̂puT 

If fa «v ffcrr <r # frmrvr wtft 

afRT *nffn 1

i& nfar i?t irm nHtftr ̂ R*rt n 

wt?Rt gq wro fern ft? re Phpt # Prâr 

>»♦ vrft ̂ rrw M t f 1A P R  ftrd«ft
I  FpTT'CT V*TR I  4

Mia Limited

w fwwr | v»%r «tr# %w ̂ nw ̂r 

T®ff  wjftwwfl w Apr  *PTC 

T̂ffTT I %ftwr *rflr ̂ fSnnr 
ift  t  % vw fsn̂ nr ?fr

fa «rarc «ri»TT wf% 4m vrf % 
3<nftarr qtfipr «fk Ik ̂

fN̂nr «(*t *rvs ar<Rrr  mft̂r ?ft tot 

«frc T̂TarrW 1

?ft 4 R w wrr ■«tîdi | ̂  srcr ̂  

n̂nr % vnr vr ̂ qpn % wtrt fir̂ nr 

xtt* ̂ r spr ?nrr «rro trtr Prq% 
wtrk f*ft Prn»r %   ̂$ 1  ?«■

srnr *rtr w  tN-w ̂  irarf̂r «nrrar»

?«r% ?TT»T ft ST«T A IT?  tft

*K??rr T̂̂T $ % q7̂ R f̂t‘ qjfr 5- 

5ftf?T   ̂  ̂Tf̂TT 1 
3fW rTT l*HT 5̂t f̂TT qnm 

ft ff̂'TT ̂ far WiVli ̂ t 5TsTTtKT ̂tcTT T| 

ijtr  97vrff ̂srr̂ ̂ jtrtt ̂  %Pr 

T̂vhrn t̂ 5tpt ŝt ft<rr 

^  5̂t cr? ftfiRr ifk ’rftnr ̂prr 1

f̂?nj *m far?* t ft?  vt

?T»T ?ftf?r WTTTfr T̂f?tr %ftK

r̂ tpt % fsrq[ vtf ?rf*rhr «nr nîir4 

VRrf̂r >TTHt ’snf̂ 3ft fr m ̂ ̂rcr̂r 

W  re  T̂Rft ̂   wiftwwft 

 ̂  g?TT̂ Ft »R «TVR >(5t ?ftf?T TT Vtf

r̂r «nrr *t qii ̂ ̂rîiT$ ft? ftrcr  ^

 ̂  q  ^pv t T*ft 5WR TT

5 f̂w w  ̂  *nn̂r arw 1 ftwft ̂ir 

w ̂   ôtjt *rtrr ̂t «ft ̂

 ̂ «rr Pf *ns?re vt aft ̂*rm ft*n ̂  

«rarr̂ n *wtt iftr vt

iotst ̂ Ytt 1 Jff itv | f% t̂tptt ̂ 

*̂»rr5 >? %ftn ̂aftqfcmt v  *f *ng 

Wcfttre ̂'JRT̂nrwTqjT̂jnft̂rf t 

trVFIT aft «FR V̂flft | *5  % f??r %

ftn? *R?ft | wtr v»k htvtt rm ̂  

mm ?m fw  ̂̂  vt  qf̂rriir 

?r yn far ytvtfqwft tftr ̂ wrwft Tt
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fnttr,  ̂ wmr

1 «ft  fafor ̂ ru 'thru p 

ftp htvtc ̂  in*n?T fwfa smrnr vt 

mf  if ̂r, *1 fatft ?aftqfir ?rr $*rtt 
mr i# $rcr * *r rt 1  *t<r 4 
IT? fat** VTHr ^rr gr fa stft % 

«rra-*re yrvrr «̂tr  m sftfa 
«mnf «Vt s?r *fpt % faq *̂nc

VTTftRT JTT H ?TT fiptf*r *rr

aft ̂tsft % snr  «r rzjH w 1
ertft  sh fcsrr A f 1

f*T̂t *FT $ ̂   T̂?TT ̂l̂TT

£fa **Tf fa %fj *T̂ % HH’fhr *RFTT %

w t *r *rr;yT frrrr t farr̂r ̂  srm̂r 

| fap *TS SRTTRFSR  ?rW t| *rr? 

?n:*re ?tt* w# *̂Rsrat  fa tr?

^ ̂ wpft | 1 arnm ?*m *n̂nr̂ 
*T*tfHt 11 %* *nrfi*5R % w  % 
fa*ft *re«r w *t£ stsfw •nft t 1 'ft 
r̂r ̂ fa i*fr «re**rr pft ̂Tfgti 
 ̂ v   ̂ vr vtt mvfhr

»r?5Fqr *rr 3*r *pt vtf *rmhr »rh 

stst grrfa?r fa*rr ant enfa 3*fat w 
faro % Ttsprtf %*vfir arnrorct  i 

Tht %ftn 5ft f*r  tn̂Rrr % m*r 
*&Tirvn

*t %h faf«KT m  *fH?r w   f ŵ t

TO S <rf*̂p frR* wtr STT?t? ̂RTT VI 

sttwt TfOTwt ̂TRft x̂ft *ftr afr 
 ̂ *nft fsnft «n& «mft £ * far *t 
$̂ sm«TRft7f«fr) ^FTT r̂̂  - 
f̂T $ «ftr j9 ̂sftqflnd  5*fft?r 

VT qfr«TT*T I fa sit 'Tfi55Rf ̂T5T VT «FT*T
,jrt*tt arraT | &tm xft 

wtn?T <mft Tftft ̂ 1 snw frfn;
, ̂  !srT̂ f F̂r frtft ̂ fip# HT5 ̂ sr? 
^r TOT ft OTfa gswt   ̂  »PT 

»ftw ftr̂f fa «wfw n 

wK%r *f>̂y ft ̂  ̂ 1 fft ̂rrfwFT

India limited 

| fa  wn vi& $ fa w »nr vr 

?TFfRrr fa% ?ft «mwt 
«n|f WT 1̂% ffar vs *FÎ ^

 ̂fa*r % apTsrr ■rrf̂r fftr fa»r* 

fasr >qfa«prct vt ̂n̂nfKTT ffh ft # 
n̂fr fsS 3th  mfa fât srcs 
ŝt tRTB̂etr »pt *T3nw * ̂ A v̂r 
t̂̂tt jj fa <rrir f?r *r̂«r ̂ *tvt* 

jnîff ̂t fir̂T  <pr̂r̂sm5Nr?T 
 ̂  *& | I frSR*  afr 'TSfWMT «FT 

#5ftff5R f̂sfT Tt TO -3?R- rrrft ?rRt»rr 
<??r  :ft Rzpsr fâir fc ̂ rrr zvr h 

ifr jr̂o Sto *fto ̂T afTO =̂T r?T I *1? 
n̂7 fiPPRTT ̂tlT t 1 4 *ftr 3JTKT * 
V? HH-fra rr̂ft *T?T̂T %
r̂r THzm f fa f*r¥t *?w  anr 

?WcTT t I

<pp g?  fim yt 

f̂fr̂ m r̂̂ nrtTFt tfâ r̂ T̂ R 

apt ̂ T̂rftjfT wrr̂ # I SfPFi mft f̂T*%- 

?nft fl̂w qrr | wtfa  ̂«flr 
»r̂ tt sitt  arpn  ̂1 *mr ?r§
«RPP5T ̂ TT t 3T> ?w VRZ& I fa

wvtn T O (̂\ I >

5* srsft % wrn 4 faiN* ̂»rr fa

«ftr ®tr r̂r i
Shri Achar (Manalore):  Mr
Chairman, Sir, I think this Corpora-
tion has been doing well and I con-
gratulate it on the work it has done. 
No doubt, compared with the private 
agencies and the private  merchants 
who have been doing export business, 
probably, the Corporation is not able 
to do much and to compete with them 
as we would expect

The Chagla Commission Report Vim 
certain recommendations in regard to 
the working of such corporations and 
I am glad to note that at least  one 
recommendation of that Commission 
has been given effect to and one non' 
official member has been appointed 
recently as the Chairman at this cor-
poration.



Shri V. r . Nwrcr: Your neigMbeiur 
•Iso.

fUut Adwr: Y e? it is so; I am
happy about it. Why should I not?

Sktl V. P. Nays*: All of us are

Shii A d iu : I am very glad to note 
it, I submit he is an efficient person 
who has considerable experience 
coming from an area whore there is 
considerable production of a very 
valuable cash crop, a gentleman who 
was Chief Minuter of a State for some 
time and then Home Minister also in 
my State of Mysore; and he has been 
appointed as the Chairman I wish, 
more such people are added After 
all, officials are good in their own 
capacity, in their own field But, so 
far as business is concerned, it u  a 
different type of work For that pur-
pose I wish very much that more 
persons who have some experience of 
business and who are interested in the 
welfare of the country are associated 
with the Corporation Then, 1 am 
sure, this Corporation will do much 
better than what it is doing now It 
is not many years since it was started 
It is doing very well and I congratu-
late it for the work it is doing

Shn Ranga spoke about competition 
I submit that I do want competition, 
but it should be fair competition 
What is happening to the foreign 
trade’  It is in the hands of a few 
individuals and they make undue 
profits and very huge profits Dial is 
to be put an end to in the interests 
o f the country Those profits should 
not be allowed to go into the hands 
ot a few individuals.

Am n my experience of things in 
my constituency I can say that tMs 
foreign trade was in the hands ot a 
few foreign merchants like Party fc 
C o, Pierce Lasiie & Co, and people 
l i e  ttact. though it has changed 
hands to some extent, it is still in 
their hands.

I wffl give one example, that of 
«uhe«M rat What 1s fhe condition <$.

u , mm B tpott *  m  m u* i m
Tmdkng Corporation. of 

tndta limited
4 »  produttw* of csahanr n pO  Vftat 
is the condition of fchose persons w£o 
do some processing In the factory tad 
the merchants who deal in that? Ifcs
latest models of motor-cars are with 
those people.......

Shri y . P. Nayar: Air-conditioned
bungalows.

Shri Achar: The Chairman has 
given me only 6 or 7 minutes Sir, 
may I know how many minutes more 
I have got*

Shri V. P. Nayar: I am tally sup-
porting you.

Shri Achar: It is true, but the time 
allowed to me is very little.

I am only pointing out this aspect 
when they consider this question of 
competition—I agree with Shri Ranga 
that there must be competition—it 
must be fair competition

I referred to one example of 
cashew-nut The producers are even 
half-starved But look at the position 
of the owners of these factories and 
those who export it They have got 
the latest models of cars; they are 
in a very high position What is it 
due to’  Is it not because they are 
making huge profits0 I do not deny 
that there must be competition Our 
corporations are new institutions 
They must be able to compete Prom 
that point of view, we must also con-
sider associating more business people 
and not officials with the Corporation

I may be missing the main point 
which I wanted to urge I am very 
much interested in the west coast la 
paragraph 9, the Report itself refers 
to the shipment of ores The market 
for Indian ores in European countries 
is also being developed and extended. 
Earlier, the Report says:

• “Mineral ores constitute the
core ot your company's business
in the field of exports.”
That is paragraph S. In paragraph 

9, it says:
"The maxfeet tor Indian ores In

Kuropean countries is M ag
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developed and extended Sales to 
Guchotlavftkia, Poland, Yuff»Ur 
vp  and Hungary have been 
ftepped up while exports to Italy 
hare been maintained "
Two minutes, Sir, and I will finish.

1  was speaking about the possibility 
of bulk shipment of ores from the 
west coast, to West European coun- 
teriea What I want to emphasise is 
this. There is a vast field for export 
of iron ore to the West European 
countries From that point of view 
the development of ports in the 
llangalore-Karwar area is necessary 
The railway lines should also be 
developed. In the interests of the 
Corporation they should develop com-
munications there.

During last May I found huge heaps 
at iron ore near the port there 1 
felted a question the other day and 
the hon Mnlster answered by 
ttying that it was a seasonal work. 
In fact, it was a huge hill of Iron 
there We can understand what 
amount of inconvenience that it is 
going to cause From that point of 
view, I would request the Communi-
cations Ministry to develop the porta 
in that area and also to have railway 
line so that this trade from the west 
coast may be improved and develop* 
ed. This is essential from the point 
of view of the Corporation also

Another point in connection with 
die roads is this There are a number 
of nvers and there are small bridges 
an these roads Because there are 
very heavy nuns in the western ghats, 
These bridges are not able to stand 
the weight of the heavy trucks It 
may involve only some small expen-
diture We are spending so much But 
these roads are not improved I would 
request the Ministry and also the STC 
to take this matter up seriously with 
the Transport Ministry and see that 
the roads and ports are improved

Shri iim sihw w  Tantta: Sometime 
before, I was alao of the same view 
*• the other bon Members who

thought that the State Trading Cor-
poration is a hindrance in our export 
trade and that it would lesson our 
export trade and foreign exchange to 
some extent 1  am not in manganese 
trade or iron ore trade, but I was told 
that our export trade in these had 
gone down because the STC had 
entered into this trade and so the 
STC was not competent to ship them 
and they had to pay a heavy demur-
rage I was listening to all these 
things in the House and I read in the 
papers also about them

Last year or early this year, the 
export of raw jute was considered and 
after due consideration the export 
trade was given to the STC I was 
one at those who thought that the 
export of jute was a technical thing. 
There were many grades and the STC, 
as a newcomer would not be able to 
handle that properly I was thinking 
that we would lose our name in the 
foreign markets and probably our 
quality would not be equal to that of 
Pakistan jute But now I have no 
hesitation in saying that the STC has 
done more than what we thought in 
regard to the export of jute Now, 
the export of raw jute is handled by 
the STC and no private shipper can 
export it It seems we have till now 
shipped raw jute worth Bs. 3 crores. 
Hie STC had its own inspectors to 
verify the quality and we hear that 
it is as good as Pakistan's jute It 
seems that there are greater demands 
from all those countries which 
received our jute We exported about 
a lakh of bales to the communist 
countries and about 50,000 bales to 
the continental countries The trade 
negotiations with the communist 
countries were conducted by the STC 
which those with the continental 
countries, by the private traders. 
Comparing the prices the STC got for 
this, it seems that it got Rs 7 less per 
bale from the communist countries 
than the continental countries. Hie 
STC might have lost something in 
the iron ore export or the manganese 
ere export I do not know about it 
But m regard to jute, I can say this 
that by entering this, they bav* got
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more money than what they should 
have got The report says that the 
STC made a profit of Rs 2-38 crores '
I am not happy over that because it 
has only a capital of Rs 1 crores. It 
seems to be profiteering It is not 
desirable

Shri Satish Chandra. But what 
about the volume ot business’

Shri Bameshwar Tantia: I think 
the profit should be restricted Other-
wise, this is a capitalist view 
(interruptions ) Some hon. Members 
have said that the whole trade should 
go to the STC I do not agree It is 
very difficult India is a big country 
and there are many importers and 
exporters If the whole of it i** 
entrusted to the STC it will do more 
barm than good.

Mr. Chairman: Now, 1 shall call 
the hon Minister We shall positive-
ly conclude this debate at 2 30 The 
hon Mover also wants two or 
three minutes to reply So, I would 
request the hon Minister to finish 
before 2 30 leaving two—or three 
minutes for the reply

ghrl Kannngo: Sir, my hon friend 
opposite cla ms the credit for the 
birth of the STC for himself and his 
associates My task has been lingten- 
ed I am grateful to him and other 
hon Members of this House as well

I have rather an awkward task m 
replying to this debate If I niay be 
permitted to draw rather a wide 
analogy, today the discussion may be 
considered to be a meeting of the 
shareholders. After all the President 
of India is the only shareholder of 
this company In other words, it 
means that the Members of this 
House and the other House are the 
shareholders of this company and the 
shareholders, in their wisdom or 
otherwise, according to Shri Shukl*. 
have appointed directors who, accor-
ding to the l* e  or dislike of the hon. 

Members, are duds or very capable

men Here I would firmly deny the 
charges which have been anonymous-
ly made by my friend Shn V P. 
Nayar about the business associations 
of the directors of the STC, their 
association with private firms I 
strongly deny them with all the 
strength that I have

Shri V P Nayar: Shall I give you 
the name?

Shri K&nungo. I shall be glad if he 
does

Mr Chairman Not here It can be 
done privately

Shri Kannngo The gentlemen con-
cerned are not m this House If he 
does give the names, I >#111 give him 
a suitable reply But I can say strai 
ghtaway that the board of directors, 
as constituted, has no relation and 
possibly cannot have any relation, 
with any private trading company or 
other private interests at all

Shri V. P. Nayar: I accept the 
challenge

Shri Kannngo: I am sorry that this 
statement has been made m this 
House

I shall take the last point first—that 
is, Shn Tantia’s horror at a company 
with Rs 2 crores of capital, making 
a profit of two and odd crores of 
rupees It is not such a dangerous 
factor at all After all it is a trading 
organisation, it is not a manufacturing 
organisation This trading orgamsa 
tion, though barely two years old, has 
been able to justify itself by trading 
profitably and producing profits for 
the share-holders of the company 
There have been two distinct trends 
in the short debate in this House 
One view has been that the operations 
of the State Trading Corporation 
should be expanded to the whole 
gamut of the external and intern _ 
trade of all commodities. I wouW 
submit, Sir, that when ft*  
the State Trading Corporation 

upon by this House it
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done with tb« distinct understanding 
that the Corporation shall not nip*
plauu tiadts but will supplement trade, 
because conditions have changed in 
such a way that aggressive salesman-
ship and forward looking efforts have 
.got to be taken up in developing new 
areas and new commodities til trade 
This House approved that the func-
tion of the State Trading Corporation 
should be that of a company, like 
many other companies, and it should 
in its operations associate itself with 
the existing trade channels That is 
exactly what it has been doing, in. 
spite of what my hon friend Shn 
Shukla says of the oppressions, mal-
practices and other factors

14 hr*.

Sir, all 1 can claim on behfclf of the 
State Trading Corporation in regard 
to its trading on import side is that 
it has been able to provide scarce raw 
materials at a price which is con-
stant Without this agency, the pnee 
fluctuations in earlier years were 
rather violent It is well known, 
when there is a large gap between 
demand and supply there is bound to 
be fluctuations in prices and other 
malpractices as well The State Trad, 
ing Corporation can very amply take 
the credit that it has provided a chan-
nel by which scarce raw materials for 
running our industries are available at 
constant prices

Shn Nayar’s criticism was that the 
distributing agency should be more 
widespread or, in the alternative, as 
the other hon Member from that side 
suggested, the entire distribution 
should bp handled by the State Trad-
ing Corporation right from the import 
to the consumer As a matter of fact, 
most of the items are controlled by 
the Government In fact, the State 
Trading Corporation and the distribu. 
tors it appoints are merely controlled 
stockists, and allotments are made by 
the Government through its Develop-
ment Wing The margins of profit are 
all settled. The State Trading Cor-
poration has bean entrusted with the

work because they will adhere to the 
principles and to the procedures which 
this Government has provided for, and 
in choosing their distributors, I might 
submit, they have chosen such agen-
cies where the control of the distri-
bution can be observed and efficiency 
can be assured

An hon. Member: How9

Shri Kanunfo; Efficiency is assured 
in the sense that today the commodi-
ties which arc sold are sold at fixed 
prices and there is no fluctuation of 
prices That is one sure proof that 
the distribution organisation has 
worked wtll As far as chemicals are 
concerned, a group of distributors who 
were in the trade before have been 
clubbed together into organisations and 
other corporate bodies, and they have 
been appointed as distributors of the 
State Trading Corporation

The fundamental fact which has 
been kept in view by the State Trad-
ing Corporation, according to direc-
tions given to it by this House, is that 
they will use the existing trade chan-
nels to the best of their capacity I 
would submit, Sir, that they have 
maintained it very efficiently I would 
also say today that but for this opera-
tion by the Government through the 
agencv of the State Trading Corpora-
tion the fluctuations in prices and 
other malpractices would have been 
too many

Regarding cement, I would submit 
that this State Trading Corporation u 
merely an agency, and that agency has 
been chosen bv Government because 
the Tariff Commission m its report 
had suggested that this agency can 
be used and it should be used. The 
prices of cement, as far as manufac-
turers are concerned, are controlled 
by Government according to the ad. 
vice of the Tariff Board The distri-
bution at the final end is controlled 
by the State Governments. *n*e func-
tion of the State Trading Corporation 
is to see that rationality is observed 
in the distribution of the material that
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is available and that the prices as 
Skr u  stockists are concerned are kept 
ubder control.

I do not understand the implication 
at the suggestion of Shri ftam Krishan 
Gupta that the entire profits amount, 
ing to more than Rs. 35 crores could 
have been pocketed by the State Trad-
ing Corporation. The State Trading 
Corporation could not conceivably do 
it until they enter into the last rung 
in the retail trade and, as I said, ac-
cording to the directions of this House 
they cannot go into the retail trade or 
the whole line of it. I think, within 
the limitations, they have done a good 
job of it. In fact, the prices have 
been kept constant and supplies have 
heen adequate, and the State Trading 
Corporation can take credit to a cer. 
tain extent that they have been able 
to develop certain export markets 
which normally would not have been 
possible otherwise.

BM  V. P. Nayar: If so much credit 
is taken, there is no scope for debit.

gfcri Kannngo: It is hon Members 
*yho have provided the credit, barring 
one.

Start Bam Krishan Gupta: A portion 
oi the profit should be given to the 
consumers.

Shri Kanonga: There again, as my 
hon. friend Shri Gupta says, as far as 
the State Trading Corporation is con. 
cerned, Government have got to give 
the directions where the prices, as I 
said, are decided or settled by the 
Government on the advice of the 
Tariff Commission. I need not go 
into the logic of it—at other times 
when the Tariff Commission Report 
will be debated Shri Gupta can debate 
that point as well—but considering the 
fact that there are manufacturing 
establishments the prices of whose 
goods are settled with such wide dis> 
parity as Rs. 50 to Rs. 85, if there 
was no centralised agency for pooling 
the sales and having a pool price there 
would have been a sort of unrestricted 
"rate war” going on in this country 
The low_cost units would try to sell 
at a lower price a larger turnover and

strain the limited transport capacity 
that is available. Therefore, the 
policy is not that at the State Trading 
Corporation, the policy is that of the 
Government, and within that limited 
policy the State Trading Corporation 
has done, I suppose, a good job of it.

The question of having or charging 
a lower price for cement is perhaps 
valid, but one thing has got to be 
taken into consideration, and that is, 
the STC is taking risks, and it took 
serious risks when it was directed 
by the Government to import cement 
at very high prices to meet the needs 
of the country. If its calculations had 
gone wrong, then it would have been 
saddled with losses. Therefore, It i* 
not merely a profit which the STC is 
earning. When it earns any 'profit it 
also takes the risk of covering the 
losses in the past Or in the future.

Shti Ram Krishan Gupta mentioned 
about the showrooms and other things. 
But they are not the function of the 
STC The function of the STC ih 
developing new markets tor new com-
modities is just beginning In fact, 
this is the first year when it has been 
able to make a provision of Rs. 15 
lakhs for development purposes It 
never had it before Considering the 
conditions of world trade as they are, 
and the keen competition and the ex-
perience of traders in other countries 
I believe that with a little patience 
the STC will justify the trust which 
the House has placed in it At least, 
personally, to my mind, this Rs. 15 
lakhs is just nothing in the form of 
development of trade contacts, be-
cause, after all, to rurt any worth-
while branch office will cost normally 
more than Rs 15 lakhs, and up till 
today, the STC has not got a single 
branch office outside India though It 
does such a large amount Of business

Suggestions have been made that 
various commodities could be taken 
up so that trade in those commodities 
ran be developed. That is exactly 
what the STC hopes to do. But re. 
garding the broad suggestion that ft*
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entire foreign trade as alio the inter- 
aril trftde should be taken over by the 
STC, I would subirnt that however 
4ager the board at directors of the 
STC might be, it depends upon the 
direction which it receives from this 
House through the Government I 
would also submit that today, the STC 
bring what it is, even if it is given 
that responsibility it will be too much 
for it to chew

Reference has been made to the dis-
tribution of non-ferrous metals and 
other commodities As I said, these 
«re merely agency functions In fact, 
the STC would have been happier if 
it were not saddled with this ]ob, be. 
cause the returns on this work are 
very low indeed The STC is being 
used by the Government as an agency 
and the actual distribution is done, 
Ubder the orders of the Government, 
to Actual users of these scarce commo-
dities

Sbfl V. P. Na^a*: They sell it m the 
black market at 300 or 400 per cent

Shri Kuumgo: There are always 
black sheep But all I want to sub-
mit is that the amount of malpractice 
has been reduced to the minimum 
During the stage between the import 
and the distribution to the allottees 
who are decided by the Government, 
the STC takes full responsibility and 

, I can assure the House that there are 
no malpractices in spite of Shri Vidya 
Charan Shukla’s allegations

Shri Vldya C hina Shnkla: Do
they not sell export licences9 What 
is canalisation7 (Interruption)

Mr. Chairman: Order, order

Shri Kanimgo: I am in possession 
of tiie House I am coming to the 
points which the hon Member has 
rawed I would next take up the 
points which have been made by my 
esteemed friend Shri Ranga who is not 
here now Shri Ranga used rather 
strong words when he said that the 
STC Indulges in favouritism and dlscri. 
mination The material on which he

based these charges is this, namely, 
the purchase policy of the STC, as fair 
as metal ores are concerned, is, ac-
cording to him, discriminatory How*
In the public notices which have been 
issued since 1957 onwards, the Gov-
ernment directed the STC to use the 
fullest capacity of the shippers who 
were in the trade for 100 years. To. 
day, the STC is trying to do it and the 
development within the last two and 
a half years has been that it has 
stablised Us procurement policy to 
such an extent that it is today able 
to offer the small man the benefits 
which are available to richer asso-
ciates

My friend from Bellary Just now 
mentioned about a co-operative 
society—

Shri Achar: Mangalore
Shri Kanango: Which receives the 

same privileges and the same terms 
as any other associate of the STC. 
The fket is, this If larger producers 
who have experience in this Mne, such 
as larger mine-owners who have got 
capacities, get larger orders, it Is 
simply because they can offer than As 
far as the difficulties of the Bihor and 
Onssa mine.owners are concerned, I 
may say one thing I am supposed to 
know something of it because I come 
from that part of the country It is 
the misfortune of the mine-owners of 
Bihar and Onssa that there are more 
efficient mine-owners and shippers 
elsewhere in the country than happen 
to be in that region

Shri Vidya Charan SMkla Only 
one shipper

Shri Ksnnngo: From the whole of 
the southern region—BeUary-Hospet 
region—the STC gets more attractive 
offers, and but for the direction oil 
the Government and the limitation of 
transport, an ordinary profit motive 
would induce any trading organisation 
to concentrate more on the Bellary- 
Hospet region than anywhere else It 
is only because the STC is handling it 
that it is able to cushion to a certain 
extent the high cost in the matter o f
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availability of iron ore for export 
.shipment. The other factor must also 
be remembered. Our internal capa-
city for consuming iron ore has been 
entirely based' upon the availability 
of iron ore in that region. Moreover, 
when the steel-making capacity in this

* country grows, to that extent, the 
availability of iron ore for export from 
that particular region—Bihar and 
Orissa—will be limited. There is 
nothing to be sorry about it, because 
the off-take will be assured irrespec-
tive of the fluctuations of the export 
market

Shri Vidya Charan Shukla: 30 mine 
owners have closed their mines there. 
Whatever may be done later on, for 
the time being, they have closed down 
the mines.

Shri Kanongo: The closing down of 
mines is not a new factor. My exper-
ience for 30 years in the Central Pro-
vinces and Bihar has been that mines 
are closed and opened for many other 
reasons. It is not due to the opera-
tion of the STC. The STC has today 
embarked on a policy of distributing 
its patronage on an acreage-basis in 
the Bihar.Orissa area. Any business-
man will buy in the cheapest market 
and confine his purchases to near 
about railway lines, and not go to 
mines which are situated in unecono-
mic areas. The STC has done the 
utmost it can do. It has distributed 
its patronage on an acreage-basis. 
Shri Shukla’s charges of coercion and 
he used some stronger word ‘mal-
practice’—are not justified. It is easy 
to say all that. The Railway Board, 
naturally, is the authority to decide 
which party is to be allotted which 
area. Knowing as they do that to-
day STC are the sole shippers of iron 
ore, I think they are perfectly justified 
in preferring those parties who have 
contracts with the STC.

Shri Vidya Charaa Shukla: I am 
talking of manganese ore and not 
Iron ore.

India IAmited

Shri Kanasgo As far as manganSe 
°*e is concerned, STC has got only 90 
P r̂ cent, of the quota; the other 50 
P r̂ cent is open to everybody. The 
“Uotment of space is the responsibi- 
“ V  of the railways. Naturally it has 
*^t to be allotted to such'parties who 
c^n make the maximum use of it and 
n t̂ hold the plots to ransom for other 
Parties. The judge of the situation is 
“ Ve railway authority. If the railway 
“ 'tthority have taken the decision that 
r'ose who have foreign contracts and* 
s  vC will have preference, I think they 
“*e justified in the sense that they 
^ v e  got the larger turnover___

'S&ef Ytcfya. dSarsa S&atU: tVa(
necessarily.

^hri Kanungo: It does not rule of 
kt others will not have a chance.

khri Vidya Chanui Shukla: It has
^led out. It has been mentioned in 

Railway District Commercial 
“ Hperintendent’s reply to the M. P. 
^neral Development Corporation.

tar. Chairman: Order, order. The 
M\nister is not yielding.

*Shri Kanungo: I am prepared to 
*Pjeak on behalf of the Transport 
“ Inistry that they use their best 
}u!dgment to give it to such people 
w\o can make the maximum use of 

plots allotted to them. As far as 
“ fe STC is concerned, we have never 
®Pproached them to give us any pre-
sen ce . The railway today treats the 
®"C on a par with any other trading 
orfeanisation in the country.

*3hr4 Vidya Char an Shukla: That is 
not correct.

Vfr. Chairman: I do not approve of 
j*Hs sort of running commentary. This 
“  not correct. If the hon. Minister 
y^lds, the hon. Member can get up. 
Otherwise, this sort at running com- 
“ Sntary while the Minister is giving 

reply Is not allowed.



be eradicated as soon as possible. I
also believe the success which has been
attained and the encomiums given to
the STC in today's discussion will en-
courage them to run their affairs more
efficiently and to get over their short-
comings.
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Shri Kanungo: As far as the mang-

.anese are trade is concerned, 1 cer,
tainly admit that the manganese are
trade has been reduced. 1 am not
going to compare the performance of
the 50 per cent quota holders and of
the STC which holds 50 per cent of
the quota. It is a credit to the asso-
ciates of the STC who. have helped
the STC in fulfilling whatever exports
could be possibly fulfilled. If the
total exports have fallen, the reasons
have been explained in this House
very often. I will challenge anybody.
But for the efforts of the STC in the
form of triangular contracts, link deals
and barter agreements, I do not know
what opportunities there would have
been to revive the trade.

Dr. M. S. Aney (Nagpur): What is
the up-shot of all your efforts for the
sake of manganese trade?

Shri Vidya Charan Shukla: We
were exporting 16 lakhs tons of mang,
anese ore ....

Mr. Chairman: How can I approve
of two people talking at a time?

Shri Kanungo: The confusion creat-
ed by Shri Shukla is that after the
STC entered into the manganese are
trade, the exports have been reduced.
I dispute it. Of course, opinions can
differ about it. Today, the quota-
holders are in a much better position
than they were, because public notices
have been issued from 1958 onwards
and it has been stated that anybody
who has got a contract for more than
three years or for any period up to
3 years can get ad hoc quotas from
Government. Therefore, today the
quota.holder is very much at an ad-
vantage, because as soon as he com-
pletes the contract, he gets movement
facilities and quota facilities. To say
that the STC is the villain of the'
piece is not correct.

But I must say that the STC is not
perfect. It is only two years old and
it has got to gain experience. I believe
the shortcomings which are inherent
in it because of its new experience will

Regarding staff and other matters, I
have no time to deal with them. It is
a fact that the staff are working under
various disadvantages. They are not
treated as Government servants be-
cause they are not Government' ser-
vants.

Shri V. P. Nayar: Have you seen
their office? It is a dungeon.

Shri Kanungo: The STC is con-
structing buildings f01: its office, for
housing the staff, etc.

I am grateful to the Members of the
House that on the whole, largely the
efforts of the STC have been appre-
ciated.
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Mr. Chairman: The question is:
"That this House takes note of 

the Sfccond Annual Report of the 
State Trading Corporation of India 
lim ited tor the period ending the 
30th June, 1958, laid on the Table 
of the House on the 29th April, 
1959.”

The motion was adopted.

1«H  In .
COMMITTEE ON PRIVATE 

MEMBERS' BILLS AND 
RESOLUTIONS

F ir r x r r H  R e p o r t

Mr. Chairman: The House will now 
faifcf up Private Members’ Bills.

Shri «*i”  IttakiB Gupta (Mahend- 
ragarh): I beg to move:

“That this House agrees with 
the Fiftieth Report of the Com-
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 9th September, 
1959.”
Mr. Chairman: The question is:

“That this House agrees with 
the Fiftieth Report of the Com-

M ifm *  *tom  
Mahal (Amend-

ment) BiU

niitte* oft Ptivnte DMribers' Bill# 
and Resolutions presented to the 
Houst 6n the 9th September,
1959."

The motion was adopted.

14.S01 bn .
MIRZAPUR STONE MAHAL 
(AMENDMENT) BILL-contd.

(A m e n d m e n t  o r  s e c t i o n  3)  s r  S o n  
Raohunath StKOfc— contd.

Mr. Chairnuu: The House will now 
resume further consideration of the 
following motion moved by Shri 
Raghunath on the 28th August, 1959:

“That the Bill further to amend 
the Mirzapur Stone Mahal Act, 
1886 be taken into consideration."

Out of one hour allotted for the dis-
cussion of the Bill, one minute has al-
ready been taken on the 28th August, 
1959 and 59 minutes are now avail-
able for further discussion today. 
Shn Raghunath Singh may continue 
his speech.
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a*  | » *3 *n*i ista  |,Ntarc ̂  1 wftfc *rp*piT«i m «f5 

«nr|,ftw f̂iF#|p «̂rrT|rj i 

«r fa «ft«rpr *wfta *t, 

fapr  *ni pcrtt vhfh*pp6t

fff ffWT VT fTOPT Wft JTpft VHfA- 

•jppft tfr *wt % wro % vTTfwfr vd, 

*lfa 3* *fWf *T $* WPTT $ aiKTT t

«ft <to ̂ o wnrt (*ĵ n»5T)  tw

w * ifk ̂  vh#ha$̂fy | ’

4* fgwr faf: wr ?ft w«ft | i

w *1  ft® # <nsgftr % ftrfw:< *, 

w w  <B|   ̂vn^ f̂t «ft 1

•ft «o w« tow *mj(«rwn0

«T5 OT9PT  ft I

«ft Tspiw ftqj  g*r % srfir *r* *ft 

OT*T*ft?fc iqfrr l̂Pp^^t-- 1

jyn? f$MTSN g ftp  f*? %  ŝr 

TITTT sft7 3*T qp’T ¥ HW T7! *T̂<*n<j(»i 

*fk fw  &r vt spr «r

airrsnr  I

«ft flo *o 5T*rf  *ftf "Ft rJn*T

<t I

«ft Tvrnn ftp|  ** ftrfcrv *ri 

bh tt ip* ̂rwr ?%_ «n fa <rg& w* 

* ftnrfy =pt «r«jt, farcr *t fa ^nr

«rt!T *̂ T 3TBT t, 3TTT »TTCT # 5T̂ T 

faqi 3TRTT «rr, Wtfa W ^T % TR  *

t̂ <tw*  * mm «rr i «n <ft

*fTTT VT  t̂?!T <TT, *Tf *PGTJT ’PT 

TO W  ffen «TT, fatf fft IT 5̂1 

 ̂  $ • * *t <w it *|?r *,

1&pt *ft w  i

Ww inw to «raiui?r % trnpft fft 

% *rc«r *ftr  wnft <rc aft *wr 

I vr m vpfoi ft# w  | ifinro w  

*W> *Nl t$t ait ft? ait QfTFST fSfTT *t

w ̂ nrtyc ̂ft 5m t*t «?>jr

5̂ «n»Pr tT̂sf fElsf %,

 ̂?ft aft ̂ifr «ft 3T7?ft ̂ 3*r % 3?TT,

 ̂  fir  vlf <Tft*nvT n$ |

vff <rr «rNhr ̂rhr ¥t impir 

«ft *n$t |, ̂  qr ̂  ̂ r  xm̂ m 

 ̂ftprw % ?ft ancft I, vfr 

»m?m  ̂f̂rr? ̂ ̂ft srRft | ?flT ̂  

nw *£&  vw;w % f̂smr Ir <ft 
W WR * aft fRrt !«pn: W 

wr ̂ pT »r̂n ̂  ̂ rr | an?

*t?»iT  3»tt I, tftr w *pt <rfr«mT uf 

gw|fv^qrwR#«w»^  ̂

r̂ ̂  t ̂ r ̂ 'rm ̂rrsr «fth ̂  t? 

to | *fffa fgsff *rfm ft# % vrc«r 

*1? WT Wl?T »f̂) ârr an 9V9T 4 

 ̂̂  5|tto v̂rr g  w 
§Jlt %■ fNWF v)1 aft f%  t̂F cjftjj 

w | iipft “̂ r  fehi”

Shri V. P. Nayar (Quilon) What is 
its chemical composition9

Shri Raghnnath Sln̂h:  I  do not
know  I am not a scientist  Shn
Malavi>a is a scientist He can tell
you

FT «TR% A  f ftr VS 1WT

yfr »rf<vi»fi ftrfe ̂  | fa ftnrîc 5 sft 

h? f̂nr ̂  f¥  sresfar

aft  I, «fk finr % »rri  *df 
*fft  t̂r (, as v*

fw atw i firv»1y ̂ f?  oft ftp 

l**\ »r  wr 3pf ro *sfer «ft
'tFotwi  | j fj fe# w  'fftgmr

vt, aft ftr  *rc?tf*RO ift I, i?*

I, s* wm ̂ifî i nr %
Ntvn:  ̂  % n? ftanr fv  ̂ *ft 

«nft ̂ «R*r jr#  sft?ftfr̂, w aft

iff *r «r̂t m  ss 

f̂» |t»ft i aft «rrnr war n* jprt 

t̂ r îRT^VBr%r3« «n̂ c #



* *  *rf'wnjftr ;arr* $»ft i 
**  w r  o tt  fm  M  f  *fr 

^pfnc m  $, finrtjr » t  ^  1 1
fSRPIT **m *rf ijtiTT *T, &fa* 
w w  t o  finrfsr 
* $  I  i

8hri V. P. Nayar: The hon. Mem-
ber may address a quorum in this 
House. Now there is no quorum.

Mr. Chairman: The hon. Member 
may resume his seat. The quorum 
bell is being rung.

Shri Kaghunath Slnjfh: This is only 
a Private Member’s bill. Bather, it is 
our day. It is not a Government day.

Shri V. P. Nayar: I want more
Members to hear your speech. Other 
hon. Members should also benefit by 
your speech. Such a good speech 
should not be wasted on 20 Members.

Mr. Chairman: Now there is
quorum. The hon. Member can 
continue his speech.

fag : *  ^  *T
fa  ftnrfy : *t art *et* jrtaT $ ^  ??rt 
«r*5r star | ftrcr *ft fevprr s^t $ • 

% sw  vnr fa*rr 
* T «w fc i«T ?r  «fc mrcart 
*h fp t fcr f  *5  «r
<nrr xrm  t  ?
S ift ft? ftpi# W t  % ssmr
p ih  *  t , Ffrffq w £  t o  % wvgt
^  f3Ri# wwr f , # wr*pR%«rc«re 
% f  i ^ !R  <rc 3ft qrftnr 
amft | * *
vt w w  *iiihi vfasr $ i tnvnv 
for tfpft
ffaT I ’ pITT % »TWT %
w rc wqurc *it «nfinr ^  amft $  w*

^  3  W t i f  srtfr w n  % ]f  
«tsr ft? wit f t » wft 3wfit tr fiw*

_ A . ____ __ N  ̂  ̂  ̂. _SIHW fflWT WTT *WPT, W<W mHW
fm r dm «rrr WW ^ n r
% i

^ n r ^  ^  jprtt arfhs 1 % |
fv  ^  HWi ^loi | I

ITR Ŝft WT*T $ 3njt ,S*JTT *TWT 
t̂err t  i wrrr fatft *rcfta % *?mr

«Pt *®T I W «TT Vo, V*
a* % <rc«rc «n ^  i Frsrvrr%art 

vr fSRT «nqix *rrr
5>fr prrt ^ rr sfarr >Ft *p*r w
*ft, *»TO ^  «1IMK *rtr ^RT T(£t
^ i ^ T J p r s f r e r ^ r ^ t i r s r  r̂?% t  
m^nfhr f̂t % f̂ rnr ^  % *nr j t t w  

ftr t  ^ri^r % ftv rv  vt,
f^T ^ «T?TT c fafifSTiT i t  J# f , 
NtVR | ^  pfivnc !T
V* ^  ?rt TOT HTVTT f̂r fa
^ n r vt fireivr wk  %, mfa w
wqm* 5  f̂t «mT5T !̂T 
^rqfwr *  ft i

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fk I
(Shri Gajendra Prasad Slnha): Mr.
Chairman, Sir, the hon. Member has 
already referred to the fact that
though he has brought this amend-
ment to the Act this Chunar stone or 
the sand-stone to which he has refer-
red in his amendment is entirely within 
the purview of the State concerned. 
He has accepted that the matter may 
be referred to the State Government 
so that necessary steps may be taken. 
According to Entry 23 m the Seventh 
Schedule, it is already laid down that 
whatever enactment is to be made for 
this type of minerals it should be done 
by the States. I would like to assure 
the hon. Member that we thank him



that whatever point that ha* been 
raised by him will be referred to the 
Slate concerned and if the State con. 
ciders it necessary the Act will be 
amended accordingly

As far as charging of taxes at 
different rates is concerned, the hon 
Member will appreciate that that also 
is entirely under the control of the 
State Government We cannot inter-
fere in that matter He simply want, 
ed a clarification that Mirzapur stone 
be classified as sand-stone This 
matter, we assure him, will bt refer-
red to the State concerned

Mr. Chairman: Is that the reply7

The Minister of Mines and Oil (Shn 
K.. D. Malaviya): I have nothing to 
add to what my hon colleague has 
said The matter will be referred to 
the State Government and I hope they 
will accept the good advice given by 
my hon friend, Shn Raghunath Singh

Shri V. P Nayar. I could not find 
out as to what type of stone it is 
Unfortunately I have not been to 
Mirzapur What is the chemical com. 
position of this stone*

Shri EL D. Malaviya: So far as the
sand-stone referred to by my hon 
friend is concerned, it appears to 
me

Shri V, P Nayar* It is not a pre 
cious stone?

Shri K D. Malaviya: No It is silica, 
!ontaining perhaps more airspace than 
vhat is contained usually in other 
tones Physically it is not such a 
:ompect stone as other stones are

Shri V. P Nayar: What geological 
ige do you attribute to it*

Shri K. D Malaviya: I do not know 
vhat the geological age of that sand, 
tone is , j  cannot say.

w pfta <Rf#hr<rfvr
o pwto h  fan  $ w

w  *  fa c
'iH  % V T9T j[  f a  H

^  f  unr 
sftr nmY v n  gwre

fa  iiffr  5ft*r
5 «FTH ^  

fT  fc?T TCT T7# 3TT7 sftn TO
fa*n jTR I

5T55t % A t r  *rr

Mr. Chairman: Has the hon Mem-
ber leave of the House to withdraw 
the Bill’

Shn V. P. Nayar: No It is a very 
important Bill

Mr Chairman: I do not think Shri 
Nayar means it seriously I think 
the hon Mover of the Bill has the 
leave of the House to withdraw it.

The Bill was by leave, tctthdroton.

15.46 hrs

ORPHANAGES AND OTHER 
CHARITABLE HOMES (SUPER-
VISION AND CONTROL) BILL, 
by Shn Kailash Bthart Lai(

Shri D. C. Sharma (Gurdaspur): 
Mr Chairman, Sir, I have the honour 
to move

“That this House concurs in the 
recommendation of Rajya Sabha 
that the House do join in the Joint 
Committee of the Houses on the 
Bill to provide for the supervision 
and control of orphanages, homes 
for neglected women or children 
and other like institutions and for 
matters connected therewith by 
Shn Kailash Bihan Lall, made in

jM ltnapm M on* BHADKA 20, 1M1 (M IC A ) 
Mahci (Amend-

ment) Bill

tor wbat be has said and assure him
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and Control) Bill
[Shri D. C. Sharma]
the motion adopted by Rajya 
Sabha at its sitting held on the 
4th September, 1959 and communi-
cated to this House on the 7th 
September, 1959 and resolves that 
the following Members of Lok 
Sabha be nominated to serve on 
the said Joint Committee namely; 
Shri Asoke K. Sen, Shri R. M. 
Hajarnavis, Shri K. V. Rama- 
krishna Reddy, Kumari Maniben 
Vallabhbhai Patel, Shri B. L. 
Chandak, Shri S. A. Agadi, Dr.
N. C. Samantsinhar, Pandit Mukat
Behari Lai Bhargava, Shri Ansar
Harvani, Shri Bhagwan Din,
Shrimati Renuka Ray, Shri Nek
Ram Negi, Shri A. Doraiswami
Gounder, Shri K. K. Warior, Shri
Khushwaqt Rai, Shri Ram Garib,
Shri Bibhuti Bhushan Das Gupta,
Shri Bhaurao Krishnarao Gaik- 
wad, Shri Mohammad Tahir, and 
the mover.”

An Hon. Member: Who is he?

Shri V. P. Nayar (Quilon): Are they
all charitable persons?

Shri D. C. Sharma: It is true, I am 
holding somebody else’s baby.

Shri V. P. Nayar: Do not do It.

Shri D. C. Sharma: But I must say 
that it is a good baby and I am proud 
of being its godfather. There are 
many reasons which prompt me to 
play that role. In the first place, the 
condition of civilisation prevailing in 
a country is judged by the kind of 
treatment that is offered to its child-
ren. The treatment of children in a 
country is the index o f the prosperity 
and also of the Welfare activities of 
the country. For a long time our 
country has not paid as much atten-
tion to women and children, specially, 
orphans and neglected women, as it 
should have done. The simple reason 
for that is that we were interested 
much more in political matters than 
in matters connected with social wel-
fare. But a wholesome change has

come over our country eversince the 
attainment of independence. Now my 
country is addressing itself very sys-
tematically and very sedulously to 
those problems which are connected 
with children who are the best wealth 
of a country. In this matter no one 
deserves our sympathy and our active 
support more than the orphans. I do 
not know the number of orphans In 
my country; but I know that their lot 
is very hard. At the same time, the 
lot of neglected women, who are neg-
lected by their husbands or their re-
lations, is also pitiable.

It is true, we have some institutions 
for looking after these orphans and 
for taking care of these neglected 
women. But, I am constrained to 
point out that these are very often, 
unless they are run by recognised and 
well established social welfare agen-
cies, commercial propositions. They 
are run by persons whose sole object 
is to traffic in the misery of these 
orphans, to trade upon the sad plight 
of these neglected women. I think thia 
is one of the stock topics of our novels, 
this is one of the stock subjects of 
our films, this is one of the well known 
themes of our social reformers. In 
this matter, I must say, our record 
has not been very fine. I know, there 
are some institutions run by the Arya 
Samaj, by Sanatan Dharma samaj, the 
Singh Sabha and Christian societies 
that are doing very good work. I 
have nothing to say against them. 
There are also some institutions which 
are run by individuals. I do not take 
exception to every such institution 
run by an individual. But, I must 
say that most of them do not give a 
good account of themselves. Every 
now and then, we read in the papers 
that something lhas gone wrong 
somewhere, in some institution which 
looks after these destitute persons, 
whether children or women, and these 
awaken our conscience. They are a 
challenge to our social svmpa+hy. So, 
in the liffht of our social need, in the 
light of the fact that we are building 
up a social welfare State, in view

I
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of the fact tha t we have a Social 
W elfare Board and other agencies 
w hich are trying to  improve th6 lot of 
children  and neglected women, I 
think, this Bill is very tim ely and 
very  opportune.

The story of social legislation in  our 
country  has not been a very  happy 
story. I t has been very unhappy when 

K i t  has b e a t sponsored by a private 
individual. I do not w ant to accuse 
the  Governm ent of anything. But, I 
subm it very  respectfully th a t the 
CkJirerhhient generally does not look 
w ith  favour upon those efforts Of 
social reform  which private m embers 
ih  a Legislative Assembly or in  the  
I*atliameiit make. E ither their Bills 
a re  turned down or they are given a 
vague assui^lnce that something would 
toe done in the near fu tu re  which 
-would make use of their Valuable
suggestions. This happens occasional-
ly , bu t not very often. I have receiv-
ed assurances of th a t kind w ith  res-
pect to  so m any of my Bills. I  have
never seen these assurances fructifying
B ut, I am glad th a t Shri Kailash
B ihari Lall has had this stroke of good
luck. Good luck is very ra re  in this
w orld and any one who has th a t rise#
>n m y estimation.

But, this good luck has come to him
a fte r  a series of strokes of ill-luck.
F o r instance, he sponsored a Bill in
1954 which came up for discussion, for
reference to a Select Committee. But,
th e  Governm ent opposed it  and there-
fore, the Bill had to be w ithdrawn.
Buti Shri Kailash Bihari Lall sucks
St out. He is a very tough and per-

 ̂ sifetent pers<Mi.

Some Hon. Members: So are you.

Shri D. C. Sharm a; I am nothing 
whfen compared to him.

=* He again introduced a Bill in 1956. 
Then, i t  came up for discussion, for 
circulation for public opinion on 
November, 30, 1956. To this, the 
G overnm ent agreed. I may te ll you 
th a t there are  three books here  w ith 
m e which show the opinions tha t were

received as regards th is Bill. T&t 
opinions, by and large, and in an 
overwhelming degree have been 
favourable. For instance, I w ill read 
out one opinion which came from the 
D istrict Collecfor of Kottayam. I 
th ink m y hon. friends over there will 
appreciate this much m ore than any 
other person. He says:

“The proposed legislation is 
necessary and is in keeping with 
the trends of m odem  legislation 
w here the functions of the State 
extend into social and economic 
fields. The provisions are ade-
quate.”
I do not w ant to take  a lot of the 

tim e of the  House reading out the 
opinions. Btlt, I wotlld ^ b m i t  V f t f  
respectfully th a t public men, mem -
bers of legislatures, judges of High 
Courts, social Welfare agertci^s, 
charitable institutions, have expressed 
the ir opinions on this Bill, and t te y  
have, on the whole, welcomed the 
provisions of this Bill. I t  Is because 
this Bill is in cOftformity With the heed 
of the  time, it is in conformity wMh 
the social needs of our country dlld 
our isociety.

One of the opinions th a t was given 
was tha t this Bill should be exten-
ded not only to P a rt A States, but 
also to  P a r t B States. Now P a rt B 
States have disappeared and we have 
only 14 States. My hon. friend here 
from B ihar says th a t the Bill will 
disappear. So, you can understand 
how one M ember from  B ihar views 
the efforts of another M ember from 
Bihar. I am very sorry to make 
comment on it. In spite of public 
opinion being overwhelmingly in 
favour of this Bill, Govemmefit 
turned it  down because it entailed 
heavy expenditure. This was a 
hurd le  created by the Government, 
bu t Shri K ailash B ihari Lall is a 
person who knows how to jum p oVer 
hurdles. So, he gave a revised v er-
sion of the Bill rem oving all the 
financial implications.

Shri Supakar
remains?

(Sam balpur): W hat

230 LSD—7.



7885 OfptaMfM SXPTtMBXR 11, 1*0» ' « id  ottor ChaHttble ^
Home* (Supervision 

and Control) B1U
15 hrs.

8fcri D. € . Shanna: All the whole-
some provisions for the protection of 
neglected children and women re-
main In tills Bill.

8hri V. P. Nayar: Is it for old 
men?

Shri D. C. Sharma: 1 think it would 
be left to you to bring a Bill which 
will deal with old men, and I know 
that if you go on speaking at this 
rate, you will be older much sooner 
than you think!

So, the Bill has had so many trans-
migrations, and in its present form 
was presented to the Rajya Sabha by 
mgr esteemed friend Shri Kailash 
Bihari Lall, the indomitable Kailash 
Bihari Lall, on 8th May, 1959. On 
the 21st August, 1959 the sponsor 
moved in the Rajya Sabha that this 
B ill be referred to a Joint Com-
mittee- Then somebody raised a point 
of order, but that point of order was 
»l«« over-ruled, and then it was 
unanimously agreed to refer this Bill 
to a Joint Committee of both the 
Houses. It is on account of that that 
this Bill Is before you.

Mow I would submit very briefly 
and very respectfully that this Bill 
contains many wholesome provisions. 
Let me refer to the Statement of 
Objects and Reasons. This Bill 
breaks fresh ground because the topics 
with which it deals have not been 
before any legislator in this form 
before. I say this with emphasis on 
the words m this form. The Bills 
which have been introduced so far in 
the State legislatures and Parliament 
have been restrictive. They have 
teen of a panel kind, they have pro-
vided that penal action should be 
taken against those who practise any 
antisocial activities connected with 
children and neglected women. These 
Bills have dealt with orphanages and 
widows' homes and vested power in 
the executive to deal with these anti-
social and criminal activities, but

all that has been negatived. The pre-
sent Bill is more constructive in its 
nature. It does not deal with anti-
social activities, but It deals with 
constructive activities connected with 
children. This Bill wants orphan-
ages and charitable homes to give 
protection to these neglected mem-
bers of our society, but it wants that 
the whole thing should be on a proper 
basis. It is also a kind of appeal to 
all charitably inclined persons to 
support these institutions which are 
run along proper lines, run in such 
a way that they serve the national 
interests. This Bill seeks only one 
thing, and it is this, that every State 
should establish a Board of Control 
for orphanages and charitable homes.

Shri Sinhaaan Singh (Ck>rakhpur)-: 
Has the motion been passed by the 
Rajya Sabha?

Shri D. C. Sharma: Yes.

Shri Sinhaaan Singh: Then, I
think, if you have no objection, you 
might conclude now as there are 
other hon. Members who want to 
speak.

8hrl D. C. Sharma: I am very thank-
ful to you for this very generous 
gesture that you have made.

Shri 8lnhaaan Singh: You may re-
serve the speech for the considera-
tion stage.

Shri D. C. Sharma: 1 thank you
very much for that, but I think the 
intention of some of the Members is 
this, that they should know slightly 
little more about this Bill. Of course, 
you know all about it already.

Mr. Chairman: Order, order
Members should address the Chair

Shri D. C. Sharma: I am sorry.

I also want to say one thing, that 
on account of this Bill, no existing 
orphanage or charitable home wiU
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fOSer. Only that type at institution 
will suffer that is not doing work 
■long the right lines.

This Bill has been drafted with a 
great deal of care, and I think the 
lawyer Members of this House will 
appreciate it very much. Chapter 1 
of the Bill deals with definitions as 
usual. In Chapter n  we have the 
duties of the Board. The duties of 
the Board are to advise the State 
Government on matters concerning 
the recognition, maintenance and con-
duct of homes and generally to 
supervise and control all matters re-
lating to the management of homes. 
This Bill also gives those persons the 
power of inspection. If they think 
that the provisions Of this Bill are 
bring infringed anywhere, they will 
have the power to inspect those insti-
tutions so that no harm is done to 
our society. At the same time, this 
Bill confers upon the Board the power 
of recognition of homes. This recog-
nition can be done only on giving an 
application on the proper form. The 
conditions of recognition are also 
given here. These conditions are 
such as will make the abuses connec-
ted with these institutions a thing of 
the past.

This Bill also provides for the 
management at rccognised homes. It 
wants that the management of these 
homes should be vested in properly 
constituted bodies. And it wants 
that these homes should look after 
these children and neglected women, 
as long as they arc not able to took 
after themselves.

Then, this Bill also says that tf 
anybody goes against its provisions, 
he will be punished. So, the powers 
of the State board are threefold; in 
the first place, it can grant recog- 
aition; in the second place, it can 
inspect, and in the third place, it can 
also give such directions as are neces-
sary when it is going ram i

U rn* is also provision for making 
niles, and if the Bill is passed, those

1881 (SAKA) and other Chari- yggg 
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rales will be placed before both 
Houses of Parliament I am not 
asking my hon. friends to endorse 
every won} that is to be found in this 
Bill. I am asking them to give their 
general support to the very wholesome 
provisions of this BilL As you 
know. Sir, this Bill will go before a 
Joint Committee, and the Joint Com-
mittee, I am sure, will make due 
changes in it, and if necessary, it will 
improve it; if it is not necessary 
to improve it, it will send back the 
Bill as it is.

I am sure that since all of us have 
the welfare of children at our heart; 
we shall give unanimous support to 
this Bill. With these words, I more.

Mr. Chairman: Motion moved: 
•That this House concurs in the 

recommendation of Rajya Sabha 
that the House do join in the 
Joint Committee of the Houses 
on the Bill to provide for the 
supervision and control of orpha-
nages, homes for neglected women 
or children and other like in-
stitutions and for matters con-
nected therewith by Shri KailaA 
Bihari Lall, made in the motion 
adopted by Rajya Sabha at its 
sitting held on the 4th Septem-
ber, 1959 and communicated to 
this House on the 7th September 
1959 and resolves that the follow-
ing Members of Lok Sabha be 
nominated to serve on the said 
Joint Committee, namely: Shri 
Asoke K. Sen. Shri R. M. Hajar- 
navis, Shri K. V. Ramakrishna 
Reddy, Kumari Maniben Valtabh- 
bhai Patel, Shri B. L. Chandak. 
Shri S. A. Agadi, Dr. N. C. Samant- 
sinhar. Pandit Mukat Bihari Lai 
Bhargava, Shri Ansar Harvani, 
Shri Bhagwan Din. Shrimati 
Renuka Ray, Shri Nek Ram Negi. 
Shri A. Doraiswami (Sounder, • 
Shri K. K. Warior, Shri Khush- 
waqt Rai, Shri Ram Garib, Shri 
Bibhuti Bhushan Das Gupta. 
Shri Bhaurao Krishnarao Gaik- 
wad, Shri Mohammad Tahir, and 
Shri Diwan Chand Sharma” .
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hit eyas, and I paid him four mums.Shri 6. it iUtttKfc  (Kanpur): I 
it* to support this Bill, and I mwrt 
congratulate the hon. Member Shri 
MaHaKh Biharl Lall who hat spon- 
aaMd Oita BiU.

(twit#).

3 ffefr I  «Tf f tfoww #  f I

Mil k. E.  Krtfw  (karimnagar 
—Reseryed-Sch. Castes):  We  are
here. But if the hon. Member #anis 
to apeak in Hindi, he may do so

Shri S. M. Baaerjee: This BUI #as 
not only necesfiry but it wli etteh-

&  vifcvfr or ffie £oiiaiti6n 6t the 
oqphanljfes ft tiie virimi plksi In 
oUr country. i know  that  witti
the ekeeptlon bf bhe or  ttrt 04b- 
nagoe in my constituency in Kanpur, 
the. other orphanages just use these 
orphans for some business purposes 
I fcnow that these orphans are  not 
taught anythiaf except that they are 
|hnfi mb* hand or some instrument 
to jtfay on.

Met IMH Cteadkft: There aft stfee 
poMMl Orphans also

Ah Baa. flMiber: Independents.

flftri S. M.  Baaerjee: ot cootie, 
there are political orphans alto, fctat, 
for ftM,  is attO a  potKMal
Of0hani£e. My submission  Is that 

Very purpose of tte Mphihttfce 
trill fee defeated if it Is riot contttlled 
prdpfcrty.  Some big people, iridtvetted 
people, out ef their Abundance, pfcy 
aoM food asiotmt m (he  name of 
dfconaa be anytfilng else and they 
allotr fttte o(phana|H to  furtcti&n. 
And these boys toe asked to go from 
doô to door to collect tome athouM.

I know that once a very small hoy 
came to me and said that  he was 
blind, aad he came from an orphaaage 
in Kanpur. I could see that ha was 
not blind. I asked him nicely Open 
your eyes, and I shall pay you four 
arm—*. The boy immediately opened

This is what they are taught.

Shri V. P. Nayar: Did he par?
Shri 8.  Baaerjee: TU» is what 

is actually taught to these boys m» 
can become as good dtiuns of tuft 
country as the Members ot m)s Hottse. 
do, a BiU ef &ii nature is very estSi- 
tiai.

But this Bill ha* not defined the 
tartn ‘neglected woman'. There is a 
serious problem  in  certain  places 
where prostitution has been banned. 
I welcome the banning ef prostitu. 
tkn. In  fact,  prostitution  shêi 
have been banned km W(o».  But 
What will happen to these sqleehi 
wenoi who have no  place in the 
society? Thousands of  women  in 
Kanpur—I knew  there  are about 
seven thousand of them there—have 
actually been ashed to  leave their
MBM MN̂O* Ww|  WMH VM̂
go?

Shri rereac Oaadhl: To China.

Sttri ft. M. feaatirjee:  What shouli 
they dot The  whole  difficulty it 
that they are not given  any houses 
even in other localities;  wherevW 
they go, they are chased by the police-
man, and unles« they pay sotnetlriMg. 
a share of their profit or money to 
the policemen, they are net allowed to 
stiy there. This has become a very 
serious problem. 1  wOuld 
the Deputy Minister of Law to giefc 
seme reply on this point,  becausê 
aftot- all,  thojr are alsO  neglected 
women, and we cannot take them bade 
in social; and no young men In the 
d*u*tfy have the courfcge  to nifty 
thair daughter* and bring Ihctt MS 
in the  society. So,  I hope  ft is 
tte moral Responsibility Of GsMnk- 
meht to give them a  place lft Sie 
society by rehabilitating them lAOftft- 
1f

So, not -\Mfy-tM'dlse  of orphans 
but even the case of thaae negated 
*otnen rimdd be Banriiwsd.  Umps
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ie no doubt that this is a social evil
•which has to be remedied. Supposing
these women are allowed to remain 
like this, without any means of liveli-
hood, then with all their good wishes, 
with all their good intentions, they 
cannot but go back to the same pro-
fession; they will be forced to do the 
same job, which is banned in certain 
places.

So, my submission is that when this 
Bill goes before the Joint Committee, 
there should be a proper survey of 
thas matter. Gcfvemment jshoulid 
institute a committee, or the Mem-
bers of the Joint Committee should 
go to some places and see the said 
plight of these neglected women and 
these small orphan boys, these bloom-
ing boys whom we want in this coun-
try to prosper.

So, I welcome this BUI, and while 
doing so, I would like that some of 
these neglected women should also be 
allowed to come and give evidence 
before the Joint Committee, so that 
they may express their sentiments 
correctly and without any fear.

With these words, I support this 
Bill, and I congratulate Shri KaUash 
Bihari Lali.

sft m m g w  ( w m ^ )  ;

9iT̂  r̂ra',
55TtTf ^ ? 5.KY #  ’frm
#  I a fft  #  W  ^  O T q iP ld l

<-di STRff ^ 5ft

SITcfV f , ^  ^ ^
^  ?IT »lt t ^  T̂t?T W

^ f  %TT Ijtrr t  ^ iT5W t,. 
5 ^ ^  1^ 1, gX=FIX
^  r̂?rTr s?T ^  ^  piT i

irt ^  ̂  apwr, ftFT w ? :  #

and other Chari- 789?
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I , ^ ^  ^ |Tt ^  =3lf^

^

^ 1 W  H‘t>K ^  f e r
?n ^ ?F?iW ̂  14̂

1%̂  ?nt ^  W R
^ ^ ^ ^

^  y<tii< %■ 5rr  ̂ i
■*rrf ^  ^»t r t  fk^rCt <?iî  st pf T '^  

% ^  w C r  u  ^  ^  ^  P  t  I
Sfft 'TT ^  ^  ^  ^  ̂
^  ^  ^  ^  I  ( ^  qfT
iTTW ^  I  'TW
igfhrnq^ ^ ■jft f  sftf^
? m ^  ^  3̂5Frr ^  T̂|ir
fvjid̂  ^ ^ 5^^FR ?T  % ^
■sfWl ^ ^  ^  1  I '1^1 JRETR

% ^ +wsf.'cTi I sftr ^  ^  ?rem
^  STRft I  I 

fR R  'T'^m ?TT I ,  ^  ^ ^ ^  qr 
itT ^  ^ I ^ ^  =frr,

srr ?rtr ^ q fi fsrr «tt

JTT r̂nrsT ^  msi g?n *rT, ^3sr ^
3qk jpt I ^  ^  ^  ^
?gm  ^ fv  ^  ^  ^  ir^TUT

I W m i t  fR T ^  ^

I  I 9XVR 5pV ?ftT ^ ?fh:
(̂irct v3<ji<ftiTaT 11 w ̂  ^  r̂r

# fifSRTFft 5fT
?RI5ft ^  Ŵ IWC ^  I, ^̂ 7̂%

^  ^  ^  *rrr «rr f%

?T R T  I

w  ^ 5R?nr % JT5 stT ?

^  ^  l^nr f  I ^ 5 r ^  ^
sft'RH fTT ^ t ,  ^

forr I 'd'^t ^ ?T8%
^  ?n €  ^  ^ ?ft ^
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I«ft̂ r̂ wwrrJ

v m* ?;'»nr «rtr to ̂  «rtif fftw <f 1 

TO tott ift tft wyr tft ffanff f i 

TO TOrrê*feTOtff*?t*»*«rtf%fW 

4t tow* ̂  ifflr *m ***r | 1 «| 

vmro 4t | ̂  flrrtt vr*fT 

fro Sf  «Wf  awif *  qi* 1
TO Jft V7TWT faqfrl WIT  I

Ww ftw wrt ’ft €wnf  "nf̂f, 

fro tott  tfpqnraflr  <ttwtwt |F 

to ̂  tow vt  fro % to ift 

<roft*rff* 1 f*rrt  farfa ft

fftfr̂ fW TOFIfrW TOf J I 

»rfWt % WTO *TT ̂  VTT̂f % p

jtwŜ m trfhc ftrow«rt  *5*1 $t 

fft fnw $ 1 *nc*TT«ist to «jtr «n®r
* wk ifcrr tot *nff* fr to & to 

f* *5* W  3 V   ftrorro

x& mqfr* ft amr 1

X&M hi*.

flfm Depot y-Spcakx* In the Chair] 

*f*t*$fttTO»TC*  * TO «Tf ft*

«ft <*wr ftfrft *nw hi* wt to # 

sivito ffwr%ro Nit, TOfaft TO *

TOsfr ** ft nt 1 «rc*$ TO * $*wi 
w& * fro *nrarc  «ft#  fTOT

<n# «nprr ’■nfffr ift* to * wt

«w*  *T# $ TO *t dffllfVl TTHT

-jiffc* i *t «ft* tot* ft to * *ftror t 

if H*  itror 1 1 ♦to ̂  ii(? 

tot i tô  «1t * *t tito fW «rrif wf 

TO*vrc%ftit3rif *tfatopj** 

$% vpfiifeT*dr$rffeTOir*fT 

tc w to ̂ fpwft xw %  %ro w*rf- 

far tit toi# % «pr *$ Y*vr 1 to

* fWw SI *f»!T «nf|f ’JTfKT I fTOT t
«f  TOST If I STOTT *tTOT<

tor j «frc towtt i *ptar *« g fa

** q* *lfT fwftfcflro 9m wA ftw %■
ft qw fW »f fw **rc ft tfwr 

<*wrtf tror* 

firor tar toi* f?  to lit ifr *i 

**pr m to fcfr f̂ wff % wr*

•ftt to troWlf Jt ft 1

w>î *»f  (ftnpnr)  : 

T̂wwr iT̂tro, to?  wt ftw ttot 

♦ ̂r m *row w tô t v«ft $ 1 to 

 ̂  ifr $* «pjto $ tfk to *nfc 

 ̂   tot to fro % iwwr # f« 

fatro vrf ̂  ff 1

dtanSf ̂ TO TOR VT tJV fiRf SW

fRr m 1 to $f trromlr vt 

*R# %fn frfrRTf  <t mif 4Y «fh;

9T vwn  t̂ ift <npfri «tf 

t̂n? ̂ f*r ̂ hrr fv aft «rort ift 

** to  t̂ to # f»r  $«{ qm 

iftr to ^ ftwft

f̂ vfm ift vrirtf i wift to fro

** 5̂ ̂  TOaff ̂ TOWf «ftr

t̂ro % fro *t ’mmrr to ?r n 

«tro f 1 5m *r«rtf totot t 

r̂rt A vtoft wrof lr dv iftt 

f*»̂<f TO?ft ̂ jrfK̂ft «r ih? ̂ to <t 

Nftw vdt f nftrsr  nf ire * tot 

**it to«t | ft?  t  «rorif wfr

I t̂r tfrorif ?ft ij«r  f*frt fcr

 ̂TO?ft f »Wto to 3 ftCTT «Tf | fr

TÔt *t tof  rtr 5n#t fcif #

 ̂ ftWT TOST | iftr TO % *TPIT TORT 

**WT TT MWf TÔST TORTTOIT | I 

 ̂TOIRft j f* TO TO ?ITf  «TIV

f̂TO f*rrtt to n’wniK w f f

TT TO f* ST fi fWro TfTT

ft tott | 1 m* wrwr ft 
«T̂n# % fW f̂ to* wrt tow ̂  

«W  TOTOT «Wr I V *****
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vt xffr ir*i»r fa ir  wwi
4W * % fa t i f t t p r c t *

$ e  fto  % TOtR w  *rtN*r 
$  * m  | fa  w w  % r r  «Wf 
% sftr nqsft fiFfremfl

«ftfa m vm  |, fa *  % fa  mm 
f*mr i f f fr t fT fa s r * & fa * w ^ < t  
w  |, <wr ^  wjfatr *w*m  ir tf %
fa #  VW R HT*

WWH? «MWI **  I «<VT< %
vwwt <nt ff*fpr *rt *ft % faw 
fo ta rft «n$ «*? «re #*ft n ff*  1 

wnf 3ft it i f  girw fanr fa t fr  
■<WTfa r w t i  *t *Wr vt r fafa^tf) 
iftiw w  $*!T wrf** 1 3*r

| %fa*r sm tft p fa  fcr * 
ift m*TT ftft 1 frcrun 

fpsft 3feff * t  1 T W  ^  #  U f  <RFT ^sfT

| fa  i f f  <r* vrft tfl*r htt spt

* w f t  fft «T T T T  f iW T  I  | w r  ^ f a

p n l msr? ijrcr v*r
I  «ft if r  i t  $*ft s«m rt m  ftaT w < t 
ft  arrar m  t c  fa  ^  ar^fr *t
"TV8TT 3Tf S %  Wt< J 4  TT lTIv|*T MI*IBI 
it\* w t l o i  <5tV (P7 ^ fWT ^T *T% I

*fT are tf^rr <pt t  
ift iw w r f c rv t  «jw t*  ffcn | «ftr 
erormmfc 1 4 * iffsfr tfcft 
^ f t t ^ i f t f ^ r v r ^ r ’R  w -  
<*nis fW  anar fc t uro *nrw * 
«p*r <Rvmt ito  ?*r (n y »ft *rf̂ TT 
tfwraf ^trrf *raft f  ift* *[w *r? ** 
fir «ftr aw % «n* f<?f*iT *trtt $ fa 

ssfswm  f  arfr a*r i ir t t  *rf|WTtfr 
w?t 'ft qw«-»n'«re fam arrm t  1 ^
*  i f e  f?9r?m fWt f  %*fm  ^  
^ w w f t  t h? ^j?r w w t  ft 
5TWT 5  fv  <5f Wpmif qr e rv R  m  
f n m  Tf mfv «mr wr >nr w r it
^•Rft I  «ft* ^huft ^  !jw«(rw? f«WT 
tr tt  (  * 3  *  A rt arr h *  1 tirw 
* 6  w m  #  fiwr | «lfr w

firar ^  « r o  « w p w  v c  <V «rw
«ftr f̂PTRT SRWT <T
ft  *nr ?ft #|?rr ftnT 1

jj ? ■sft T ri «RTm arr t^r |  wr
»  f*w 3ru «r pit  |  f% f

TH  ̂^Tf?? ftR ^  f% fV
» r  k  fe w p ft f t  mfafiwpr

7̂  a(T̂  frR ¥V 
%  &  vn ff #  fe p H t
5T fT 1 F9f?w 5m m̂FTT I  ftr %*?r 

vt wft fW»nr ^  «mr «irc H  
arrsn ^ t |  1 

^  «r* «ft v^ tt ^ f«F fan-far $ fr  
aft%  v f  *es*r $  | iftr ^>r %  w aif 
W ^ ^  i t  M l #  ?PTRT 5THT
«pftf% t  iftr
x*Av?t ^ ft* vrx ar®%
sftftr #«rt ?j% «ftr q t  » !w t «rr ^ftir 
mnft r̂qr ^  | ^  ^  *rni
^  m  st?mt f , W5 *$5 f t  «f*
tnf anft | ?nf*P <ftn »tt w i %t 
% ^  ^ ?  % for »h  %
5̂1 ^  fhrr ifr  ^ r  | 1% 4‘

«^>rar v  w ^ ir qr *P^t f  fa  $9 sft»r 
^  ^  sM t vr q w  %ft | tfrt ^  
an ^ rrr  *rar « s t? ^

s r  *re& <wrfggr s r t  ^  w s s r  
f  «ftr #  grro Vf Ilf CdWHT 

^ f t  g fa  p n t ^  ^  5H ST? ^
irnrift ift fin n m  i  artfa «r| ^faar
ift* f^ R l WW t  «ftT ?fTf
1wr 1 1 4 *npft jj fa firci t  i f  
ift «jjfw r ft enfa {5 5 n i t w w  
% 0 % «»fir nr «rs  ir*f% f t  
<n̂  wwr m m  » t  5faw «pt% is»t #
Is % | ^9 TPT % fa^ f*T fa^t ^  WH\
m  fB [ wifanft » t  tft €  n x  »w%
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3rqT#<T
I  3ft% fTT̂  % ^  ^ ^

? m 3 m ^ ^
^ ^  3rm t  ?TfTfRft f

?rni f ^ ^  ? iw r

I  I ?PK ^  ^ %'S
^  w Tra- '̂t  ffT

^ ?ftT 5 T ^  ^ H'tS^ ^

^  HPrmf # ?rr% I
# ?rmn

?JTT̂  W  ?n ^  ! f k 3 ft^  ^

?i?«rr!ff ^  ^  ?TT^ ?it?: t t #  ^

W ^  3̂*n: t $R%5F

? ik  ^  q ^ 5 R ?m T

3Rk ^ t, ^
fJT ^ r̂flf ^ 'Tm
^  ^ ^ 'TT^ I

I  %  p r f t  ^ -
w  ^ ?rr?finff % ^mf

^ ^  ?TTTr ^  «mal f
t  5iW ^  eT fferf ^ ^ 5PC? 

lT<WM|i<<i ^  ^  +M<i)l '̂ I  sftr

^ ^ !l#f?T^ WT ^ I  I t
W % ^ ^  ■>Tt 5T̂  f

^ ^ ft ?rr̂  t ^
% ^ ^ ^  ^TfftRT ^  T̂FT fsF

^  +ir<iiiir ^  ?ftT ?rf? ^  ^̂ rr 
^  ^  3t ^  ?n  ̂^ ^
?T%^ wx ? r ^  ? i^  t  ?HTnft- 

^  ^  ^mrr irr̂ Fir ?nvrR i 
^ H if +  '̂ >t4vV Jl<l^ T^' ^iru ^S iM  ^5T % 

JTi îl’̂ jppT ^  ^  fenr im  |

^  ^  >T̂ >̂  ^  ^  I  ?fr?: f̂PFJt-
=5^ =^ TfT I  ?rk >̂T̂  % îFT r̂ 
5 p ^  JFTm 9lfcT t  I ^ ? m

^  ?»>T ?HTM w ^raWTW

?t»TT ^   ̂21? f̂ )«TT 
#  % H?T % ^ I ?nor gTTTTT

^HTR ^  ?r»mfy ^

irnf T w  I  ’T ^WTT f ‘

11, 1953 and o th er C haritable 7898  
Homes (Supervision 

and C ontrol) Bill

?THT^ ^  ?TRT  ̂ ?rr^*T

^  I  ? ^  % 51̂ li;^ T̂T̂t f
^  ̂  ̂  ̂ >r I  ? ffT ̂  mrP̂TcTM 
% PT>rf»T % fRTT fjrift

r̂tsP+ill ^T   ̂ =̂(4w1 R'1>q<. ^  
^  ?rr^ f  ^ ^  ^  ’ir^
r̂̂ m iftr ir^ ^

^  ^  ?TT  ̂WT ^  5 I'

SR’ ^  ZTf 5<51’1I 5*110 «(f̂ '1
??r % ffer^ ^  ^ 'K̂r srrdt w
 ̂ ?nr̂  % dl' ^ 5fRft 

t  f̂Nr qf̂ iwRpflf % ?> ^
^  ^  ^  ? T K ^  ^ f l^  ^  3̂TRT ' T ^

I ?Tf3f ^  ?T^«fT I ^  #
^  ? fk  T̂RT'ir

 ̂ ?m^r ^ ^ I, JT JTf
^ t  ?ftr ?ftT ^
*nTT3r ^ % f i #  ^ ?«rFT ?r^

I  I f¥t ?r T̂̂’TR 
3ffr ^  ^  ?TT?TJT f̂ FT »T% I 5Tf WFar 

I  I

?n^ srra- ^  t  f% 5*r

?rtrr5r ^ ^r^nw r 

^  cn% IT? 5ft ymif̂ +' ?rf>TWT f»nt 
?t  ̂^ f̂ inTH I  w? ŝTPT ?ftr w- 
f?r^ t fT  ^ % ?rr«r

ft IT? >ft ÎTR ^ f w
%?tT«T ?ftT -ift F̂HR *rt?T5r 

^  ’ft
5TTf ?ftT jrf? rr?rr  ̂ feTT eft ^
?TT?rT 11% Tfr^fir ̂  ^  | '

Shri V. P. Nayar; Mr. Deputy- 
Speaker, Sir, I am very glad that 
the hon. Member, Shri D. C. Sharma 
has brought forward a measure like 
this, in his usual fashion. He has 
made substantial ctmtributions in the 
field of Private Members’ Bills. I 
remember a Bill about Sanyas Diksha 
and another Bill for the restraint on
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should smell a rat Wh*t dop ttysrid age which wens waved
by the hon- Member.

But the sutyect it something diffe-
rent from those dealt with in those 
jgpvious Mil*. After he made his 
HBach, he rwfarred to certain opinions 

had te a  elicited- And, he 
good enough to five me a copy 

(g A t opinions received from the 
various institutions It was after 
reading some of the opinions that 1 
thought it my duty to point out to 
t e  House what one section of people 
jm out country were hoping to 
achieve.

We have already had a taste of that 
in Kerala; and today it is obvious, 
when I read these, that only one 

of persons in our country have 
vehemently opposed any inroads into 
the liberty of such organisations to 
tun their organisations It is rather 
intriguing why

Shri D C. Sharaa: It is painful 
also.

Mnrl V. f . Nayar: It is very pain-
ful and H is very intriguing why 
m t section el the people claiming to 
ran charitable institutions should 
ekfrct to the move bp Oovensoent 
‘She moat violent language has also 
ten  vmd tv saaae of thaw interests 
I aagjr be permitted to read out some 
opiniqna in order to show to the 
House the danger of allowing such 
•tenets ta our country to function to 
the detriment of our people. I make 
no ahtaks about it

in the opinions which have 
been collected, I fad that mty 
the Catholic Institutions have oppoaed 
this A ll sad without an exception 
the Catholic Maalhood have opposed 
it aleo. 1 wtah to gb* the House 
some idoa.

The tint is from 1aw. Bather J M 
Vmattini, S. J, Genfral Manager. 
St Ttaoent̂  gtyuctopte Institution*. 
Xftfagtyde. ^ocyufe fee bop. Mpn- 

N̂ RTBd to Kottayam, I knew I

Very Rev. Father say? Be says:

"I would submit that the pro-
vision of clause 3(2) of the Bill 
for obtaining recognition is un-
called for and unwarranted and is 
calculated to affect adversely 
humanitarian work and act as a 
set-back to volipitary institutions 
of charitable nature.”.
Hie Very Rev. Father is worried' 

because Parliament is taking Mine 
powers of control and supervision. 
He goes on:

"Even apart from a licence, the 
right and authority of the State is 
always there to reach at wrong-
doers and punish them adequate-
ly.__ Their right and authority
is always there to reach at wrong, 
doers and punish them adequate-
ly and I don't see the need of 
licensing when the present main-
tenance of orphanages with the 
State aid depends on their recog-
nition which in itself I should 
say amounts to licensing and the 
present provision of clause 3(2) 
is superfluous."

“The provisions in clause 4 
denying the State aid enjoyed all 
along by orphanages in caae thap 
impart religious instructions, is 
1 would respectfully point out 
disastrous and suicidal to the 
the inmates."
Hark the words, in case they 

impart religious instructions'
Then, there is Sister Rose Mary, 

A.C. Correspondent, St Joseph’s Or-
phanage, Korhikode What does she 
say?

“We protest moat vehemently 
against the provision by which 
private institutions where reli-
gious instruction is provided jp*y 
be disqualified for Government 
grants’*
The Sfctar, therefore, wants the 

Government gtants and also tii*
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licence, also the liberty of imparting 
religious instruction  For what pur- 
poae, we know, as we have seen al- 
jready

Then, there is the  Manager  St 
i'hilotnena's Orphanage

“This » to urge the Government 
to drqp  the  Orphanages  and 
Widows’ Homes Bill  For the pro-
posed Bill, if passed, would  make 
the efficient running of Orphanages 
and Widows’ Homes by sincere pri-
vate organisations impossible"

They claim to be sincere private or- 
jgamsatioss  What non  sense it  it, 
that they do not even allow Govern-
ment to have the power of supervi-
sion and control9  Sir, this is a very 
long list I shall not bother the House 
with more quotations but I must be 
permitted to read out  some  other 
names also  Thev are

The Manager, Holy Infant Marry'b 
Orphanage  Vayittin  Wymad 
Malabar

Hony Secretary Indian  Conference 
trf Social Work  Kerala State  Of 
course, there is a list  They are all 
from Kerala  You must know what 
these people have been  doing  in 
Kerala  Then, the very reverend A 
M. Fatrom, SJ Bishop and Chairman 
of the Roman Catholic Diocese  of 
•Calicut In hu statement he says

“If passed its implications  and 
penalties would be greatly  detri-
mental to the establishment  and 
running of such orphanages  and 
homes We strongly protest against 
the provision denying state aid to 
institutions, imparting  religious 
instruction—Chairman R C  Dio-
cese, Calicut”

Then somebody writing on behalf of 
'•the Bishops of Madhya Pradesh, Pan- 
chmarhi says

‘1 do so at the requests of  the 
Catholic Bishops having  jurisdic-

tion in the State of Madhya Pr*- 
desh  ie”

It is a State within a State

Archbishop of Nagpur and 
the Bishqps bf Raigarh, Ambika- 
pur, Jabalpur and Indore who wish 
me to inform you that their views 
regarding the proposed  legislation 
are identical to those as expressed 
in the Memorandum  ”

Now, the Bishop of Mysore says— 
it is very interesting to see what the 
Bishop of Mysore says

“I feel confident that the protests 
of the Christian hierarchy and the 
views expressed by the , religious 
(organisations—sic) conducting or-
phanages and widows' homes win 
have the desired effect”

Shri Ferose Ghandhl: What about 
the Nayar community’

Shri V P Nayar* No  prominent 
Nayar seems to have bothered about 
it  Then, there is the Mother Super-
ior, Convent of O L of the Assump-
tion, Kollegal, Mysore  I  do  not 
know what *0 L’ stands for Then, 
the reverend. Mother Superior—not 
merely Mother but very  reverend 
Mother Superior—Holy Family Con 
vent, Nagavalli, Chamarajanagar, the 
St Joseph's Convent Hunsur, Mysore 
State,  the Mbther  Superior,  St 
Annes Convent,  Sidapur,  Shn M 
Maryanne Mother Superior  Assissi 
Convent, Tirthapalli P O,  Mysore 
State. Mother C Sonnean,  Mary 
Immaculate Convent, Shimoga, Ban 
galore, St  Philoreena's  Convent 
Mothor Supenor,  The Sisters  of 
Charity, Hassan  the Sisters of St 
Charles, Nainula Hospital,  Bhadn- 
vati, Bangalore, Shn A F D Soua, 
Secretary of the Catholic Association 
of Sagar, Mysore State  All these 
are opinions against the BUI  Shn A * 
P D Souza says

‘The proposed Bill goes against 
the freedom and liberty of an in-
dividual granted by the Const#* 
tkn.H
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They have tried outside Kerala ilM 
to  Me fiut no inroad ia made by the 
Government which prevent* them 
from converting innocent people to 
something which I do not propose to 
describe; they describe it as amount-
ing tb the denial of the Fundamental 
Rights guaranteed under the Cocufti- 
tution There are some other opi-
nions also

Why I was keen on participating in 
this debate is because I see the dan-
ger of opinions expressed by a sec-
tion of the Catholic Bishops and 
Catholic institutions What is wrong?
I do not say that the Bill by itself 
will serve the purpose which my bon 
fnend S in  D C Sharma wants to 
have because we have not provided 
for any Governmental aid I know 
that for the purpose of discussion m 
this House it was necessary fbr the 
Mover to escape certain provisions 
and therefore, the President’s sanc-
tion would become unnecessary If 
that is the only objection it is all 
right What is sought to be made 
out is a case for such orphanages and 
such institutions where the destitute 
and the infirm are looked after to be 
better looked after and better pro-
tected and better controlled. I know 
certain institutions like this I re-
member to have visited one of the 
institutions supposed to be an or 
phanage in Madras which some hon 
Members from Rajasthan also visited. 
In that institution, several boys come 
in the morning On further enqui-
ries into the matter, I found that a 
hig house of businessman in Madras 
was running this institution and in 
the name of the institution, they were 
collecting importing licenses for 
skimmed milk which as we know, 
sells at 900 tor 400 per cent the cost 
price in the black market Same ins-
titutions are like that We know 
elao that gifts of milk powder, etc. 
*** made from tonip* countries. 
Such gifts are got Cram America or 
®*ber countries and are given with a 
Particular purpose to take more and 

people We saw at the time of 
elections those very reverend

Sisters and Fathers leading flic pro-
cessions. They want freedom for 
that They do not want the Gov-
ernment to enter into their organisa-
tions Having regard to the activi-
ties of the Catholic institutions, es-
pecially in Kerala, it is all the more 
necessary that the Government 
should take more powers for con-
trolling such organisations if they in-
dulge in suA very bad actions. I can 
give any number of instances I do 
not say that all institutions are like 
that These institutions have been 
made a tool m the hands of certain 
pctople and of late they have come 
more and more openly into politics.
I warn the country of this danger. We 
must all stand united against such 
aggression from people within our 
country also Therefore, I support 
Shn Sharma's Bill and I would re-
quest the Joint Committee not merely 
to go through the vanous provisions 
of the Bill but to make some surprise 
visits to some of these institutions to 
find out what is really happening in 
these institutions 

Shri L Aehaw Singh (Inner Mani-
pur) Mr Deputy-Speaker, this Bill 
is a Bill which has been recto- 
mended by the Rajya Sabha for re-
ference to the Joint Committee. 1 
submit that it deserves our support 
and concurrence This Bill provides 
for the supervision and control of 
the orphanages and other chantable 
homes in the different States I be-
long tb a Union Territory We have 
no legislature Several States have 
passed laws regarding the welfare of 
die children and the destitute There 
are other Acts also which provide for 
the social welfare of the neglected 
children and the minors in moral 
danger Now, the Union Territories 
have no such laws Recently, the 
Home Minister referred a draft BQl 
on children's welfare to the respective 
advisory committees But I feel that it 
will take a long time to have the Act 
enforced Yet, there are a number 
of orphanages and chantable homes 
in the Union Territories woA they 
need supervision and control tar 
somebody There is no law in those
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Union Territories to have this control
and supervision over the orphanages
end other institutions. That is why
I feel that this measure is very im-
portant and necessary. The various
Acts in the several States regarding
child welfare do not cover the whole
country. Half the country may be
covered but the other half is still
without any special legislation for the
welfare of the children. The pro-
gress in the actual implementation of
the various provisions of these Acts
is also disappointing. Only in the
big cities like Calcutta, Bombay and
Madras, voluntary efforts ere made
tor establishing certain institutions
tor the welfare of the destitute peo-
ple. It is in these institutions that
they have been implemented to a cer-
tain extent. Still, in the other parts
of the country, there are a large num-
ber of orphanages end charitable
homes and we require more and more
~f them. These institutions can help
in giving protectlon to the unprotected
if they are properly run.

The Bill requires that in every
State Government should establish a
Board of control for these orphanages
and charitable homes. The Boord
can certainly help, of course, in bring-
ing about uniformity in the standards
of the performances of these institu-
tions and the workings of these Acts
in different States.

It may be noted, Sjr, that the
standards are different in the differ-
ent institutions in all these States.
We have to lay down minimum re-
quirements for the health and educa-
tion of the children and women in
these institutions. The Bill seeks to
provide for a uniform policy regard-
ing all these matters.

p

r::
Then, I submit that the Joint Com-

mittee should consider another aspect
of the problem. There are disparities
between one Children's Act and an-
other. For example, a child may
mean a person below the age of 14,
16 or 18 depending 'on the State. Some
State "Acts have no chapter dealing

L,

with offences against children, and
most of the State Acts have no PrQ-
vision regarding victimised children.
There are also rules governing em-
ployment of children, treatment of
delinquent children, protection of des-
titute and neglected children, rescue
of children in moral danger and other
measures for the health, education,
safety and welfare of the children.
These rules are scattered over seve-
ral Central and State Acts. There is
no reason for thinking that the needs
of the children are different in differ-
ent regions.

,_4

I submit, Sir, a minimum of ser-
vices must be worked out, established
and maintained. In that case these
services would be available uniform-
ly to all the children in all the
States. It is a national necessity
that we should have a uniform code
and we should have a comprehensive
code for the establishment of these
services. The Acts do contemplate
enlisting the co-operation of volun-
tary institutions for work under the
Acts, but there is not yet any uniform
policy in all these institutions who
care for children. They must all
come under sufficient supervision and.
control, and they should conform to
some prescribed standards. If we
believe in some scientific methods,
then we must also be faithful to the
scientific standards. The Joint Com-
mittee should consider the question of
welding the different programmes
for child welfare into a single unified
process. To deal with the several
problems of children in different bits
and compartments is to miss the
totality of the conception of child
welfare.

.\

' ....
:'

The Statement of Objects and
Reasons says that no existing orphan-
age or charitable home is to be dis-
turbed by the enforcement of this
Act. I am sure the Control Board" is

; ~not going to interfere in the day ·to
.':~'. day working of these institutions. It
".r.L only seeks to regularise the manage-

AI". ment of these institutions through. a

~
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Union Territories to have this control 
and supervision over the orphanages 
and other institutions. That is why 
I feel that this measure is very im-
portant and necessary. The various 
Acts in the several States regarding 
child welfare do not cover the whole 
country. Half the country may be 
covered but the other half is still 
without any special legislation for the 
welfare of the children. The pro-
gress in the actual implementation of 
the various provisi'ons of these Acts 
is also disappointing. Only in the 
big cities like Calcutta, Bombay and 
Madras, voluntary efforts are made 
for establishing certain institutions 
for the welfare of the destitute peo-
ple. It is in these institutions that 
they have been implemented to a cer-
tain extent. Still, in the other parts 
of the country, there are a large num-
ber of orphanages and charitable 
homes and we require more and more 
of them. These institutions can help 
in giving protection to the unprotected 
if they are properly run.

The Bill requires that in every 
State Government should establish a 
Board of control for these orphanages 
and charitable homes. The Board 
can certainly help, of course, in bring-
ing about uniformity in the standards 
of the performances of these institu-
tions and the workings of these Acts 
in different States.

It may be noted. Sir, that the 
standards are different in the differ-
ent institutions in all these States. 
We have to lay down minimum re-
quirements for the health and educa-
tion of the children £uid women In 
these institutions. The Bill seeks to 
provide for a uniform policy regard-
ing all these matters.

Then, I submit that the Joint Com-
mittee should consider another aspect 
of the problem. There are disparities 
between one Children’s Act and an-
other. For example, a child may 
mean a person below the age of 14, 
16 or 18 depending on the State. Some 
Stat« Acts have no chapter dealing

with offences against children, and 
most of the State Acts have no pro-
vision regarding victimised children. 
There are also rules governing em-
ployment of children, treatment of 
delinquent children, protection of des-
titute and neglected children, rescue 
of children in mOral danger and other 
measures for the health, education, 
safety and welfare of the children. 
These rules are scattered over seve-
ral Central and State Acts. There is 
nO reason for thinking that the needs 
of the children are different in differ-
ent regions.

I submit. Sir, a minimum of ser-
vices must be worked out, established 
and maintained. In that case these 
services would be available uniform-
ly to all the children in all the 
States. It is a national necessity 
that we should have a uniform code 
and we should have a comprehensive 
code for the establishment of these 
services. The Acts do contemplate 
enlisting the co-operation of volun-
tary institutions for work under the 
Acts, but there is not yet any uniform 
policy in all these institutions who 
care for children. They must all 
come under sufficient supervision and 
control, and they should conform to 
some prescribed standards. I f we 
believe in some scientific methods, 
then we must also be faithful to the 
scientific standards. The Joint Corn- 
mittee should consider the question of 
welding the different programmes 
for child welfare into a single uniBed 
process. TO deal with the several 
problems of children in different bits 
and compartments is to miss the 
totality of the conception of child 
welfare.

The Statement of Objects and 
Reasons says that no existing orphan-
age or charitable home is to be dis-
turbed by the enforcement of thLs 
Act. 1 am sure the Control Board is 

•i  ̂not going to interfere in the day to 
day working of these institutions. It 

j.iff only seeks to regularise the manage-
ment of these institutions through a
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i....................
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[Sbk Barmam in th« Chair]
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fwft  jjw % twt flrnr 1  fWtw 
|tir % ŵ 4 jw w t?t 14% fa 
TOpftiT tow aw tot I 1 #■ 
wmrn jj fa  f»rrt Nr t aft ftrowft 
<t ?rwr «ft to ̂  ffli  «ft% w 

tow fan tot 11 <*1* froww tô 
wnft  wrorar # pr arirorr 
TOft 4t, to aft % ŵrr «pr tot fwr 
(1  f̂tfrwr4anrfmt̂ |rlTO«r̂ 

w wpt, aft  to w tot* 3 !W
W, TO It 3BW I I  fawrif w

> w*r vr  m ̂  % 'rfwrr % ww 

wc  wnar aft  wc ̂t w«r 4 wit 
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ww | fa to to* ^ «wfa ? 

nfirwr froT | ?n to aw afr ̂  tot 
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trr #f »t ât w#4t 1 flfwr vp
 ̂<k. ̂ __ __a> x.  .A ̂ #>>_.31
TO? tarow ft tow {fro ar wttwt 

% m  «wftr ̂ft ti, $t wrftwf % nr 

an# It aft ravaî CM, to w 'tpw 
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arffcwff â?r *  fWt ftnr % M  tow 

af afrf *r*m n$\ I to fat tf va 

wanrowvwartfiivaTO* wrfwf
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to vt “jww t fa TO It fa# Jjvgfafir 

ftft anff# i # n't to vtto#* 

vwrji i #fa*rtot to # fan nrnt 

TO «fafH%r̂rt€W f>«r ar$ Tfarci 

***# %im #̂f?tf# i  #totot 

5 fa TO tot? aft aftwif ffi toht 

>̂fr«ff#wftTO«r  % gr«r # 

$*nr«it TOW«rfTOi*r «jer trap*# 

fm t Tfarc* ton: aft $t# arf tojt 

##m# s«pf*t £ fl# tfMaft# 11

$f# I Wff.’ffff  * %*# <TT

*ew  t  <rc wror arfafa % 

fa# tRrto #**# % im ̂tot fa#

Hf wITl eiwrraiii wri ft. aw fa 

îro fffa«r #trfort  I aft fa wwr 

*Rr # «At WJ«r fir#ar # f 

wr̂ »aft *fcmtt$,  iifiwje 

1 wit ittt wr fa# % nwr. 
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ait wnnfav wm* vc# «n# «ft«r f # 

#ti   ̂ | ̂  irmfav vm ir#

m  st»r fhr %  f,  ?rt*fr art art 

fa «nnar wft fir# *m $ it farot 
fa arâi % wrar fewpft |t,  aiWr art 

■ilWJ  VT̂rfirRr #  T# an# 

t̂ n,amf5T CT# T?5ft  IT? %rr

gmar % i

5pirtt»raw#̂ t̂ |f|faw 

errg a?t aft ywyf yk ̂ 5m)' ̂ OTfTT 

% fan «ftrT  r̂% faqaw xtK 

torm* vrw % far? tjv art# *n> 4fm 

t̂nr #faii  afhf mv vfmr vrt farm 

*T ait fa jpmr WTar jt̂tc  ̂| to# 

a? fiwn f’rr |;—

"The Board of Control shall cob- 
fist of one representative  from 
each of the district orphanages 
snd widows’ homes from within 
the State existing at the time of 
the constitution of the first Board 
and thereafter as prescribed”.

#■ tpnrarg fa to# #t wfa* qfiwfa 

nn̂f ft **xa | i %*w faarlf % aft 

^ srfhfafa^w aft* jw##r 
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Ĥanr «r frorofr ## «n# ̂t*r t, ̂ r 
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**It #111 be the duty of the 
Board to afford protection to the 
.atphans and widows and to that 
end bear all responsibility for ttt 
opening, maintenance, supervision 
m  control of a!l orfehaaafcfes and 
WMowi ’ homfes throughout the 
State"

(BW Jw IWPft tftW VI w l  S tnr 
t t f c r  W t 1 i  w r t  f  i f r * R  m *

*mtrT *WT I  tTTHT? ^FT
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?ft <M *Hr Rr nfc flr flwr f  fo  |*
f w f  ? l » *  ITT HffHT-

» lf  f lw r  vtw*tt %ftr fprw wpr *hit

S —

"There shall be maintained and 
recognised in every district town 
of a State at least one orphanage 
and otte widows' home if any ane 
at the categories provided in snh> 
section (3)."
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*far*r v* fix  w s f w t f  jt t  
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~ I

Shri Kodiyan (Quilon-Reserved-
Sch. Castes): Mr. Chairman, I am
very glad to support this Bill. From
the discussion in this House, it is
clear that almost every section of the
House is whole-heartedly supporting
the idea behind this Bill. The vari-
ous charitable institutions and or-
phanages in 'our country have some
background, Because of the negli-
gence and disregard shown by Gov-
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emment as well as by those at the 
helm of affairs in society towards the 
sufferings of the weaker and unfor-
tunate section of the society, some-
body had to take up their cause and 
something had to be provided. So, 
naturally, some institutions with their 
humanitarian outlook came forward 
and started here and there some ins-

. titutions to provide shelter to these 
unhappy people.

I am not against any such institu-
tions which are now engaged in this 
humanitarian work in bur country. 
But considering our experience of the 
working of the various institutions in 
the country that have been engaged 
ih this kind of work, we cannot feel 
happy over the actual working of 
these institutions. In the name of 
humanitarian service, charity and 
pi-otectinig the ill-fed and ill-clad, all 
kinds of malpractices are going on in 
certain institutions. I do not blame 
that all these institutions are not run-
ning in a proper way. In the name 
of some institution, certain sections of 
the people are taking undue advan-
tage for their personal ends. In 
several cases, the fimds of the institu-
tions are being misused. Certain ins-
titutions take a very sectarian stand 
and give these benefits only to cer-
tain religions or commimities. That 
also we have come across in the past. 
In spite of these defects and mal-
practices, they have done a sort of 
service, which should not be taken 
away.

The sole intention of this Bill is to 
introduce certain kinds of supervision 
over the functioning tif these institu-
tions. Today neither the Govern-
ment nor public organisations take the 
responsibility of looking after these 
imhappy and imfortunate people. So, 
these private institutions are practi-
cally left to their own whims and 
fancies. Nbbody is to question them 
arid they are answerable to none. 
This sort of thing cannot continue.

So far as the Government is con-
cerned, it is h i^ ly  regrettable that

even though we are in the midst of 
intensive planned development work, 
this human aspect of the question 
has been more or less neglected. 
With regard to child welfare—I am 
not talking about the orphans alone— 
taking the children of the country 
who are to become the citizens of the 
future, who have to shoulder the res-
ponsibility of running the administra-
tion of the c'oxmtry, even those child-
ren are not today looked after, pro-
perly. We are spending crores of 
rupees for various developmental •• 
activities in our country. But if we 
look into the Five Year Plan and the 
provisions allotted for various deve-
lopmental work, we will find that for 
child welfare a comparatively small ^
sum has , been provided for. From 
that we can know that that aspect has 
not been taken seriously enough by 
us to have a definite policy of deve-
loping the health of our children, tft 
mould their character to make them 
become real and worthy citizens of 
our country. So, if that vital aspect 
of the question has not been given 
due attention, we can very w e l l^ ’ 
imagine what the position Would be 
when we come to the’ question of poor 
orphans, the ill-clad, ill-fed, unfor-
tunate sections of people of our , 
society, in whose case the negligence 
is m'ore revealing. Therefore, I 
would submit that this aspect of the . 
question has to be taken into consi-' ,t 
deration seriously, and I am person-
ally of the opinion that if any attempt 
is being made to strangle the working • 
of the private institutions which are ’ 
engaged in this humanitarian service 
that would create difficulties.

I.

But, acctording to this Bill, if the 
working of these various charitable 
institutions is to be properly guided 
and properly administered, some kind 
of governmental supervision is to be 
enforced. I maintain that this, kind^ f  
of supervision by the Government 
would n'ot in any way edverseijfc 
affect the institutions that are now *■ 
working in the country. So, the fear 
expressed by various heads of Catho-
lic institutions carmot stand at all.
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fh ff n e  Because, that* i*
ps provision In this BUI to atMagte 
Ibt working of theee iastttuttona. 
Du mu only seeks to pravida * » »  
kind . ot control. Otherwise, «w
Meets, malpractices and so many
Other evil things that we an now
•eti&g with regard to tti function-
ing of these institutions will continue.

Ibis is a very important work. Now . 
tile looking after of the unfortunate 
sections «f the people of our society 
fcrcdone by spine private individuals 
and private institutions. It is not a 
vhry easy task. If we take a tsnsua 
•f the iU>clad and ill-fed orphans 
and other similar people in this
country, I am afraid it will come to 
gtlQttns. Ifcen, if we take into 
qfgount some communities like Sche-
duled Castes and Harijans as ill-clad 
■nd ill-fed, the number win be still 
larger.

So, in order to protect these peo-
ple, private institutions will not be 
able to perform their responsibilities 
and funds may not be available. 
Therefore, it is the duty of the Gov-
ernment to come forward to assist 
-these charitable institutions. But, at 
the same time, enforcement of seme 
kind of control over the functioning 
at these institutions is very desirable. 
With these few words 1 conclude my 
speech.
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n fW  ^  ^  ^  ^  t  I

'i'f'M *TW T̂TcTT '3'1't̂
^  ^  ?i|f I  I ^ ^

t  I

M ^ a'^«)T <.<5101 ^  I illRftt

^ ^ 'TOT
^  ̂ rfp, +i4+̂ T ^  =?t1^ I

?HR wrr ̂  ?T<3rtf7 ̂  I w  
^ ^  ^  ^ I s n ^ '

ĝ TR I I ?niw
SFt ?n̂  ^  ̂ SicTT I, T̂5ft
^ =31̂ ftr ?rTtr ^

*Fm % 3m : ^  t  * ^  ^

P̂t ?T ^  ^  ?Tt̂
^ f  I ^ 3 ^ ?i^

3̂5T^ I ftra

*RFr -̂ ?t<ll I ^  5TTf̂

?TT>if)̂  % #«flr-
5ft»r ̂  :mPT 'Tf^ t, ^  n

#  ?n^ #t ^  ^ rm r sTO,

WT f>Tft JT̂t w  ^  «?)■, ̂ 3̂
5̂  ?IK ?Tk »Rt̂1r %'
*Tt̂ '?n̂ l%ftFT5T

I ^  ^ f ,  ^

m̂pT ^  I I ^  f, %f^
OTX ?T^ ^  ?R% 1

^  5FfT I, ^  ̂
?R!% I ^ ?Tflr ^ I

57f t  'R  ^  t  ^  W ^  ^  ^  f  I

*4('»l ^  Tt ■̂<?1'1 T̂HT  ̂̂
f  ? ftRn-1, TfRiT I' ^  I, 

^  I ? ?rra- snr % ?ftJT ^  f, 
^  ^  T̂5TT ^

f% ?rrfeT spt % ^rkn: ^  | ? 

«nrc ?r|1f ^  sft w f  ^  |

^ ^  j r W t ^  ^  =^rfi# I ^

ifT ®raWT5fT tPTT f  I $rf%^

^ ■ ^ , f ' R  #?' '3ft ^  f 5 T ^  W 

^ ^  I  I ?rfTF5r ^

^ ?’ w  ^ ^ ?THT

= m f | ^  I ^  ? i W f  ^  f ^ R F f t  ^ iT ? T f  i ;  

^  ^ 'R#?, <Rte, V 

e ft  P l+ 'l< r) ^ I ? T t ^

fm t  gTTTSr ^  ^

W  =^1 >rn3  ^

^rtf ?Ttr "nH+TiT ^  ^  ^

^ ’ a FT T  = ^ r f ^  I P r s ^  S H T R t  J T 5

«fT ;

?r% W hr 9Rc5rirF[

>̂T Eft»r ̂  snttr ̂  ̂ t# # i ^  ̂  ̂
i n t  #  I ^  ^  ^  t% ^  I

^ipKi «ft ^ v ft i f t  % T R f l ^ ^ T % f^

^  5i>T ^  #qrR t  ? ?rr3r ^  ^  ^rrar' 

t, ^  ^  ^  %° m?T ITT

'SO ^  ir t r^  % ^T?% zmtimr^ 

^t^ ^ r f ^ ,  *n <cTi % ^T?% ^

^ < = l < ^ r  ^ t f t  I ? T R  V90 ^ 7^  n  > f t

= ^  ^  ?f|t srrar |  i '=̂0 ,

e.o gr?T CRT ^ t fe r  ^  ^'t ^  ^  ^

■H<'if ^ ftpfft

^  =7̂  I  I
16-43 hrs.

[M r. D e p o t y -Sp e a k e r  in  the Chair]

j u ^  ^PTH ^  ?TT«nT «rr 1
m % T  H ^  5rmr>5rJT ^rmr ^  ?sfr?: 

Tf>r ^  w r  ^  ^ t f^  ^  I snw ^  ^gt 

K i m i  ^ f t ^  ^  ? T R t  I ? T F r  ^

?fr^ f r t t  % f , ^  ^

??r% f w f e  ?TT5ft 15rgr

?n> f*T ^ftiff ^  s^+1 fPpT ^  3̂
CRT ^iTRT ^  ^  =^%nr I

4' ?rk gsTR ^  =^n '̂V f  1

<^1
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speznomft 

I 4   ?TT’!T’T ^

?TT«î   gsrq % ftr# fsfef̂ OTR ?r|f

f I ?irT f̂ w ̂  ̂  f ?   ^

I ? ?TTT ̂  ̂ T?:

.   ?mPTT   t ? ^  ̂   ̂  ̂ t

 ̂?Trr    ̂  ̂  ̂

I I  ̂  ̂  ̂ ^

.    ̂  ’̂rrfl̂ I 5TH ^ 5TTSR- #

?TT5 ̂  ̂ tf =̂N- wft   I   rr̂

 ̂ q I ^ ̂  ^ w r̂

" vFTT,  f̂ fT  ̂ ̂  ̂

f, 3ft «r4 % ?TFr qx w   ̂̂  ̂

f I ̂  ̂ft iTf   I ftr fT tTfr ?TT«m- 

% 'TW'   fT̂    I msnrf ^

?ftr *rf%?TT

T̂ft =̂ T̂HT ’̂ Tf̂ I ?TP5W

_  ?fr ̂  ̂  ?rm    ̂̂ nf?:

*'    ̂w  ̂ o jjT  5pft̂  ̂I

571#   ̂%TT ̂  «TT %

înr %■( ̂CT>T r+i) +'1̂ <ai'ii   Idl *TT, 

ŝft̂ mrsTT ^̂ ?ftiT?rfRr

 ̂  ̂ I c ̂TT̂ ^ ?ft

:  Tpft   STT, ? O    ̂ irt f ̂

'   ^̂T3?tT «TT I ?nT7: ̂  ̂ Tft#  ̂ ^

^ ffHw ̂  ̂  ̂  eft ̂ ?m XT̂ V 

 ̂  ? o ?TT̂ ̂

•j?t qr V ̂ 0  ̂  %T «rr 1

?PR  'TT 5ftŜ5PT ?RT 

 ̂  ̂  =̂ Tf̂, ^

11̂  ̂5Pî 'JT

 ̂ ?TPsnrf ̂  jf^ ̂

I mr w ?n:f ̂  ?rr>5UT ?> at- 

-  I   % griT ̂  ̂  t ?f̂ gr^

.|, TOT   t I  ̂  q?ff  ̂JTf 

.r *̂?TT«TIT =# 1 3Tf   ^ %

?C 3TT n, ̂ o ^ ̂ »̂TTT   T̂5̂

^t -̂ WT  ̂  ?fk %nx   spT

^ ferm 3ik I m«nft # 

f̂FSTT ^ ^

%   ?ftr  ̂    ^ fjR W

 ̂ =̂ nf̂ t ?rr5r at  ̂ =̂5=r1r #

tfipT   I, WT

% ^ f, wf^ ̂  ^

11

?TT«nTf ^ ?T̂TFrT«nrf t̂t ̂rf̂ T̂r̂rrff ̂ 

t̂ttt ̂  f̂ mf̂rr =̂rfft 11%̂ ?iT«rm 
% qra’ sTT̂ft 5nftfT ̂  ̂  ̂    '̂r

MTffif I ?ik 5nr>i m̂r̂ft % 

'rrer ̂   ̂̂  =Enrf|̂ f%?rT f?r % =Fm 

T̂ft =̂ %nr I T̂T̂T  ̂ ?fkcff 

^ r̂?7rr =̂rf|t i w? eft

?R ̂ÎaTi  ̂  ̂M'̂rrl   ■̂i(̂<J

t ̂  ?ito: ts I    ̂̂  eft 

?Tf I- f% ̂  ?ft̂ w ?R5 %■ ̂

t, ^

TTifMfa #   ?T3̂  ̂  <̂ W

'̂'7̂  ̂  ̂«ft I 4̂̂   ?rw

 ̂  3tr̂ I t f̂tfent  ^ fêtrar 

 ̂I f ̂ ^ ̂  ̂

1̂1% ̂  ̂  ̂3cHT̂ f*T%̂ I ̂  ^

T̂#,  ̂ ̂  n 

 ̂   ̂   15Tfa ̂ ?r>r at

 ̂ ^ ̂  ̂ , f I ̂    ̂  enra

3fTT WT   T̂RTT |̂ >T   % ̂JIRT

 ̂ 5̂Tar I I '.:

?iw?m?rat 

f I  ̂ ^ gSTR TW  t ̂

iw^5Tp^ t̂rrI

Ml̂ef) g I

The Deputy-Minister of Law (Shri 

Hajamavis):  The  attitude  of  the

Government towards this Bill   was 
stated by the Law Minister in  the 

other place.   He stated there  that 
the Government did not oppose  the
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[Shri Hajamavis]
Bill and left it to the vote of the 
House.

I join with Shri D. C. Sharma 
wholeheartedly in the tribute that he 
paid to the sponsor of the Bill, Shri 
Kailash Bihari Lall, for his persist-
ence, his zeal and public spirit which 
actuated him in making attempts over 
years in putting a measure like this 
on the statute-book. But, Sir, a word 
of explanation on behalf of Grovem- 
ment is necessary. He had, as Shri 
D. C. Sharma has stated, started with
the legislation on this subject some
time in 1933. But Government at
that time could not see their way to
accept that Bill stmightway.

As is well known, the legislative 
topic relating to this Bill faUs in the 
Concurrent List. Therefore, the 
States can legislate, and the Centre 
also can legislate. But the machin-
ery which is to implement the Bill 
must necessarily be the State machi-
nery. The question, therefore, 
would be whether it is proper for us 
to put additional duties upon the 
State Governments without their con-
currence; secondly, they might as well 
say that we must contribute te the
expense.

Another factor which must be taken 
into c'onsideration is that many of the 
States have their own legislation, 
which covers a wider area than the 
present Bill. But it was pointed out 
to us, and it went a long way 
towards persuading us, that an all- 
India Bill which set a model pattern 
for all the States would be very use-
ful.

Those who think that Government 
had rejected the earlier Bill without 
adequate reason might compare the 
older Bill with the present one. Shri 
Kailash Bihari Lall himself very 
graciously told the other House about 
the help which the Law Ministry had 
given to him in putting his proposals 
in the present form. If we have made 
a little improvement in the original 
Bill that he had framed, then our

opposititon to the original Bill was to 
a large extent justified. '

It had been said that this Bill ia 
likely to encroach on private charity. 
We had, therefore, to strike a balance 
between providing supervision on the 
one hand, so that these institutions of 
charity are not a cover for anti- 
stocial and criminal activities, and oil 
the other hand, seeing that we do not 
put undue fetter upon individual 
social service or dry up the sources 
of private charities. I believe, in the 
present form, the Bill strikes a gold-
en mean. The Bill will now go 
before the Joint Committee, if the 
House approves, and there we shall 
avail 'ourselves of the wisdom of the 
Members of the Joint Committee.

Mr. Deputy-Speaker; The question
is:

‘That this House concurs in the 
recommendation of Rajya Sabha 
that the House do join in the Joint 
Committee of the Houses on the 
Bill to provide for the supervision 
and control of orphanages; homes 
for neglected women or children 
and other like institutions and for 
matters connected therewith by 
Shri Kailash Bihari Lall, made in 
the motion adopted by Rajya Sabha 
at its sitting held on the 4th Sept-
ember, 1959 and communicated to 
this House on the 7th September,
1959 and resolves that the following 
Members of Lok Sabha be nominat-
ed to serve on the said Joint Com-
mittee, namely: Shri Asoke K. Sen,
Shri R. M. Hajarnavis, Shri K. V. 
Ramakrishna Reddy, Kumari Mani- 
ben Vallabhbhai Patel, Shri B. L. 
Chandak, Shri S. A. Agadi, Dr. N.
C. Samantsinhar, Pandit Mukat ' 
Behari Lai Bhargava, Shri Ansar
Harvani, Shri Bhagwan Din, Shri^
mati Renuka Ray, Shri Nek Ram
Negi, Shri A. Doraiswami Gounder,
Shri K. K. Warior, Shri Khush- 
waqt Rai, Shri Ram Garib, Shri
Bibhuti Bhusan Das Gupta, Slu:i
Bhaura'o Krishnarao Gaikwad, Shri ' 
Mohammad Tahir and Shri Diwan
Chand Sharma.”

The motion was adopted.



q ff «TT Hf'kq,

'T^+<cii) ^  ̂ flx ̂ qr
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7937 Co-operative

[«fwfr ^ 1 ]

^  ^ ^ ^ ?

^3»neif«T : ? m  ?TT? ^

srhmV H^ST ^  ITS ĴJTKT

«rw ?fff*rr i

fTJr îTT
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17.ei hrs.

CO-OPERATIVE SUGAR* FACTOR-
IES IN MADRAS

Shil N. R. Muniswamy (VeUore): 
Mr. Deputy-Speaker, I am raising 
this half-an-hoxir discussion to focus 
the attention of the Government with 
regard to certain problems which 
have come to stay as a result of the 
inaction of the Government. If they 
had taken proper steps, the present 
crisis in the sugar trade would not 
have happened. The question I asked 
on 17th December, 1958 was;

“Will the Minister of Food and 
Agriculture be pleased to state;

(a) the amount of foreign ex- 
charige that has to be pro-
vided for all the applications 
for setting up of cooperative 
sugar factories in Madras 

’ State;

(b) how much has so far
sanctioned;

been

(c) whether the sugar factory in
North Arcot District made
any progress as per schedule
indicated to the Central Gov-
ernment;

(d) if not, the reasons for
delay;

(e) whether the amoxmt expect-
ed of the shares was subscrib-
ed to the full; and

(f) whether any permits have 
been granted for import o f
equipment and machinery?”

The answer was as follows;

“The Minister of Food and Agri-
culture (Shri A. P. Jata)r
(a), (b) and (f). The re-
quisite foreign exchange to 
the extent of Rs. 1-5 crores 
has been provided to the 
three co-operative sugar 
factories.

(c) and (d). The factory wais 
expected to complete the 
project by 31st December, 
1958 but due to the delay in 
securing plant and machinery 
the factory is now expected 
to go into operation during 
the 1959-60 season.

(e) Out of the subscribed capital
of Rs. 11-83 lakhs for the 
North Arcot District Co-
operative Sugar Factory tlie 
shareholders have paid 
Rs. 10-13 lakhs. In addition 
the State Government has 
contributed Rs. 10 lakhs to-
wards the shai-e capital;"

As early as 1954, Shri Kidwai made 
an announcement in this House with 
a view to make India self-sufficient 
in sugar. He wanted to extend the 
existing units and also to establish 
new co-operative units. He thought 
that the co-operative enterprises 
should come to the forefront and that 
Government should render all possi-
ble help. We are aware that the 
sugar industry is one of the most im-
portant industries in the country frpm 
the point of view of emplojTuent be- 

the cause it employs as many as 20 mil-
lion cultivators for growing cane and

*Half-an-hour Discussion.



•boat 190,000 skilled and unskilled 
labourers and about >9,000 university- 
jtMbted men in this trade. So, after 
it Wat announced la 19M by the hen. 
Minister ef rood and Agriculture, the 
Ministry fan not taken proper steps 
4o get the necesaaiy foreign mwrhmngm 
by persuading the finance Ministry 
aai also the Commerce and Industry 
Ministry to get the import licence to 
| ii the plant and machinery. It hat 
tafcm g> long aa four yean from 1954 
till J00S to get th« necessary foreign 
exchange. Aa a mult of it, the pro-
duction in our country haa suffered 
a lot If only the Ministry bad taken 
tfftpf aa aoen aa thi« policy vaa an- 
ppunced Or at least in 1955, we would 
have achieved the expected produc-
tion target Hie price of plant 
and machinery had (hot up by 
100 per cent by that ttaa 
Utckily, la 1854, the production ef 
sugar waa marvellous. There was 
production of a large quantity at 
auger, more than what we bad ex-
pected, the consumption had gone 
below estimation and the excise duty 
had alao risen by SO per cent That 
may be a good feature so far as the 
1054-1808 period was concerned, but 
subsequent to that we have not had 
enough of encouragement

mien these co-operative sugar fac-
tories were thought of, encourage-
ment was given by the Government 
in two or three ways. Even from 
1966, I remember, there had been a 
great deal of interest to start facto-
ries on a co-operative basis because 
they wanted to promote co-operative 
activities in place of corporate activi-
ties in pursuance of the socialistic 
policy. Tty sugar industry lends it-
self to such procedure. Therefore, 
the Industrial Finance Corporation 
alio had advanced money to the ex-
tent of—«  huge amount—Rs. 0 erorea 
to Hs. 0 erorea, so that people could 
•tart sugar industry o q  a co-operative 
basis. Even in the Five Year Plan 
It has been indicated that out of the 
total licences for the starting of in-
dustries 00 par cent would be given 
to those who want to start them on
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a co-operative/basis, and teat Qov- 
erament would certainly give asoney 
to thett.

The object of starting eoopamth* 
factories is only to see that the one 
growers are given a proper price ft* 
the cane. Moreover, wbm die cine 
is converted into sugar they wfli 
have some profit also. That was the 
object with which ft waa started. 
But what happened actually wts that 
though the proposal was made in 
1054, only in 1858 the Madras Gov-
ernment had sanctioned proposals far 
starting three factories: on* ha Ntttt 
Arcot District, one in Cbiw^sput 
District and one in Coimbatore Db> 
trict Another one is expected to be 
started in Salem. These hat bean; a 
good deal of response from other oat- 
tres in Madras and there are propo-
sals to start three more such fecto- 
ries.

therefore, it seems that the 
ponse from the people is encouraginĝ  
but the one defect is that there has 
not been so mud) of impetus given 
to die people to subscribe to the aor-
tal the Co-operative Registrar* and 
Deputy Registrars have done yeoman 
service in Madras State, but the ser-
vice they have rendered in the forma-
tion of cooperative sugar factorim 
has been very slow as a result ct 
which we never got in time what 
we wanted to have earlier, the Gov- 
«nment, therefore, did not take pro-
per steps to an early stage with the 
result that price shot up to a stage 
almost hundred per cent of what #  
was originally obtaining in the mar-
ket

In the month of July and even aa 
recently as end of last month same 
memoranda have been submitted by 
the sugarcane industries and sugar- 
m m  mill-owners to the Minister of 
Food and Agriculture requesting him 
to allot as much as 35,000 tana ot 

for these four areas ot Itadn* 
Mysore, Kerala and Andhnu So- ter 
n  Madras is concerned, X would res 
pectfuSy submit, even the Mifltw
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Government has asked for 15,000 tons 
of sugar for this period of three to 
four months before the setting in of 
the crushing period. If it is not done, 
people who are now selling sugar in 
the rnarket will take a large amount 
of profit by creating something like 
an ar.tificial scarcity in that area even 
though enough of sugar is available 
in the country.

If only we had taken proper steps 
before 1956-1957, I would say, these 
things would never have come. I may 
be permitted, Sir, to put some salient 
questions so that the hon. Minister 
can pointedly give an answer to them. 
I would like to know whether it is 
a fact that the Madras Government 

■ has. requested the Central Govern-
ment to supply sugar to the extent 
of 15,000 tons for the period of these 
two or three months before the setting 
in of the crushing period; if so, what 
action do Government propose to take 

’ in this matter? Secondly, whether it 
is a fact that the South Indian Sugar 
Mills Association had submitted a me- 

i morandum towards the last week of 
August, 1959, to the hon. Minister re-
questing the Government for a total 
quota of 35,000 tons per month for 
three months. Ordinarily, 28,000 tons 
are allotted for these four States, 
and the extra quota of 7,000 tons is 
obviously because of Ittie festivals 
which are coming next month or the 
month after next. For this purpose, 
they might have asked for this extra 
quota to come especially from North 
India. My next question is, how many 
fair price shops have been opened, 
so far in Madras in respect of the dis-
tribution of sugar. How many bags 
per week are allotted to the fair price 
shops and how many bags to the 
hotels, restaurants, bakeries, etc.?
That would be my third question.
Fourthly, whether it is a fact that the 
wholesalers in Andhra get more 
qu6ta and divert part of their quota 
to Madras at a high price. The point 
is, Andhra is getting more quota. It 
is a surplus area. It gives something

to Madras also. But, after all, the 
per capita consumption of sugar in
Andhra is much below that of Mad-
ras. In Madras, it is about 8 lb. or 
9 lb. In Andhra it is just 4 lb. Not 
that the people in Andhra do not re-
sort to sweets but evidently their 
food habit and taste incline more 
towards other things than towards 
sugar. Some of that quota comes to 
Madras, Kerala and also Mysore. My-
sore is self-sufficient. The: merchants 
in Andhra take a greater quota with 
a view to sell the sugar in their own 
area, but as a matter of fact, they 
divert part of the quota to Madras 
with a view to make profits.

Now, the price of sugar is Rs. 2 
per viss. I would request the Gov-
ernment to look into the matter and 
see that such a contingency' as has 
been explained by me never arises in 
the southern States.

More than once there has been a 
discussion here as regards sugar, but 
I am raising this point especially with 
regard to Madras so that I could in-
vite the attention of the Government 
to this problem and try to see that 
any feelings of “Dravidism” may be 
allayed in the matter of deficiency 
in the supply of sugar, and thus en-
sure that the people in Madras get 
sugar in proper quantities.

Even in the markets, I find that 
though sugar is distributed through 
the retail shops, the allotment to the 
retail shops is much below their de-
mand. Therefore, I would suggest 
that greater quantities are allotted to 
the retail shops for distribution espe-
cially when the wholesalers have got 
larger number of bags allotted to 
them, so that they could maintain the 
prices and see that no scarcity con-
dition is brought to the forefront.

As late as 30th August, 1959, a 
memorandum was submitted to the 
Minister. I have already brought 
to the notice of the H(>use. In that 
memorandum, the association has
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asked for a total quota of 31,000 tons 
per month, 28,000 tons from local pro-
duction and 3,000 tons from North 
India. The members met Shri A. P. 
Jain— ĥe is not a Minister now—and 
also Shri S. K. Patil who is now the 
Minister of Food and Agriculture, but 
the reply given by the Ministers were 
not very encourageing. TTbw, in rela-
tion to the co-operative sugar factories. 
I do not know the line of demarca-
tion between the Minister of Food and 
Agriculture and the Minister of Com- 
iriunity Development and Co-operation, 
and I do not know who is really res-
ponsible for sugar factories as well as 
for the supply of sugar. We are not 
aware of it. But until 30th August 
last, we hav^ been looking only to the 
Minister of Pood and Agriculture, in 
regard to these matters. Now that a 
new Minister has taken charge, I am 
afraid whether he, has been fully 
posted with all the facts. But still I 
hope he will do his best and give me 
proper replies  ̂ to the satisfaction of 
the people so far as the Madras State 
is concerned.

Some Hon. Members rose—

Mr. Deputy-Speaker: No hon. Mem-
ber has given advance notice under 

•rule 55(5). Anyhow I shall allow a 
few questions to be put.

Shri Tangamani (Madurai); May I 
know what is the annual requirement 
of Madras State? The hon. Minist^ 
stated that it was 10,000 tons. May I 
know how much is the deficit and 
how much has been made available 
from Andhra? My second question is: 
Is it true that the retail price of 
sugar in Madras State now is Rs 2-4 
per viss and the price per bag is 
more than Rs, 140? What steps have 
Government taken to reduce the price 
to Rs. 1-2-0 which used to be the 
normal price and also the price per 
bag of sugar to Rs. 100? Lastly, the 
hon. Minister stated that for the 
entire region 28,000 tons will be re-
quired. May I know whether the 
estimated production for this year 
#ill be able to meet that demand of 
^8,000 tons?

Shri Warier (Trichur): May I know 
whether demands have been made 
by the Kerala trade associations and 
traders for the import of sugar frorâ  
U.P., whether Government have sanc-
tioned it and if not, what is the ob-
jection of Government in not allowing; 
supplies from U.P. to Kerala?

Shri Sinhasan Singh (Gorakhpur):^
I want to know what is the present 
price of sugar prevailing in the whole-
sale trade; whether the price is Rs. 145 
per bag; whether the price has gone 
up since the sugar debate in this 
House; whether there is any scherne 
before Government to get this extra 
profit that the sugar magnates' have- 
rhade and share it with the cane- 
growers; whether Goverrtiherit has 
fixed the cane price for 1960-61 and it 
so what is that price.........  '

Mr. Deputy-Speaker: The hon.
Member should restrict himself to 
the scope of the discussion and not 
widen the scope of the discussion. 
The discussion is about co-operative 
sugar factories in Madras. There has 
been a demand from Kerala for sugar 
from U.P.

Shri Sinhasan Singh; U.P. has got
a greater production of sugar. , My 
last question is whether Government 
have considered the increase in the 
sugarcane price demanded by the" 
cane-growers?

Shri Heda (Nizamabad): The price 
of machinery to manufacture sugar 
i.e. of sugar factories is increasing in 
the foreign markets. May I know 
how much foreign exchange we would 
be losing because of this delay in 
granting licences to co-operative 
sugar factories in Madras and other 
States, since in the interim period 
the price of the machinery is increase 
ing in the fore i^  markets?

Shri Subbiah Ambalam (Ramana- 
thapuram); I want to know the ex --
factory price of sugar from the south-- 
ern sugar mills prior to the introduc-
tion of sugar control and the present

Sugar Factories 7944^
in Madras
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wex-factory price in the South Indian 
«ugar mills. Then, 1 want to know 
the number of mills that are likely 
(to be started in the co-operative sec- 
tor during the resfof the Secoitd Five 
"Year Plan in the North Indian States 
and the number of co-operative sugar 
mills that are likely to be started in 
tte South Indian States.

Shri Vbwanatha Reddy (Kajaxnpet): 
ilw re  has been a great demand from 
the Madras State for granting of 
licences for sugar factories in the co-
operative sector. In view at the 
•changing policy of Government, viz 
to sanction more sugar factories in 
the country, may I know whether 
Government will be prepared to sanc-
tion as many licences particularly to 
Madras State as would be demanded 
toy that State?

Shri Narasfcnhan (Krishnagiri): Re-
garding the assessment of the need 
at the Madras State, one paper has 
reported that the requirement would 
be 85,000 tons. I want to have the 
correct assessment Then, I want to 
know the quantity asked for by Mad-
ras and how far the Centre will ful-
fil their demand. The Dasara and 
Diwali festivals are coming quickly 
And before that some quantity is 
needed. I want to know how far they 
are going to fulfil that demand. Last-
ly from Salem district demands have 
came for the co-operative sugar fac-
tories. What action has the Govern-
ment taken about it?

Shri V. F. Nayar (Quilon): Is it 
not a fact that Kerala has a chronic 
•deficit of sugar? If so, what is Gov-
ernment's estimate of the deficit in 
Kerala? I also want to know whether 
in view of the national festival, On am, 
more sugar was allotted as this is the 
time in the whole year when we want 
more sugar.

The Deputy Minister ef Conummity 
Development and Co-operation (Shri 
S. S. Mnrtby): Mr. Deputy-Speaker, 
-as you have rightly pointed out, X

think Hie discussion, and much s to c  
so the volley of questions, have stray-
ed far away from the scope of 
discussion this evening. The disops- 
sion today, as Shri Muniawamy k fi 
rightly stated, has arisen out of the 
question put on the 17th December,
1958. He read out the answers given 
cm that date, and there is nothing to 
add to the answers already given. 
Shri Muniswamy also said that the 
late Shri Kidwai assured that there 
was plenty of foreign exchange avail-
able for the establishment at sugar 
factories. This answer was given in
1954. From 1954 to 1957 much water 
has flowed under the bridge. Sew 
this question relates to the period 
from file middle of 1956 to the -middle 
at 1957.

Before I answer this question, I 
would like to point out that the ans-
wers for the questions put by Shri 
Muniswamy as to the supply #  sugar, 
the quantity of sugar supplied to ft* 
Madras State, the number of fftlr price 
shops established, whether Andhra 
has got more quota and also several 
other questions, including the one 
about Onam by Shri V. P. Nayw  ̂aie 
beside the point.

Therefore, I would first deal with 
the question whether there was delay 
or not, and if there was delay, why 
was there delay. My humble submis-
sion is that there was no delay in res-
pect of the applications from these 
three factories or associations. The 
application from the North Arcot Co-
operative Sugar Factory Limited, Pan- 
chakuppazn, Vellor Taluk, North Arcot 
district was received in two instal-
ments—the first one was dated Met 
October, 1956 and the second 7th 
November, 1956 and the licence was 
granted to them on 22nd July, 1957. 
In the case of the Amravathi Co- 
Operative Sugar Mills Limited, Udu- 
malpet Taluk, Coimbatore district, ft* 
dates are more or less the same as h  
the ease of the first one. This factory 
was also issued a licence on 32nd 
July, 1957. As regards the Maduran- 
thakam co-operative Sttgar MBls
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limited, Vandalur, Maduranthakam, 
Chinglepet district, the application 
was received here on 11th October, 
1950 and the bulk licence for about 
87 lakhs for import of machinery was 
granted on 30th June 1957. Another 
licence for about Rs 67,435 was issued 
on 3rd December, 1957 Roughly 
speaking, the delay in issuing licences 
was 7 to 8 months

I hope the hon Members are aware 
that there is a lot of procedure to be 
followed before any licence is issued, 
and 2, 3 or 4 months may be the ordi-
nary time required

But there is some delay here of 
three or four months more because 
of a new situation that has arisen in 
the economic field That is due to 
lack of sufficient foreign exchange 
Shn Mumswamy has made a point 
about this In spitt of all steps being 
taken by the Central Government, 
specially by the Ministry of Com-
merce and Industry, somehow or other 
India had a very tight time as far as 
foreign exchange was concerned 
Therefoie a system called the deferred 
payment system was inaugurated 
These organisers were requested to 
negotiate with the suppliers in foreign 
countries to come to terms on deferred 
pavment, which specially the Madras 
factories were not able to do Then 
the hon Minister of Industry, Shri 
Manubhai Shah, convened a meeting 

r of the suppliers from West Germany 
and the representatives of these fac-
tories somewhere in June, 1957 end 
the matter was finalised Then im-
mediately, as has been stated, in the 
month of July, 1957 licenccs were 
issued

1
But the unfortunate thing about 

these Madras factories is—the delay 
is not because the licences were grant-
ed late—that the promoters of these 
factories did not take other necessary

*  tops to have their final plans for the 
erection of these factories. I may tell 

pthe hon Members of this House that 
almost at the same tune six factories 
m Bombay have also been given 
230 LSD—9.

licences and whereas the Madras fac-
tories, even today, are under erection 
and are reaching the final stage, the 
Bombay factories have gone into pro-
duction in the 1958 season.

Shri Narasimhan: They were more 
businesslike

Shri B S Murthy: I thought the
other way

Therefore I would humbly state that 
there is no delay whatsoever on the 
part of the Central Government to 
issue licences

Shn Mumswamy has also said that 
there was no impetus given by the 
Government I think these are his 
cxact words ‘Proper impetus’ are the 
words he has used He has said that 
proper impetus was not given by the 
Govtrnmtnt to the people For his 
information, may I way that when he 
North Arcot District Co-operative 
sugar factory—I think, Shn Mum-
swamy PiHaj hails from North 
Arcot

An Hon. Member: Pillay’

Shri B. S Murthy: I am sorry.

When that factory was not able to 
get the necessary share capital the 
State Government had to give Rs 10 
lakh« towards its share capital There-
fore all said and done, the Govern-
ment is trying to do its best to pro-
mote co-operative sugar factories and 
the fault is not to be placed at the 
doors of the Government There is 
something wrong with the promoters, 
specially I think m one factory at 
least there was inordinate delay in 
coming to terms because there was 
a sort of a rift between the promoters 
and finally they have been asked to 
compose their differences They also 
have been given the necessary 
impetus

Shn Heda asked whether any esti-
mate has been made as regards the 
foreign exchange required and the 
extra cost on account of the delay in 
imports For his information, I may
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state' that, lor the time being, import 
of complete machinery lor sugar fac-
tories is being stopped and consor-
tiums are being formed m several 
places lor the manufacture of machi-
nery necessary for sugar factories. 
Therefore, the question of foreign ex-
change, as far as import of machinery 
for sugar lactones is concemcd, will 
become less important. Soon we may 
be having Indian machinery for erect-
ing co-operative sugar factories.

One more point. All encouragement 
is to be given to co-operative effort 
Especially sugar factories are being 
given all help they need. Therefore, 
I am hopeful that soon there will be 
many sugar factones rising in several 
places all over the country and the 
problem of sugar will be solved I 
have nothing more to add except this. 
The other questions regarding the 
quantity of sugar required, the amount 
sent, the amount distnbuted to the 
wholesalers or coffce hotels or tea 
saloons are all outside the question I 
think Shn N. R. Mumswamy and 
others will bear m mind that the Gov-
ernment is not trying to delay If al 
all there is any delay, the delay pri-
marily is because of the promoters 
being not careful in finalising their 
plan

Shri Sobblah Ambalam: My ques-
tion has not been answered about the 
number of co-operative mills . . .

Mr. Depniy-Speaker: That question 
can be settled mutually when they are 
on the same Bench. Shn Nagi Reddy 
to raise the next discussion. That is 
about Fertiliser factory in Andhra 
Pradesh.

Sfeai Sinhaaan Singh: I raised a
question . . .

Mr. Depaty-Spaaker: They were 
not relevant to the discussion today. 
They need not be answered.

Ch. Ranbir Singh (Rohtak): That 
is very important: price.

Mr. Depnty-Speaker: Undoubtedly:
not at this moment

11.3* hi*.

FERTILISER FACTORY IN ANDHRA 
PRADESH*

Shri Nagi Reddy (Anantapur): Sir, 
the question that I had asked on the 
11th August, 1959 regarding the ferti-
liser factory in Andhra Pradesh was 
almost evaded by the Minister when 
he gave the reply. This question has 
been on the agenda, I should say, from
1955. Even to this day, we have not 
had any clear idea from the Govern-
ment when this factory is going to be 
established and when we are going to 
see fertilisers coming out of the fac-
tory

As a matter of fact, if we go a 
little into the history of this project, 

will see that even the report of 
thp Fertiliser Promotion Committee of 
1955 had been of the opinion that the 
factory that is to be established m 
Noyveli m the Second Five Year Plan 
may not comc oil in the Plan period 
and therefore, they had, at every stage, 
been saying

Shri N. R. Moniswamy (Vellore). 
The Minister is not here to give a 
reply

Some Hon. Members: Here is the
Minister in charge

Shri Nagi Reddy:,. saying in the 
report that if the factory at Ne>veU 
cannot be established in the Second 
Five Year Plan period, the chance 
should be given to Andhra Pradesh 
They had been very clear when they 
said, now that “confirmatory data 
about the extent of lignite reserves 
and underground conditions have still 
to be obtained and the suggested solu-
tion of the artesian water problem has 
to be satisfactorily proved", "it is not 
possible to arrive at any completely

•Half-an-hour Discussion.
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reliable data for calculating the cost 
of iramping water and mining lignite ”

Yes, I do not know for what reasons 
the Government decided that the fn ti- 
liser factory should be established at 
Neyveli, knowing that *t is not going 
to be established and it would not be 
possible to establish it m the Second 
Five Year Plan period The result 
has been, unfortunately, that the 
southern regum of the country today 
has no fertiliser factory at all The 
answer that was given by the Minis-
ter on 11th August, 1959 gives us the 
xetprea&stm ibai ihe southern xegxm 
is not going to have a fertiliser factory 
till about 1965 or 1966 or even 1967 
As the days pass on, the year also 
might be extended It is for this 
reason that I think the Government 
must take a decision now to establish 
immediately a fertihsu factory in 
Andhra Pradesh I think it is one of 
the reasons why the Government 
should immediately accept it and give 
permission to the Andhra Pradesh 
Government in view of the very rea-
sonable attitude that the Andhra Pra-
desh Government has taken in trying 
to secure this fertiliser factory

Secondly, the report had said in 
1955 that the "expediency of increas-
ing the production targets’* was one 
of the reasons for them to give the 
place where this fertiliser factory 
should be estab’ished For the simple 
reason that Andhra Pradesh is one of 
the major rice-producing centres m 
the country, and is one of the States 
where production per acre has also 
been increasing instead of decreasing 
as m certain States like West Bengal, 
I say that Andhra Pradesh must be 
given the right to establish a fertiliser 
factory for greater production of 
Paddy in the State I think that 
instead of spending year after > ear 
money on imports as we have be°n 
doing and spending our foreign ex-
change which is very precious, if we 
take steps now to establish a fertiliser 
factory in Andhra Pradesh which is 
capable o< yielding by the end of the 
Second Plan or by the first year of

the Third Plan period, certainly the 
country’s finances would be better and 
the production of our foodgraras 
would increase much faster at least 
ir\ Andhra Pradesh than it has done 
*0 far That would to a great extent 
solve the food crisis in the country

Thirdly, from the facts we know 
there is going to be a shortfall in the 
total expenditure in the Second Plan 
allotted for fertiliser factories, be-
cause neither the Durgapur plant nor 
the Neyvch plant is going to be estab-
lished <is early as we had expected 
them to be, and it would be in the 
interests of the country to see that 
these finances are spent, because they 
ar-e the most essential expenditure for 
the nation as early as possible The 
Kothagudem site is already there and 
the Andhra Pradesh Government has 
alreadv allotted in its Budget Rs 50 
lakhs for th*» establishment of a ferti- 
I'&er factory, and it is the Central 
Government that is now standing in 
the way Therefore, 1 think the money 
should not be allowed to lapse and 
the State Government should be 
allowed its proper chance

We heard that the Andhra Pradesh 
Weis going to get its fertiliser factory. 
That assurance has been almost given 
m the answer to my question, but 
frtjm the answer it appears that the 
trouble is that the Andhra Pradtth 
G<7vemment will contribute 51 per 
cent of the share capital themselves 
and they want the Government of 
India to be a minority partner m the 
enterprise I am afraid the Govern-
ment of India is very touchy about 
bemg a minority partner with a State 
Government It was so touchy, I can 
say, m the case of the Smgarenl ecel 
mines *niey insisted on being the 
m^jor partner, and until it was almost 
accepted they did not come forward 
to help in the greater production of 
the Singarem coal mines In the same 
w%v, I am afraid the Central Govern-
ment, feelmg that it is too big to be a 
subordinate partner with a Stat4  Gov-
ernment, probably does not wish to
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accept a secondary place.  I would 
tell than, after all, It is a publir sec* 
tor project.  The State Government 
are going to have 51 per cent of the 
shares; the Central Government arc 
requested to help it by purchasing 
probably about SO per cent of  the 
shares; the rest of the money will be 
collected from the peasants of Andhra 
Pradesh  The  Chief  Minister of 
Andhra Pradesh has been going all 
out to get this factory set up as early 
as possible, and he has been trying to 
create  the  necessary  enthusiasm 
among the people to help in the estab-
lishment of the factory as fast as pos-
sible.  Naturally, at this moment, 
when the co-operation between  the 
people and the Government is closer 
on this particular issue, if the Central 
Government come m the way and put 
spokes, naturally,  the  co-operation 
will vanish. I wish that the Central 
Government which seeks the co-
operation of the people for the imple-
mentation of the development projects 
envisaged m the Plan, will come for-
ward to help us, and also give us an 
assurance today that this  factory 
which is being pressed for by the peo-
ple and the Government will be show-
ed to be established m the Second 
Plan period, and will not be postponed 
for the sake of the other reports yet 
to come from the fertiliser committee, 
with a view to decide  whether  it 
should be established there, when it 
should be established, and if it were 
to be established, when we should take 
the preliminary steps.

Mr. Depnty-Speaker: Shri  T. B. 
Vittal Rao.

Shri Vtewanatha  Reddy (Rajam- 
pet): I have given notice of this dis-
cussion jointly with Shri Nagi Reddy. 
I may be given some time for making 
my submission.

Mr. Depnty-Speaker: 1 could call 
only one Member  The other Mem-
bers can put questions.  Shri T B. 
Vittal Rao may put one or two ques-
tions; thereafter, I shall allow the hon. 
Member.

Shri T. B. Vittal Rao (Khammam): 
Shri A. P. Jain, when he was Food 
and Agriculture Minister, while pre-
siding over a meeting of the Fertili-
sers Importers' Association in October, 
1957, at Hyderabad had stated that he 
was prepared to grant a licence for a 
fertiliser plant, if any party  came 
forward, in view of the insatiable 
demand for fertilisers in the country.

Now, when the State Government 
of Andhra Pradesh have come forward 
to set up a factory and are also pre-
pared to meet more than half of the 
expenditure or the capital cost of the 
plants, why should the Central Gov-
ernment not give a clearance or grant 
a licence’ May I also know whether 
Government are aware of the fact that 
the fertilisers which will be produced 
in the factory that is proposed to be 
set up at Kothagudam will be cheaper 
than even the Sindn Fertiliser Fac-
tory?

Shri Viswanatiu Reddy: The ques-
tion, as a sequel to which this discus-
sion has arisen, has placed three points 
for consideration before us At the 
outset, I might say that subsequent to 
that question, there wa„ another ques-
tion, and m answer to a supplement-
ary on that question, the hon. Minis-
ter Shn Lai Bahadur  Shastn was 
good enough to assure us that a ferti-
liser factory in Andhra Pradesh would 
be an accomplished fact m the very 
near future. That wis & very happy 
assurance that he had given and if 
that statement had come earlier, pro-
bably, the necessity for giving notice 
of this discussion  rught  not have 
arisen.

However, I should like to place 
three facts for the consideration  of 
Government  One is the fact which 
has been referred to by  my  hon 
friends, namely, that the Andhra Pra-
desh Government have submitted a 
scheme to the Centre, in which they 
have agreed to participate  to  the 
extent of 51 per cent, in the capital, 
and have requested the Government of 
Jndia to invest as much of the rest of



the capital as possible. 1 am sure the 
Central Government are not touchy' of 
being a minority partner, bccause in 
other ventures, they have already ac-
cepted that position, particularly, In 
the State of Orissa, in the Mineral 
Development Corporation, where they 
have minority shares. Therefore, 1 do 
not think my hon fnend should feel 
that the Central Government are 
nervous about being a minority part-
ner.

Shri T. B. Vlttal Bao: Even with 
foreign capital, they have accepted 
minority shares in some ventures.

Shri Viswanatha Reddy: Yes, my
hon. friend is only substantiating my 
point

Therefore, this is the first point 
for consideration I would like to 
know what the decision of the Cen-
tral Government is As has been 
pointed out by my hon. friend, Shn 
Nagi Reddy, this question has been 
m the air for the past five years, 
although it has been denied by the 
hon Minister, Shn Satish Chandra, 
in answer to that Question I can 
recall to his memory the discussion 
that took place here only five years 
ago during which Members from the 
then Hyderabad and Andhra State 
areas jointly put pressure on the Cen-
tral Government to start a fertiliser 
factory either in the Hyderabad area 
or m the Andhra area, according to 
their decision

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
I remember that and I had said it 
was considered. This question was 
discussed in connection with the Se-
cond Plan projects

Shri Vhrwanatha Reddy: I do not
think so.

The second point that I would like 
the hon. Minister to consider is that 
in Andhra Pradesh, the consumption 
of fertiliser today, or at least the 
demand for fertiliser today, is 
2,75,090 tons. A  fertiliser factory
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situated in Andhra Pradesh can 
easily meet this demand. It can not 
only meet this demand, but the 
transportation of fertiliser would 
also be facilitated, because the whole 
production of a fertiliser factory 
being consumed m the same State is, 
I think, a very favourable factor in 
considenng the establishment of this 
factory Therefore, I would like him 
to tell me why this factor is not 
being considered in its proper pers-
pective by the Central Government.

Thirdly, I would request the hon. 
Minister to let us know what the 
difficulty is with regard to the 
capital structure In answer to the 
question under reference, he said 
that the capital structure involved 
in the proposal to set up a fertiliser 
factory was being considered. I do 
not know what exactly is meant by 
this If there is any difficulty about 
the capital issue position, I would 
like him to enlighten us Otherwise, 
there need not be any difficulty in 
arriving at a quick decision

Besides, it has already been stated 
that the establishment of this factory 
w\U be considered along with all the 
other proposals that are being 
examined by the Technical Commit-
tee on Fertiliser Factories I do not 
think that is the correct procedure. 
Since the decision of the Central 
Government is that there should be 
a fertiliser factory in each State, I 
do not see any reason why the consi-
deration of the establishment o f this 
factory should await the recom-
mendations of the Technical Com-
mittee in respect of other States.

Therefore, I would request Gov-
ernment to see that a decision 
regarding this factory is taken at an 
early date As has been suggested 
by Shri Nagi Reddy, since the 
amount available for other factories 
is not going to be spent, that amount 
can be diverted, the necessary 
foreign exchange provided and the 
factory established before the end of 
the Second Five Year Plan.
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1 l t o l ; lM te T»  (Bangalore): Would 
i\ot>'acceptance of a lesser quantum 
of thares in the concern be quite 

■ consistent with our ambition to estab-
lish' a socialistic pattern of society 

'■-between the State and the Centre? 
'If so, why riot accept it?

Shri BWt (Nizamabad): May I 
know what is the proposal forwarded 
by the Andhra Pradesh Government 
so far as the selling up of this factory 
ia concerned? What is the amount 
involved, what is the share capital and 

' what is the loan desired?%
1 Sferl Satfeh ChUtdra: It is not

<* known. That is the difficulty

«hrf Heda: What we feel is that 
they have not given this in black and 
white because they are discussing it 
and after there is a sort of compro-
mise or agreement, everything will be 
given in black and white. All the 
same, I think proposals have been 
mooted and, therefore, we would like 
to know where the real hitch is.

• Shri Ssthh Chandra: Mr. Deputy- 
•Saaaker, Sir. I appreciate the anxiety 
of hon. Members from Andhra to get

■ some sort of assurance about the set-
ting -up of a fertilizer factory m that 
State. But it becomes a little difficult 
to'answer the points which have not

’ much 'relevance to facts. Several 
things have just been said about the 
'answers given by me and even by my 
senior colleague, the Minister of Com- 
<flttrc0 and Industry.

Shri Vtewanatha Reddy: Unfortu-
-t**t*ly, I have not got the proceedings

■ with tne; otherwise* I would have 
quoted.

Sh*1 thdih Okaadra: I have got the 
proceedings; It has been stated that 

'the hon. Minister of Commerce and 
Industry said that the establishment 
of a fertiliser factory in Andhra Pra- 

' desk may be treated as an accomplish-
ed fret. 'I f  th4' hon: ’Member wants,

I can read out what ha said, flhrl 
Lai Bahadur Shastri said:

“Naturally, we are thinking 
about the Third Five-Year Plan 
and we must have a co-ordinated 
scheme and a well-considered 
scheme. So, we would like to 
wait for the report of the com-
mittee. Yet, we do not want that 
if there is any proposal which 
could be taken up earlier than 
that we should not do so or we 
should not consider that. Special* 
ly in respect of Andhra, as the 
ken. Deputy Minister has said, 
the committee has already sub-
mitted its report and it has been 
sent to the Andhra Government.
I fully realise the necessity of 
setting up a fertiliser factory in 
Andhra It is one of our surplus 
States and it is necessary that we 
should help Andhra m the matter 
of setting up a fertiliser plant in 
that State. Besides that there are 
other States also In a general 
way I would like to say that I 
would very much like that almost 
every State should have a ferti-
liser plant Unless of course there 
is some basic difficulty, for
example, shortage of raw material 
or other things, we would very 
much like that each State should 
have at least one fertiliser factory 
so that they can help in stepping 
up the agricultural production as 
well as the cash crops which are 
absolutely necessary for the 
improvement of exports of agri-
cultural products.”

This is exactly what I also said in 
mV answers on several occasions that 
day and on a previous day. Every 
w<>rd of what I have said was clear 
I had tried to give maximum informa-
tion it was possible to give at this 
•*%ge. My answers were clear and 
Precise.

The hon. Mover has said that they 
w«re vague. I should have been
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grateful to him if he had pointed out 
tha vagueness about my answers. I 
had put my answers in clear langu-
age. And, whatever information was 
available and could be given had 
been given in an unreserved manner.

As I said, Sir, it is not really the 
dissatisfaction arising out of these 
answers, but the anxiety of the hon. 
Members to hasten the decision which 
has prompted this discussion. I wel-
come it because being connected with 
the Ministry responsible for the estab-
lishment of fertilizer factories in the 
country, I am as such anxious as the 
hon. Members that a decision should

The Technical Fertilizer Committee 
has been appointed to study various 
locations and to recommend suitable 
sites for the establishment of the 
fertilizer factories in the Third Plan 
period. The position is not clear 
even to the Ministry which is in 
charge of it. How much resources 
can be provided for the setting up 
of the fertilizer factories in order to 
meet the demand which has been 
estimated at about 1*2 million tons 
of nitrogen, or 5 times that quantity 
in terms of ammonium sulphate—the 
percentage of nitrogen differs in each 
type of fertilizer—at the end of the 
Third Five Year Plan?

On a rough calculation we have 
estimated that about Rs. 275 to Rs. 300 
crores will be required to establish 
that capacity in order to meet the 
increasing demand for fertilizers— 
nitrogenous and phosphatio—in this 
country. Out of this, more than 
Rs. 100 crores will be the foreign 
exchange component.

Until the Planning Commission can 
give us an indication about the avail-
ability of internal resources as well 
as the foreign exchange, we cannot 
make any ,flrm commitments. The 
Chief Minister of Andhra has been 
“ frying .on correspondence with our 
finance Minister on this subject The 
r̂nance Minister wrote to Mm about

thf immediate foreign exchange-diffi-
culty.. Our foreign exchange resouneas, 
ari  committed ior several yean to 
ccgpe. These fertiliser factories can 
on)y be set up when funds are avail* 
ab]£ from some foreign loan, Mopt ot 
thg Plan projects in future will have 
to be thought out on that basis bet 
catise our current foreign exchange 
eajW gs are not even sufficient to 
meet the current requirements of 
production and for th*s sustenance of 
cuf economy

$hrl Viawanatha Reddy: That is
precisely our point We are trying Jto 
mgke a special case for Andhsa, 
instead of being in the integrated 
■̂jJAern that is applicable to the rest 
of the country’s Third plan.

0hri Sattsh Chandra: That is
exactly I am pointing out. It is 
difficult to separate these things. The 
),0n Memoer says that Andhra is a big 
consumer of fertilisers. There are 
otper States also which consume 
fertilisers on the same scale. He 
referred to Durgapur. So far aa 
I Know, there is no factory coining 
Up at Durgapur during the Second 
Pl#n period It is being considered as 
one of -the sites for the Third Plan. 
A* far as a factory in Andhra Pradesh > 
js concerned, our additional difficulty 
is that the proposal from the State 
Government suggests that they will 
hold SI per cent shares and the Cen-
tral Government should be a minority 
shareholders Then, they want * 
resources to be provided in the toon < 
of loan by the Industrial Finance 
Corporation of India. It is not indi-
cated how much money they want to 
invest. Hie capital structure of the 
cotnpany is not indicated. Rs. 25 
crdres would be the capital invest* 
m£nt How much of it will they coo- 
tribute themselves? What will be the 
authorised capital of the company? 
Tltese have not been indicated. It Jl 
not a question of the Central Govern* 
mint being touchy about becoming a  
minority partner in an enterprise like 
this. But certainly the Ccantzal Gov-
ernment has to think of i t . There is -. 
only one large f̂ertiliser factory * in 
Sitfdri at present. That factory has
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[Shri Satish Chandra] 
been supplying fertiliser to areas 
extending from Kashmir to Cape 
Comorin because It la a Central 
factory. There are some factories 
coming up at present. The Nan gal 
factory or the Neyveli factory or the 
Rourkela factory will supply fertilisers 
throughout the length and breadth 
of the country. We have to under* 
stand the implication of this proposal 
that SI per cent shares should be held 
by the State Government. The hon. 
Member says that all its product will 
be utilised in Andhra. The question 
is whether we are planning fertiliser 
production on State basis or whether 
we ore planning fertiliser production 
for India as a whole so that an area 
whether it is in one State or the 
other ‘is supplied from the nearest 
source of supply. These are the points 
to be gone into.

There are several other important 
matters of principle which have to be 
examined. The Central Government 
will be very happy if more fertilizer 
factories are established as early as 
possible. In spite of the hon. Mem. 
bet's impatience, I might say that we 
are pleading with the Planning Com-
mission and the Ministry of Finance 
that since the report on Andhra is 
available, we should be allowed to go 
ahead. But there are so many import, 
ant factors which need examination.
If hon. Members want me to give an 
immature assurance, it is neither fair 
to me nor to them.

I said in my answer to the ques-
tion the other day that Andhra has 
a very good claim. I repeated it 
twice or thrice in answer to the ques-
tions both on the first and the second 
day. In spitt of that, if it is made to 
appear in this House that there is lack 
of sympathy on our part, that we are 
trying to hold up this scheme and that 
the southern sector is being subjected 
to some injustice—as if the northern 
sector with due regard to its area 
and population is more advantageous-
ly placed in this respect—I say it is

a reversal of facts and the criticism 
is not quite justified.

Shri T. B. Vittel Bao: Only bad 
planning was there in the Se&nd 
Plan. ,

IS hrs.

Shri Satish Chandra: In the Second 
Plan we had resources for Jiree 
fertiliser factories in addition to the 
expansion of Sindri. Out of those 
three, one was set up at Nangal 
because the electrolysis process 'was 
adopted to produce heavy water for 
the Atomic Energy Commission. 
Facilities for the production of 
ammonium nitrate by this process were 
not available anywhere else. Of the 
other two fertiliser factories, one is 
being set up at Neyveli and another at 
Rourkela, which is as much south to 
us as it may be north to the hon. 
Member. What is north or south? I 
do not know why this always comes 
up. It is a relative geographical term. 
What is north to him may be south 
to me. Probably, the distance from 
Andhra to Rourkela is much shorter 
than the distance from my area to 
Rourkela. To say that the southern 
sector is being shown some injustice 
is, I must submit, very unfair to all 
of us.

We are trying to clarify the posi-
tion from the Government of Andhra. 
We do not know what the capital 
structure is going to be. The scheme 
they have sent is the same as the 
scheme recommended by the technical 
committee. The technical committee 
went to Andhra to select a site and 
make suitable recommendations. These 
recommendations were mode after 
discussion with the State Government. 
Even before the committee submitted 
its report, the State Government 
informed us that they want to produce 
urea and nitro-phosphate. Hie quan-
tities indicated were exactly word for 
word the same as the committee was 
going to recommend. They sent up 
the proposal saying only this much,



that they want 91 per cent of the 
shares, they want the Government of 
India to ' be partner*, they will 
appro, eh the Industrial Finance Cor-
poration for loans to provide addi-
tional resources. The approval of the 
Government of India may be given 
to the proposal and ttftt some foreign 
exchange may be allotted to them to 
proceed ,*mmed.ately with this matter.
I can assure you. Sir, that the Gov-
ernment of India will look into the 
matter and examine the proposal with 
the fullest sympathy. It does not 
want to stand in the way of a fertili-
ser factory being set up in Andhra 
Pradesh. The proposal is that it 
should be a factory for the production 
of urea and nitro-phosphate utilising 
the slack coal of Singareni coalfields 
for the purpose.
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It is feasible proposition. The 
technical committee has examined it. 
The Andhra Government has only 
repeated what the technical commit-
tee has said after proper investiga-
tions. They have sent a letter to us 
which appears at present to be a 
vague proposal. Now, to make it 
appear to the world that the Central 
Government is standing in the way 
and is not proceeding ahead with the 
proposal of the Andhra Government 
is not quite correct The proposal of 
the Andhra Government is vague; 
and to say that the answers given by
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n »  on behalf of the Government of 
India are vague is not quite Justified. 
The hon. Members need not have any 
misg.vings about the Central Govern-
ment in these matters. We will be 
happy if a fertiliser factory is set 19  
m Andhra Pradesh. Apart from food 
production, a fertiliser factory in that 
State u important from the point at 
view of exports. The State has 
several exportable agricultural pro-
ducts l.ke tobacco, oilseeds etc. 80, 
we would very much like that a 
fertiliser factory should be set up 
there In fact, several discussions 
have taken place here. Hie proposal 
has to be formally approved by the 
Planning Commission; it has to be 
discussed in the Ministry and has to go 
to the Cabinet. Finally the resources 
for it must be found out—both indi-
genous rupee resources as well as 
foreign exchange resources—and a
clearer picture must emerge before 
I am able to 3ay that a decision has 
been taken to set up a factory in 
Andhra as recommended by the 
technical committee

Mr Depnty-Speaker: The discus-
sion is over.

18.67 hrs

The Lok SabHa then adjourned till 
Eleven of the Clock on Saturday, 
September 12, 1959/Bhadra 21, 1881
ISaka)
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2703. Diploma in Delhi Poly-
technic

>706 E. P. Central Pnmar) 
School, New Delhi

2707. Committee for sanction-
ing grant to Sanskrit 
institutions

2708. Smuggling
2709. Expansion of Tilpat 

Range
2710. Virupakaheawara Tern- 

PK» nmxpk
*7x1. GOId smuggling fromaas t- , _iiipm
*711. fancfaayat election* is 

Tdpon 
*»>*, Aafaa Theatre lnaatuta 
^ to New Delhi

CoLtnora

7782-83

7783-84
7784
7785

7785—87

7787

7787-88

7788

7788-89 

■>7*9 

7790

7790

7791

7791-92

7792

779»-93

7793-54

7794

7795

7796

7796-97

7797

779?“98

7798 

7798-99

7799 

*799-7860

WRITTEN ANSWSRS TO 
QUZSTIONS—<oH& .

U.S.Q.  Subject 
Ho.

*7*5

2716

2717

2718.

2719.

2720.

27**
27*3

27*4

272<

2726

*7*7

273P

2731

Defence  Production
Conference
Government acboobtn 
Delhi
Teachers in Govern-
ment schools in Delhi 
Delegation of Imperial 
Defence College 
Government  Model 
Higher Secondary Sch-
ool, Ludlow  Castle. 
Delhi
Rehabilitation of Jim-
mies
Asian Research Centre 
Appointment! to Class ~ 
I and Class II Posts

Appointments to Claw 
I and Qass II Posts

Stenographers

Hindi tests for Govern-
ment servants

Directorate of Health 
Services, Delhi

Pilot plants for indus-
trial research

Hostels
women

for working

Correction of answer to Un-
starred Question No 1873

PAPERS LAID ON THE 
TABLE
(1) A copy of Notification 
No S. O. 1857 dated the 
29th August, 1959, under 
sub-section (2) of Section 
12 of the Capital Issues 
(Control) Act, 1947 mak-
ing certain amendment to 
the Capital Iaauea (Exem-
ption) Order, 1949.
(2) A copy of Notification 
No. S. 0.1915 dated the 
$th September,  1059, 
under sub-section (3) of 
Section 8 of the Coal 
Mines (Conservation and 
Safety) Act, 1932.
(3) A copy of Notification 
No. G.SJL 965 dated die

Colombo

7800

7800

7801 

7801

7801-02

7802-03
7803

7803-04

7804

7805

7805-06

7806-07

7807

7808 

7808

7810- 12

1970

22nd August, 1959, unacr 
sub-section (1) af Seed on 
28 of the Mioas and 
Minerals 1. _

AO. I9S7.
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PAPXRA L A ID  car T H E  
fA p U B -c m td

taaldnc certain further 
amendment to the Mineral 
Conservation tad Deve-
lopment Rule*, 1938.

(4) A coot  of Notification 
No. G.S.R. 982 dated the 
29th August, 1959, undernib-tecnon (2) of Section 
3 of die All India SeiVices 
Act, 1951, making certain 
amendment to the All 
India Service* (Pro-
vident Fund) Rules, 1955.

(5) A copy of the Railway 
Protection Force Rules, 
1959 published in Noti-
fication No. G.S.R. 1051 
dated the 10th September,
1959, under sub-section
(3) of Section 21 of the 
Railway Protection Force 
Act, 1957.

COX.OMXS

(6) A copy of each of the 
following Notifications 
under sub-section (3) of 
Section 52 of the Agri-
cultural Produce (Deve-
lopment and Warehousing) 
Corporations Act, 1936 :

(1) G.S.R. No. 1013 
dated the 5th September, 
1959 making certain fur-
ther amendment to the 
Agricultural Produce 
(Development and Ware-
housing) Corporations 
Rules, 1956.

a m e i&M e n t  T o d a tE o
TIONBYTHB SHAKER 
UNDER THE ftULES OF 
PROCEDURE—LAID o n  
THE TABLE ■

A copy of anamcndment to 
Direction 56 issued by 
the Speaker under the 
Rules of Procedure and 
Conduct of Business in 
Lok Sabha.

MESSAGE FROM RAJYA 
SABHA . . . .
Secretary reported a mes-

sage from Rajya Sabha 
that at its sitting held 00 
the 31st August, 1939, 
Rajya Sabha had con-
curred in the re-
commendation of Lok 
Sabha dated the 3rd 
August, 1939 to join in 
the Committee of the 
Houses on Offices of 
Profit.

LEAVE OF ABSENCE
The following members were 

granted leave of absence 
from the sittings of the 
House:

(1) Shn Keshavrao Maru- 
tirao Jedhe

(2) Shn Aurobindo Ghosal
(3) Shri Kamal Narayan 

Singh.
(4) Shrimati IlaPalchoudhri.

7812

1*1 '

(it) G.S.R. No. 1014 
dated the 5U1 September, 
19S9-

17) The Minutes of the sit-
ting* (Forty-seventh to 
Fifty-first) of the Com-
mittee on Private Mem-
bers’ Bills and Resolutions 
held during the Eighth 
Session, 1939.

(8) The Minutes of the sit-
tings (Fifteenth and 
sixteenth) at the Com-
mittee on Absence of 
Members from the Sit-
tings of the House held 
during the Eighth Ses-
sion, 19S9-

230 LSD.—11

STATEMENTS BY MINIS-
TERS . . . .
(t) The Deputy Minister of 

Defence (Shri Raghura- 
maiah) made a statement 
correcting the reply given 
on the 3rd September, 
1939 *° * Supplementary 
by Shri M. R. Krishna 
on Starred Question No. 
1099 regarding Bharat 
Electronics (Private) 
Limited.

(11) The Minister of Trans-
port and Communications 
(Dr. P. Subbanyan) made 
a statement regarding the 
setting up of a P. ft T. 
Board.

7814-15
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MOTION SBc 
THE STA‘
CORPOR 
INDIA LI
Shn Ram Krishan Oupta 

moved the motion re . 
Report of the State Trad-
ing Corpttatten'of India 
Limited laidtti the Table 
on the 2jjHh April, i$<o 
After some tUtcustion the 
motion Wat adopted.

REPORT OF THE COM-
MITTEE ON PRIVATE 
MEMBERS’ BILLS, AND 
RESOLUTIONS ADOP-
TED
Fiftieth Report was adopted

PRIVATE MEMBER’S BILL 
WITHDRAWN
Further discussion on the 

motion to consider the 
Mirapur Stone Mahal 
(Amendment) BdJ> 1958
(Amtndmtnt of Section 3) 
by Skrt Raghtmath Singh 
was resumed Shn
Raghunath Singh replied 
to the debate and the 
Bill was, by leave, 
withdrawn

MOTION FOR CONCUR-
RENCE TO R&FER PRI-
VATE MEMBER’S BILI 
TO JOINT COMMITTEE 
ADOPTED
Shn D C Shartna moved 

the motion for concurrence 
in the recommendation 
oi Rajva Sabha for refer-
ence of the Orphanages and 
other Charitable Homes 
(Supervision and Control) 
Bill, 1959 bySknKmlcuh Bihccrt Lall to a Joint Com-
mittee. After some dis-
cussion the motic n was 
adopted

<jkinan

?8i*—73

7873-74

7874—80

7*to -793»

PRIVATE tlM M W H L L  
jjlNDBR CONSIDERAr

Shrimati Stibhadra Jokhi 
moved that’the Code of 
Criminal Pjtwedttfe 
(Amendment) Bill, 1957
(Amendment of teuton 
198) be tikkeo into con-
sideration. The dtaeus- 
sion was sot concluded.

HALF-AN-HOUR DISCUS-
SIONS
(I) Shn N. R. M Swamy

raised a half-an-hour dis-
cussion on points arising 
out of the answer given 

aa JZcvratiw,

r , to Starred Qaesdon 
1125 regarding 60- 
operative Sugar Factories 

in Madras 
The Deputy Minister of 

Community Development 
and Co-operation (Shn 
B S Munhy) replied to 
the debate

(II) Shri T Nagi Reddy 
raised a half-an-hour dis-
cussion on points arising 
out of the answer given 
on the nth August, 1959 
to Starred Question No. 
294 regarding Fertilizer 
Factory in Andhra Pradesh.

The Deputy Minister of 
Commerce and Industry 
(Shn Satish Chandra) re-
plied to the debate

AGENDA FOR SATURDAY, 
SEPTEMBER 12, 1959/
BHADRA 21, 1881 (SAKA)
Discussion on the motion re 

White Paper on Indo- 
Chinese Relations laid on 
the Table on the 10th 
September, 1959

i m

XMuanns

793*—37

7937—64




